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PARLIAMENT OF INDIA
Monday, 18th February, 1952.

The House met at Half Past Nine of
the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
A.LLR., TRIVANDRUM

*100. Shri Alexander: Will the Minis-
ter of Information and Broadcasting be
pleased to state:

(a) whether the Government of India
have received any representations from
the erstwhile State employees of the
A.LR., Trivandrym Station, and if so,
what steps. if any, have been taken to
redress their grievances: and

(b) whether it is a fact that, while
new appointments are made on Central
scales of pay, these employees are still
drawing the old salaries and governed
by the Travancore-Cochin Service
Regulations and if so, what steps are
being taken in the matter?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) A few representations have been
received; action is being taken for
effecting equation of posts in former
Part B States Stations with similar
posts in All India Radio. Considera-
tion of these individual representations
will be possible after decisions on
general points in this connection have
been taken.

(b) Yes. The matter, as already
stated, is under consideration.

Shri Alexander: May I know
iwhether any proposals will be includ-
ed in the next Budget?

Shri Diwakar: Yes.
| CONTRIBUTORY PROVIDENT FUND

*101. Shri Raj Kanwar:: Will the
Minister of Finance be pleased to state
how far the combined scheme of Con-
tributory Provident Fund-cum Pension-
cum Insurance introduced in Uttar
Pradesh some four years ago has been
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adopted in regard to all Central Gov-
ernment employees?

The Minister of Fimance (Shri C. D.

- Deshmukh)® ‘The scheme that has been

introduced by the Government of
India is one of pension-cum-gratuity-
cum family pension; and though it is
different from the Uttar Predesh Go-
vernment ‘Scheme of contributory-
provident fund-cum-pension-cum-insu-
rance, it is desjgned to achieve the
same object viz., that some provision
is made for the payment of gratuities
and pensions to the families esof Cov-
ernment servants in the event of ‘he
death of the latter while in serwice.
Under the Government of India's
scheme death gratuities and pensions
are admissible to families of Govern-
ment servants, though the rates of
ordinary retiring ‘pensions allowed to
the latier themselves have ‘been slight-
ly reduced. ‘It is considered that the
Government of India’s scheme |is
simpler and more economical in opera-
tion; it also obviates the necessity of
openihg a separate fund and maintain-
ing a separate account for each govern-
ment servant. -

Shri Raj Kanwar:'Is there any pro-
posal --with Government to have a
uniform scheme for all the States in
{n_ciia, in regard to pension and gra-
uity?

Shri C. D. Deshmukh: 'No:
' HINDI' MAGAZINES

*102. Shri Jagananath DPas: (a) Will
the Minister of Information and Broed.
casting be pleased to state the names
of Hindi magazines annually published
by the Publications Division and the
number of copies of each, printed and
sold?

(b) What steps are being taken tc
improve the quality of Hindi of the
“Ajkal” magazine -and to'extend ite
circulation among non-Hindi speaking
people?

(¢) What are the circulation,
and sale procéeds of “Ajkal”?

(d) What is the present strength of
Hindi staff in the Publications Division?

cost
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The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a), (c) and (d). A statement is laid on
the Table of the House. In reply to
parts (a) and (c) figures relating to
January, 1952 issues have been sup-
plied as the hon. Member-has not in-
dicated the particular issues for which
information is required. [Appendix I,
annexure No. 16]

(b) In respect of all publications,
including Aj Kal, efforts are constantly
being made to use simple Hindi,
with a view to attaining the widest
possible intelligibility while preserv-
ing a dezent literary standard. To
extend its circulation among non-Hindi
speaking people Hindi translations of
features from regional languages and
original texts of poems and folk songs
of regional languages along with Hindl
translations, are published. The maga-
zine is also introduced to non-Hindi
speaking people by running stalls in
exhibitions and by issue of circulars
to educational institutions, libraries,
clubs, associations, etc. which are fol-
lowed up by personal visits of repre-
sentatives of the Division.

Shri Kamath: The statement, laid on
the Table of the House shows that
with regard to both these periodicals
Xj Kal and Bal Bharati the number of
vopies for sale is less by about 1,000
than the number of copies printed. Is
the House to understand that about
%590(; copies are supplied complimen-

Ty

Shri Diwakar: I cannc.)t say exactly
whether it is 1,000 but we do send
hundreds of complimentary copies.

Shri Kamath: The cost as shown in
the statement excludes the cost of
paper which is supplied by the Con-
troller of Printing & Stationery. Does
the Minister have any idea as to the
actual cost of paper required for these
two magazines?

Shri Diwakar: It is accounted for in
that Department. .

Mr. Speaker: The point is what is
the actual cost to the Government,
Whether his Department accounts for
it or not, what is the total cost?

Shri Diwakar: The total cost is not
computed in our Department.

Mr. Speaker: That may be, but his
point is what is the total cost.

Shri Diwakar: For that 3 requive
notice.

» SA#; M. Nalk; May I know whether
e'income derived from these maga-
es' is commensurate with the ex-

penditure incurred?

.y
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Shri Diwakar: On each magazine
separately?

Shri M. Naik: No, all the magazines
taken together.

Shri Diwakar: I should say it is not
a commercial proposition and there is
no profit in this matter. Whatever
we get from the sale of these copies
is not calculated from the point of
view of profit,

Shri R. Velayudhan: May I know
whether these magazines are printed
in the Government of India Press or
in private presses?

Shri Diwakar: These articular
magazines, Aj Kal and Bal Bharati
;re both printed in the Government
ress.

Khwaja Inait Ullah: May I know
if these magazines are self-supporting?

Shri Diwakar: They are not.

Sardar B. S. Man: 1Is it a fact that
the Hindi used in these publications
is tending more and more to be Sans-
kritised than to be simplified so that
it may reach the common man?

Shri Diwakar: I have already
stated that we are trying our best to
use what is called simple Hindi.

Shri A. C. Gubha: May I know what
is the advertisement revenue of
Aj Kal?

Shri Diwakar: I have not calculat-
ed it, but there is some advertisement
revenue in the case of both these
magazines.

Shri Amolakh Chand: May I know
whether Aj Kal or Bal Bharati care
more for advertisement than for
literary stories and writings?

Shri Diwakar: It is not so.

Shri A. C. Gaha: May I know if
the advertisements are secured
through any agency and, if so, what
is the commission given to them?

Shri Diwakar: That is done accord-
ing to a contract with certain adver-
tising agents. If details are required
I should like to have notice.

Shri A.C. Guha: 1Is it not true that
about two years ago there was a pro-
posal that this Department itself will
gerve as the advertising agent of the
Government and that it will itself
secure Government advertisementsand
not throuzh‘some advertising agencies?

' Mr. Speaker: He 1is talking} of
Government advertisements or adver-
tisements generally? oy
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Shri A. C. Guha: There was a pro-
posal before this Department that it
will itself or the Consultant serve as
advertising agent for the Government
both for receiving and . distributing
Government advertisements.

Shri Diwakar: Weli, some of the
Government advertisements are given
in these magazines. °

Shri A. C. Guha: My questjon is
whether there was a proposal that the
Consultant will serve as the adverti-
sing agent of the Governmept who
will cater all Government advertise-
ments, and he will secure Government
advertisements for these magazines
instead of having to go through some
advertising agents and paying them a
remuneration of about Rs. 3 lakhs
annually?

Shri Diwakar: I am not aware of
the Publications Division being the
advertising agent. There is what is
called the Advertising Consultants
office which is quite separate from the
Publications Division.

Shri Gautam: Do the Government
propose to keep a correct account of
all the income and expenditure on
these magazines including the cost of
paper etc.?

Shri Diwakar: An absolutely correct
account is kept.

Mr. Speaker: His point is whether
Government will keep a consolidated
account for all the departments.

Shri Diwakar: I will consider that.

Shri Deogirlkar: May I know whe-
ther the aim of these magazines is
cultural advancement or political pro-
paganda?

Shri Diwakar: It is cultural advance-
ment mainly, Incidentally, matter
regarding constructive activities on the
part of the Government are also
published sometimes.

KoNAR Dam

*98. Shri S. N. Das: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) the area of paddy lands and
houses that will be submerged as a
result of the building of the Konar Dam
(D.V.C.); and

(b) the number of houses built so far
and paddy lands prepared for rehabili-
tation of affected persons? ’

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) Area of paddy land—
1115-88 acres. Number of houses—123.

(b) Nil.
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Shri S. N. Das: May I know the
number of families and persons who
are going to be affected by the sub-
merging of this land?

Shri Sri Prakasa: The number of
houses affected is 123 and we might
safely multiply it by five, which means
that about 600 to 700 persons*will be
affected.

Shri S. N. Das: May I know whe-
ther the question of compensation to
or rehabilitation of these persons has
been considered by Government and a
decision taken thereon?

Shri Sri Prakasa: Yes.

Shri Kamath: Has the probfem aris-
ing out of the eviction of these
tenants and other persons been tack-
led strictly on the hasis of “land for
land and house for house” as was pro-
mised by the hon. Minister two years
ago when the Bill was moved?

Shri Sri Prakasa: That is so, but if
any persons prefer to have cash pay-
ment, then we make cash payment.
Otherwise, we always try to give land
for land and house for house.

Shri S. N. Das: 'May I know the
number of persons so far rehabili-
tated?

Shri Sri Prakasa: None.

Shri Shaikh Mohiuddin: What will
be the average loss of paddy annually
from these lapds that have been sub-
merged?

Shri Sri Prakasa: I think the paddy
yield in Bihar per acre is 18 maunds.

The Minister of State for Parliamen-
tary Affairs (Shri Satya Narayan
Sinha): It is 10 maunds.

Shri Sri Prakasa: If notice is given,
I shall find out and let the House

know. .
3 .
Basic EpucaTioN CENTBES

«99. Shri S. N. Das: Will the Minis-
ter of Education be pleasea to state:

(a) the number of new Training
Centres opened during the year 1951 lor
Basgic Education in the Centrallv Ad-
ministered Areas; and

(b) the approximate number of per-
sons who are being trained?

The Minister of State for Parliamen-
tary Affairs (Shri Satya Narayan
Sinha): (a) and (b). A statement is
laid on the Table of the House.
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STATEMENT

Basic Training Centras opened Aurivy 1951 in Centrally Administered Areas and the
numnber of peraona being trasned.

—v— - -

Name of Stata

Number of new Traininz
Centera opened duriny

Number of persons
being trained

1951 for Basic Eduoa- -

tion
(1) Ajmer Nil Nil
(2) Aniyvnan & Nic by Ivanls Nil Does not arise.
(3) Bhopal Nil 10 sent for training
(") Bilaspur (Simla Hills) Nit Does not arise,
(5) Crorg Nil 64
(6) Delhi Nil - Does not arise.
7) Himachal Pradaah One 55
(R Katch One 35
(8) Manipar Nil Nil
(10) Tripura Nil Nil
Nil Nil

(11) Vindhya Pradesh

Shri 8. N. Das: From the statement
it appears that in a very large number
of States. no training centres have
been opend. Am I to understand that
the Central Government do not want
to open centres there., or do I under-

stand that the question is under consi-.

deration?

Shri Satya Narayan Sinha: I shall
inform the Minister concerned.

Shri Amolakh Chand: May I know if
in reply to a question an hon. Minister
can say that he will inform the Minis-
ter concerned? What we want is in-
formation from the Minister.

Mr. Speaker: It is no use pursuing
the question.

Shri Kamath: T have got an entirely
different question to ask.

Mr. Speaker: Yes, he may put it.
-Shri Kamath: Have centres been
npened, as the siatement shows. only
in Himachal Pradesh and Kutch,
because they are educationally ihe

most backward among the States, or
what else is the reason?

Shri Satya Narayan Sinha:
matter of opinion.
Mr. Speaker:
over,
Short Notice Question and Answer
Foop SITUATION IN MADRAS
Shrimati Dorgabai: Wil' the Min'<ter

of .Food and Agriculture be pleased tc
state:

It is a

The question list is

(a) What is the present food situa-
tion in the Madras State with parti-
cular reference to the Andhra area?

(b) The quantity of rice ration given
in that State?

(c) Whether any proposal has been
considered by Government to permit
persons in rationed areas to supple-
ment their féod by free purchases in
non-rationed areas; if not, why not?

(d) Whether any suggestion has
been made to Government to sell at
half rate, foodgrains to the poor classes
in the famine stricken districts of
Andhra area?

. (e) Whether a.scheme is under con-
templation to divert a percentage of
the quota of rice allotted to U.P. and
the Punjab (I) for a period of four
months so as to make the same avail-
able to Madras State?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Follow-
ing the partial failure of the North-
Edst monsoon in Madras. the condi-
tion of the standing crops in some
districts is not satisfactory. As a
result. the food situation in the dis-
trirts of Cuddavah. Chittoor, Guntur,
Nellore. Kurnool, Bellary. Anantapur,
Chingleput, North Arcot. South Arcot,
Tiruchirapalli, and Coimbatore is diffi-
~ult. The first named districts. it will
be seen. are in the northern part of
Madras. Of these, the districts where
the difficulties are acute are Chittoor
and Cuddavah. In the affected areas,
relief works are in progress . giving
employment to the poorer sections.
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The stock position of foodgrains in
the Madras State is at present satis-
factory. On 3-2-52, their total stocks
of foodgrains amounted to 314,549 tons,
-of which 280,642 tons were in rice.
On the corresponding date last year,
their total stocks amounted only to
193.691 tons, of which 178,725 tons was
rice. The improvement in the stock
position is noteworthy. Last year's
allotment of foodgrains by the Centre
to the Madras Government was 6,88,800
tons.

In the de-rationed rural areas of
Madras, Government have now 8639
Fair Price shops. .The number of these
shops in March. 1951 was only 850.

(b) The rice ration for the rice
eaters in all the statutorily rationed
areas of the State is 6 oz. The rice
ration issued from relief quota shops
in the deficit districts is 2 o0z.; in the
upland areas of the surplus districts
4 oz. and in surplus areas where there
is intensive procurement, it is 8 oz.

(c) No such proposal has been re-
ceived. Government cannot consider
any such proposal because if rice is
taken out of the unrationed areas less
rice will be left for consumption in
such areas. In Madras even in the
derationed areas where there is gene-
rally no procurement, Government
have been compelled to give a rice
ration of two ounces.

(d) No.

(e) No rice is allotted to U.P. or the
Punjab.

Shrimati Durgabai: Arising out of
the answer to part (b), may I know
whether the Government of Madras
has made a request to the Central
Government—(and this request has
been received here)—that the rice con-
tent of the ration should be increased
from 6 to 8 ounces; if so, may I know
what decision has been taken on the
request?

Shri K. M. Munshi: The Government
of Madras has not made any request
so far, as suggested.

Shri B. Das: There is no Madras
Government now.

Mr. Speaker: Order. order.

_Shrimati Durgabai: Has informa-
tion reached the hon. Minister that the
situation in regard to water supply
and cattle fodder has fast been de-
teriorating in the Ceded Districts, par-
ticularly Chittoor and Kurnool, and as
a result five thousand cattle have
simply been sold for their skin value?

Shri K. M. Munshi: I have received
no reports with regard to Kurnool dis-
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trict. but I have got reports in regard
to some pther districts. )

Shrimati Durgabai: Is it a fact that
the Madras Government has request-
ed the payment of a relief grant of
Rs. 3 crores for the famine-stricken
areas of the Ceded Districts, and. if so,
may I know what steps have been
taken by Government to give effect to
this request?

Shri K. M. Munshi: I have no infor-
mation that they have asked for Rs.
3 crores. Anyway it has not reached
me.

8Shri R. Velayudhan: May 1 know,
whether the hon. the Food Minister

-saw a statement issued by the Food

Minister of Madras that the food situa-
tion in Madras is bad and unsatisfac-
tory, whereas the hon. Minister now
says it is satisfactory?

Mr. Speaker: Order, order. The
hon. member is arguing.

Shri V. Gangaraju: May I know
whether the Government of India has

‘even helped any famine stricken area

in other provinces?

Shri K. M. Munshi: Yes. Wherever
belp has been needed, it has been
given,

Shrimati Durgabai: May I know,
whether it is a fact that a famine

.relief grant of Rs. 3 crores was given

to Gujerat some time back?

. Shri K. M. Munshi: I do not think
so; it is not qorrect at all.

Mr. Speaker: Does the hon. Minis-
ter mean to say that he is not sure
about the figure or about help having
been given? !

Shri K. M. Munshi: No grant has
been given so far as I remember.

-Shri Bharati: The hon. Minister gave
the stock position of rice in Madras
on the 3rd February 1952 as 2,80,000
tons. The stock on the corresponding
date of 1951 was only 178.000 tons.
While the ration now is 6 qz. what was
the rice content of ration last year?

Shri K. M. Munshi: I have not got
the Afgures of last year. But from

.January to June the normal rations

were reduced from 12 ozs. to 9 ozs. I
am not sure what the rice content of
the ration in Madras was last year.

Shri Bharati: .I would like to know
whether the ration was not much more
when the rice position was worse?

Shri K. M. Munshi: I cannot say,
because I have not got the figures

¢ - here,
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Shrimati Durgabai: May I know
whether the hon. Ministe» has received
any request from the famine stricken
areas of the Ceded Districts that more
gruel cenires should be opened in the
villages and also that fodder should
be sold at concessional rates?

Shri K. M. Munshi: No such request
has been made to the Government of
India, so far as I know, but there are
gruel centres already opened. For
instance, in Chittoor there are 28 gruel
centres in Cuddapah there are 17.
More centres are proposed to be open-
ed and money has been sanctioned by
the Madras Government. There are
gruel centres working in other dis-
tricts as well.

Shri Kamath: Have any or all of
these districts, Cuddappah, Kurnool,
Anantpur, Bellary, Chingleput, North
Arcot and South Arcot, have been
declared famine areas and famine relief
works opened accordingly to deal with
the situation?

Shri K M. Munshi: Relief works
have been opened wherever it has heen
found needed; but no case has been
made out for declaring them as famine
areas.

Mr. Speaker: Is it not more or less
a State matter to declare a particular
area a famine stricken area?

Shri K. M. Munshi: That is so.

Shri A. C. Guha: Is there any definite
definition of the word “Gruel” and
its food contents and is that defini-
tion strictly observed while distribu-
ting gruel?

Shri K. M. Munshi: There is a stan-
dard prescribed by the rules: I do not
know what is exactly happening there,
but there is a standard.

Shri J. N. Hazarika: May I know
what difficulties, if any Government
have, for allowing rationed population
to supplement their food ‘by getting
it from adjoining non-rationed areas?

Shri K. M. Munshi: 1f from any ron-
rationed area, rice or any grain is
allowed to come into a rationed area,
the result will be that there will be
much less quantity of rice in the non-
rationed area and you will have to
supply them again with something
more.

Shri Bharati: May I know, whether

the whole quantity of allotment from
the Centre to the Madrag State has
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been made and whether there are any
arrears?

Shri K. M. Munshi: Of the total
quantity of 7 lakhs, 6 lakhs and 88
thousand has been allotted.

Shri Bharati: My question refers to
rice alone?

Shri K. M. Munshi: I cannot say off-
hand. i

Shri Alexander: In view of the
serious reports, does the hon. Minister
propose to visit these areas?

Mr. Speaker: It is a suggestion for
action. .

Shri Kamath: What response, has
the appeal made by the Prime Minis-
ter, and the Food Minister also, I
believe, to the people of the Punjab
and United Provinces recently to give
up rice eating for the sake of their
brethren in Madras State, evoked?

Shri K.'M. Munshi: It is difficult to
assess them in tons, but the impres-
sion prevalent is that States in North
India are getting a large quantum of
rice ration is not correct. For ins-
tance, in Bihar the maximum content
of rice is 3 ozs; in Bombay it is 1.75
ozs; in Madhya Pradesh 5 ozs; in the
U.P. 3 ozs. and in Hyderabad 2 ozs.
So it is not correct to say that in any
of the States the ration is of a large
quantity.

WRITTEN ANSWER TO QUESTION
NON-GAZETTED PENSIONERS

13. Shri K. Vaidya: Will the Minis-
ter of Finance be pleased to lay on the
Table a statement showing:

(a) the total number of non-Gazet-
ted civil pensioners of the Central
Government;

(b) how many of them have been
granted temporary increase of pension;

(¢) what is the total annual expendi-
ture on account of this temporary in-
crease; and

(d) what is the basis of this grant?

The Minister of Finance (Shri C.
D. Deshmukh): (a) to (¢). The in-
formation asked for is not readily
available and it is considered that the
collection of these particulars will
involve a disproportionate amount of
time and labour,
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¢
(d) Certain temporary increases : -
have been granted at the rates indi- Rate of pension  Rate of inorease
cated below: Rs. 61/. to Rs. 8/- p. m.
Rs. 100/- p. m.
Rs. 11‘0:/.1 to Slt)mb inorease ala will
i i . 108/. p. m. bring the total pen.
Rate of pension Rate of increase /- P sty 6 o Souy. bow
. exceedin ) . 4/- p.m. The object of the grant of these in-
N%;:_x;o/. P.gm. Rs. 4/- p.m creases was to afford some relief to
Rs. 21/- to Rs. 5/- p. m. pensioners in receipt of small pensfons
Rs. 60/- p. m. without causing an undue burden on
e 4t the exchequer.
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CORRIGENDA
to
the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1852

In Volume I—
1. No. 2, dated the 6th February, 1952,—
(i) Col. 23, line 33 for “to provide for” read ‘“further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for".
2. No 5, dated the 12th February, 1952,— .
(i) Col. 309, for existing last line read “chancellories or in government, but”
(if) Col. 362, line 31 for “Kamth” read “Kamath”.

3. No. 6, dated the 13th February, 1852,—
(i) #m 3Re, dfe 2y & “or [T & wqre 9% e At oF
(i) 9T 3R, GfRr 4 & “aaw”’ & eqrT 9T Caw” 9§ |
(iii) Col. 443, line 8 for “ony” read ‘only”.
=ty te Glake S ! g4 ghe 00 i 8952 S o il VY K (iV)
(v) Col. 529, for existing last line read ‘“‘excess of such moisture as may

reasonably be expected, by watering the".
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—

(1) Col. 648, after line 17, insert “this demand has come before the House
today, that”.

(ii) Col. 658, line 32 for “OuTLAY” 7ead ‘“‘OUTSIDE'.

(iif) Col. 659, line 6 from bottom for “Jagivan Ram” read “Jltjivan Ram™

(iv) Col. 676, last line for “liament” read “Parliament”.

(v) Col. 686, line 16 from bottom for “Gapalaswami” read “Gopalaswami”.

5. No. 9, dated the 18th February, 1952,—

(i) mar coy, At  dfwr ¥ { “ofer Ts”’ & cwry 97 “arfam v’ oF |
6. No. 11, dated the 20th February, 1952—

(i) =1 Roov, dfirr Q #Y “¥) FwTAE ”’ 9F |

7. No. 14, dated the 23rd February, 1952 —

(i) Col. 1184, line 8 for “Jagivan Ram” read “Jagjivan Ram”.
(il) Col. 1191, for existing line 4 read “Clause 8 —Contributions and matters”.

(iii) s 23R, dfEr 2o & “awd”’ R TarT 9T ‘@’ oF
8. No. 15, dated the 25th February, 1952,—
(i)wmr g3y, dfer 3¢ & “xat”’ & eqm aT AW’ 9§

9. No. 19, dated the 20th February, 1952,—
(i) Col. 1564, in the beginning of line 17 from bottom insert “voted"'.
(if) Col. 1612, line 3 from bottom for “purpose” read ‘“propose”.

(iii) wrr g5y, dfiee | F “gea”’ & e ax ‘Iw A 9F

———
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PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

925
PARLIAMENT OF INDIA

Monday, 18th February, 1952

The House met at a Quarter to Eleven
of the Clock.

‘[MR, SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11.10 AaMm.

MESSAGE FROM HER MAJESTY
QUEEN ELIZABETH, THE
QUEEN MOTHER

Mr. Speaker: I have to inform the
House that J have received the fol-
lowing message from Her ' Majesty
Queen Elizabeth, the Queen Mother.
(The last message I received was
from Her Majesty the Queen).

“I should be grateful if you
would convey to the Parliament
of India, and accept for yourself,
my deep gratitude for the mes-
sage of condolence on the death
%fl His Majesty KING GEORGE

The goodwill of the people of
India was very precious to His
Majesty, and the knowledge that
their thoughts are with us has
been a great support to all Mem~
bers of the Royal Family,

I note and appreciate the ad-
Journment of Parliament as a
mark of respect”.

‘RESIGNATION OF MOULAVI
MAHAMMED HANEEF

Mr. Speaker: I have to inform the
hon. Members that Moulavi Maham-
med Haneef las resigned his seat in
Parliament with effect from the 15th
¥February, 1952.

400 P $ D.

726
PAPERS LAID ON THE TABLE

DECLARATIONS OF EXEMPTION ISSUEBD
UNDER REGISTRATION OF FOREIGNERS
Act, 1939

‘The Minister of Home Affairs and
Law (Dr. Katju): I beg to lay on the
Table a copy of each of the following
Dedclarz:;ion% pft tExemption issued
under the Registration of Forei
Act, 1939, namely: orelgners

(1) No. 1/47/51-F1., dated the 2nd
August, 1951,

(2) No. 1/50/51-F1., dated the 9th
August, 1951.

(3) No. 1/51/51-FI., dated the 7th
November, 1951..

(4) No. 1/51/51-FI1,, dated the 18th
September, 1851.

(5) No. 1/53/51-F1., dated the 22nd

August, 1951.—(2 Declara-
tions).

(6) No. 1/54/51-FI., dated the 5th
September, 1951.—(2 Declara< -
tions).

(7) No. 1/56/51-FI., dated the 1st
September, 1951,

(8) No. 1/57/51-FI., dated the 5th
September, 1951.

(9) No. 1/61/51-FI., dated the 21st
September, 1951.

(10) No. }/62/51-FI., dated the 4th
October, 1951.

(11) No. 1/63/51-F1., dated the 11th
October, 1951.—(2 Declara~
tions).

(12) No. 1/68/51-FI., dated the 18th
October, 1951.—(2 Declara-
tions).

(13) No. 1/67/51-FIL., dated the 27th
October, 1951.

(14) No. 1/68/51-FI1., dated the 2nd
November, 1951,



727 Papers laid on the Table

{Dr. Katju]

(15) No. 1/69/51-FI., dated the 6th
November, 1951.—(2 Declara-
tions).

(16) No. 1/70/51-FI,, dated the 12th
* November, 1951.

(17) No. 1/72/51-F1., dated the 7th
November, 1951.—(2 Declara-
tions).

(18) No. 1/75/51-FI., dated the 23rd
November, 1951.

(19) No. 1/76/51-FI., dated the 22nd
November, 1951.—(2 Declara-
tions).

(20) No. 1/77/51-F1.,, dated the 29th
November, 1951.

(21) No. 1/79/51-F1.,, dated the 23rd
November, 1951.

(22) No. 1/80/51-F1., dated the 29th
November, 1951.

(23) No. 1/81/51-FI., dated the 29th
November, 1951.

(24) No. 1/82/51-FI., dated the 5th
December, 1951.—(3 Declara-
tions).

(25) No. 1/83/51-FI., dated the 5th
December, 1951.

(26) No. 1/84/51-FI., dated the 17th
December, 1951.—(12 Declara-
tions).

(27) No. 1/85/51-FI., dated the 29th
December, 1951.

(28) Nq. 1/86/51-FI,, dated the 17th
December, 1951.

(29) No. 1/87/51-FI., dated the 17th
December, 1951.

(30) No 1/88/51-FI., dated the 28th
December, 1951.

(31) No. 1/89/51-FI., dated the 26th
December, 1951.

(32) No. 1/90/51-F1., dated the 28th
December, 1951.

(33) No. 1/91/51-FI., dated the 1st
January, 1952.

(34) No. 1/2/52-FI1., dated the 18th
January, 1952.

¢(35) No. 1/5/52-F1., dated the 21st
January, 1952.

(36) No. 1/6/52-F1.,, dated the 22nd
January, 1052.—(15 Declara-~
tions). *

(37) No. 1/6/52-F1., dated the 25th
January, 1

18 FEBRUARY 1952

Criminal Tribes Laws 172§
(Repeal) Bill

CoNsTITUTION (REMOVAL OF DIFFICUL~
TIES) ORDER No. II (FOURTH
AMENDMENT) ORDER

Dr. Katju: I beg to lay on the
Table a copy of the Constitution
(Removal of Difficulties) Order No. II
(Fourth Amendment) Order (Made
by the President on the 30th January,
1952), under clause (2) of Article 392
of the Constitution.

ConsTITUTION (REMOVAL OF DIFFICUL~
TIES) ORDER No. II (FIFrTH
AMENDMENT) ORDER

Dr. Katju: I beg to lay on the
Table a copy of the Constitution
(Removal of Difficulties) Order No. II
(Fifth Amendment) Order, (Made by
the President on the 13th February
1952), under cluase- (2) of Article 392
of the Constitution. [Placed in Library.
See No. P-263/52].

“

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

The Minister of Home Affairs and
Law (Dr. Katju): I bBeg to move for
leave to introduce a Bill further to
amend the Code of Criminal Proce=-
duce, 1898.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
g:so!;iae" of Criminal Procedure,

The motion was adopted.
Dr, Katju: I introduce the Bill.

CONTROL OF SHIPPING (AMEND-
MENT) BILL

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayam
Sinha): I beg to move for leave to
introduce a Bill further to amend the
Control of Shipping Act, 1947.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill further to amend
21327 ”Control of Shipping Act,

The motion was adopted.

Shri Satya Narayan Sinha: I ine
troduce the Bill.

CRIMINAL TRIBES LAWS (RE-
PEAL) BILL

The Minister of Staie for Home
Affairs (Shri Sidhva): I beg to move
for leave to introduce a Bill to pro-
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vide for the repeal of the Criminal
Tribes Act, 1924, and certain other
laws corresponding thereto.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
repeal of the Criminil Tribes
Act, 1924, and certain other
laws corresponding thereto.”

Shri Sidhva: I introduce the Bill.

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1951-52—PUNJAB
STATE

Mr. Speaker: The House will now
proceed with the discussion on the
Demands for Supplementary Grants
in respect of the Punjab State for
1951-52, which ‘was held over. The
following motion was under discussion:

“That a supplementary sum
not exceeding Rs., 7,76,400 be
granted to the President out of
the Consolidated Fund of the
State of Punjab to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Interest on Capital
Outlay on Electricity Schemes,
Receipts from Multi-purpose
River Schemes-Deduct-Working
Expenses and Receipts from Elec-
tricity Schemes-Deduct-Working
Expenses (other than Establish-
ment)’.” "

The Minister of Finance (Shri C.
D. Deshmukh): Regarding Demand
No. 11 relating to Electricity Scheines,
the hon. Member opposite wished to
have details about items 30 and 35
of Rs. 6,000 and Rs. 5,000 respective-
ly, for the purchase of power from the
Panipat Power House for refugee co-
lonies. I was asked particularly
whether provision for this expendi-
ture could not have been made when
the original budget proposals for the
year were presented. My enquiries
show that these amounts represent in-
ter-departmental adjustments bet-
ween two schemes. The Panipat
Power House which is run by the Elec-
tricity Department and organized on a
commercial basis supplies power to the
refugee colonies at Sonepat and Pani-
pat amongst other consumers. The
supply of power in the case of the re-
fugee colonies involves loss, and the
subject of adjustment of this loss has
been under the consideration of the
Punjab Government during the course
of the current financial year. The
amounts now asked for represent de-
bits to the refugee colony scheme,
which is a rehabilitation venture, and
there will be a corresponding credit
in the revenues of the Electricity De-
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partment for the Panipat Power House.
Provision for these amountg could not
be made when the budget was being
framed as a decision to maintain se-
parate accounts for the supply of elec-
tricity as between the two schemes
was made by the Punjab Government
during the course of the year.

During the course of debate on these
items I was also asked for informa-
tion regarding the number of refugees
who are benefliting by this power, the
number who applied for power from
this source. and the approximate cost
on supply to all refugees in the two
colonies. I have been able to get the
following information.

Number of electrical connections at
the end of December 1951. (Infor-
mation for a later date is not avail-
ble so far):

Sonepat refugee colony ... 133
Panipat refugee colony ... 310

Then, as regards the number who
applied for power connections I may
inform the House that a reference Lo
officers on the spot will be necessary
for absolutey accurate information for
which we have not had the time, but
generally speaking there is no difficul-
ty in giving the necessary connection
at these colonies.

And then, as regards estimated ex-
penditure for the supply of electricity
to all houses in this area, for the Sone-
pat refugee colony it is Rs. 1,85,000
and for the Panipat refugee colony it
is Rs, 5,40,000.

I was also asked for more detalils re=
garding items 36, 37 and 38 of Demand
No. 11 against \which the Supplemene
tary Memorandum gives no particu-
lars. All these itemg relate to the
Kalka Electric Supply Compary, a pri-
vate organisation which was taken:
over by the Punjab Government in
June 1951. The demand of Rs. 50
(item 36) and Rs. 9,100 (item 37) has
been made to cover anticipated ex-
penditure on temporary service con-
nections and on the maintenance of
the 11 K.V. line and distribution ays-
tem. This item also includes special
repairs to the distribution systemn

which was in a deteriorated condl-
tion. The provision of Rs. 1400
(item 38) represents depreciation

charges but transferred to the Depre~
:‘lﬁﬁon Reserve Fund under the usual
es.

Then there was some mention made
of items of expenditure which had been
dismissed as trivial with no explana-
tion. I do not know if the hon. Mem-
ber still requires an explanation of
these trivial items.
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Shri Kamath (Madhya Pradesh):
Tf you can. - .

Shri C. D. Deshmukh: Since he in-
sists, I may say that enquiry about
‘these has also been made and the

osition in regard to each item is as
ollows:

Item 8: Rs. 150. The demand of
the sum of Rs. 150 is due to the fact
that a new work, replacement of de-
#ective underground cable of the 11
K.V, line from Kartarpur to Hamrah
estimated at............

Mr. Speaker: What is
amount of this?

Shri C. D. Deshmukh: Rs. 150, Sir.
1 asked him whether he was interest-
eg in having the details and he said
“Yes'.

Mr. Speaker: I do not think we
need take time over this.

Shri C. D. Deshmukh: I myself
thought so. But I have the explana-
tion. If the hon. Member is satisfled
that there is reasonable explanation he
will not press for it.

Shri Kamath: The total of the tri-
fling amounts is something worthy of
notice. .

Shri C. D. Deshmukh: Item 8 s
‘Rs. 150, item 18 is Rs. 10 and item 22
is Rs. 120.

Mr. Speaker: That is all?

Shri C. D. Deshmukh: That
Sir. I have the explanation.

Mr. Speaker: I do not think we
need take up more time.

Shri Kamath: Has the Minister
got information about the total num-
Yber of refugees in the Panipat refugee
colony and the number who have so
far benefited by the power connec-
tion given?

Shri C. D. Deshmukh: I have given
the number of connections given, but
I have not got the total number here.

the total

is all,

Mr. Speaker: Shall I put the cut
motion of the hon. Member to the
House?

.Shri Kamath: It may be put, as
the information is incomplete.

Panipat Refugee Colony and Power
House

* Mr. Speaker: He need
reasons. The question is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 7,76.440, in respect of
Electricity Scheme—Working Ex-
genses (gages 31-43) be reduced
‘by Rs. 100.

The motion was nagatived.

not give

-
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Mr. Speaker: I shall now put the
original demand (Demand No. 11) to
the House.

The question is: .

“That a supplementary sum not
exceeding Rs. 7,76,440 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in res-
pect of ‘Interest on Capital Out-
lay on Electricity Schemes, Re-
ceipts from Multi-purpose River
Schemes-Deduct-working Ex-
penses and Receipts from Elec-
tricity Schemes Deduct-Working
Expenses (Other than Establish-
ments)'.”

The motion was adopted.

Mr. Speaker: The next
was No. 21. It runs thus:

Demand

“That a supplementary sum not
exceeding Rs. 10 be granted to
the President out of the Consoli-
dated Fund of the State of Pun-
jab to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1952, in respect of
Education.”

To that. there is a cut motion by
Mr. Kamath. =

Shri C. D. Deshmukh: I have to
give some information. In regard to
item 9 of this Demand relating to
payment of arrears of stipends to

backward caste sikh students, I en~
quired about the delay that occurred
in dealing with the applications from
both Hindu and Sikh students and I
regret to inform the House that my
enquiry revealed that there has been
some avoidable dglay in regard to the
award of these stipends. Up to and
including August 1950, stipends were
being distributed on application to
students who came within the ap-
proved list of castes. In September
1950, the Educotion Department who
administers this subject made an en-
quiry from the Punjab Government
whether certain castes included in the
list, namely Ramdasis, Kabirpanthis;
Mazhabis and Sikligars were eligible
for stipends irrespective of whether
they professed the Hindu or the Sikh
religion, and pending receipt of in-
formation, the applications could not
be proceeded with. The number of
applications from those students was
979 and the number of applications
from Hindu Harijans was 2063. All
the applications from the Sikh back-
ward castes students had to be kept
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pending till receipt of this informa-
tion. At the same time, about 200
applications from Hindu Harijan stu-
dents had to be kept pending for
lack of funds. Then, there was a
further reference by the Education
department and it appeared that the
original letter making the enquiry
could not be traced. So, the infor-
mation was obtained and final orders
passed at the end of August 1951.
After that date, both the pending
applications of the previous year and
the new applications received during
1951-52 were dealt with. The appli-
cations from both the Hindus and
Sikhs have been dealt with and sti-
pends awarded. There are, however,
at the present juncture, approxima-
tely 850 applications from Sikhs and
1050 applications from Hindus pend-
ing award for lack of funds which
are being asked for in these Supple-
mentary Demands. As soon as these
funds are sanctioned, the applica-
caittil:ms that are pending will be dealt
with. .

Shri Kamath: The explanatory
Memorandum to this Demand, under
item 9 page 80 shows that the appli-
cations of students belonging to cer-
tain Sikh backward castes were held
up. The statement of the hon. Mi-
nister which has just been made
shows that the applications of both
Hindus and Sikhs were held up.
Which is- correct? Is thre statement
in the Explanatory memorandum cor-
rect or the statement of the hon. Mi~-
nister?

Shri C. D. Deshmukh: Both are
correct.

Shri Kamath:
correct?

Mr. Speaker: There is no neces-
sary contradiction. He was referring
to certain castes who belonged to
both the Sikh and Hindu folds.

The Minister of Education (Maula-
na Azad): Both.

Shri Kamath: The memorandum
refers to Sikh backward castes only.
Fawever out of those kept pending,
how many applications have been dis-
posed of since 1950 or 1951?

Shri C. D. Deshmukh: If we deduct
from 979 plus 2063, the 200 which was
the number of applications from
Hindu Harijan students, the rest were
disposed. All the Sikhr applications
have been kept pending.

Shri Kamath: I do not wish to
come in the way of stipends being
granted to Harijans. I withdraw the
cut motion.

Mr. Speaker: The hon. Member
wishes to have the leave of the
House to ssithdraw his cut motion.

How can both be

Shri
-the Bill.
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The cut motion was, by leave,
withdrawn, '

™r. Speaker: Now I shall put to
the House the original motion.

The question is:

“That a supplementary sum not
exceeding Rs. 10/- be granted to
the President out of the Consqli-
dated Fund of the State of Punjab-
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1952, in respect of Educa-
tion.”

The motion was adopted.

THE PUNJAB APPROPRIATION
BILL

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave
to introduce a Bill to authorise paye
ment and appropriation of certain fure
ther sums from and out of thre Conso-
lidated Fund of the State of Punjab-
for the service of the year ending on.
the 31st day of March, 1952.

Mr. Speaker: The question is:

“That leave be granted to intro--
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the Con-
solidated Fund of the State of
Punjab for the service of the year
:rgxgzlq.z on the 31st day of March,

The motion was adopted.
C. D. Deshmukh: I introduce

*'HE PUNJAB BUDGET—
GENERAL DISCUSSION.
FIRST STAGE

Mr. Speaker: Now, we will take u
the general discussion on the Punjab
Budget.

Pandit Thakur Das Bhargava (Pun-
jab): It is a sorry fact that I have
stood up to speak on the Punjab Bud-
get without going through these three-
big volumes which have been presen=
ted to this House. It is my misfortune-
that I did not know that the Punjab
Budget was going to be presented on
the 14th and 15th. These books were:
circulated to the Members on those
dates. I happened to be absent from:
the House onr those dates. It is only
this morning I got these books. I am:
extremely sorry that I may not be able
to refer to any portions of threse books
while discussing the Punjab Budget.
What after all is there in these figures
and blue books? I know puniab verg'
well; I know the conditions of Punja
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and 1 think that any Budget which
does not take nute of the actual condi-
tions in any province is as a matter
©of fact a meaningless Budget.

The Minister of State for Finance
(S::rl Tyagi): Perhraps it does take
note.

Pandit Thakur Das Bhargava:
Therefore, with your permission and
with the permission of the House, I
wish to speak on the general situa-
tion in Punjab, with particular refe-
rence to Hissar and Gurgaon districts
Wilﬁl whose conditions I am very fa-
niliar. -

Lately, tlrere appeared in the papers
a statement showing the amounts in-
wvested in the various provinces in In-
dia in regard to industries, etc. The
figures showed that Punjab is the
most backward of all the provinces in
India as regards industries. I would
like to know how this Government
proposes to make Punjab more in-
dustrially minded.

Babu Ramnarayan Singh
'.l:he Army industry?

Pandit Thakur Das Bhargava: [
will come to Army also very soon.

As regards the establishment of in-
dustries, the proposal to make Panipat
an industrial town has not been car-
ried out and I do not see in the near
future any prospect of its being effec-
tuated. There was a proposal to start
s0o many industries; but our hopes
have been belied. In regard to other
towns, also, there is such a marked
deterioration in the condition of the
industries that I should say that Pun-
jab has not flourished during the ‘last
four years as we had expected. When
1 consider this along with the condi-
tion of the mefugees in the Punjab, I
begin to think that perhaps frustra-
tion of hopes is our only share so far
as industries are concerned. I have
visited various centres of refugee re-
habilitation in the Gurgaon district; I
have visited Faridabad, about which
we hear so much and on which
Government has as a matter of fact
spent a good amout of money. Rightly
credit is taken by the Coyvernment that
a new basti has been established. But,
I must say that some people are fly-
ing away from that place. because
they do not find any sources of live-
lihood there sufficient to meet their
demands. The people there thought
that a branch of the Bata factory and
other factories will be established
there. But. what do we find? The
Bata factory has not yet been started.
There is no gainful otcupation to the
people there. The Government has

(Bihar):
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spent such a large amount on the town-
ship. We had expected that some in-
dustries will be started there. But,
the people there are not in a position
to support themselves and are not
satisfied because they do not get enough
assistance in this regard.

Then, a few miles further off, in
Palwal, another refugee camp, we find
that the people are there in those very
tents which were given to them four
years ago, which are practically worn=
out. In the summer, in the winter
and 1n the rainy season they are not
protected. It so happened that our
Sister Shrimati Vijayalakshmi Pan-
dit visited one of these camps and
she was moved by the condition of
these camps. I am sure the hon. Mi-
nister, Shri Tyagi will bear me out
that when he saw the camp he was
also moved very much and he pro-
mised to the people there that he
would do something in the near fu-
ture for their amelioration. He was
rather surprised at the way in which
the mud houses there were inhabited
by these refugees. About six persons
were put inside one room—it can har-
dly be called a living room. being only
eight feet by twelve feet—and six
persons were asked to inhabit it.
These are conditions in which no hu-
man being should be allowed to live.
But the condition of those who are
still in the camp is much worse and
our sister Shrimati Vijayalakshmi Pan~
dit promised these people that she
would bring the hon. Shri Jawaharlal
Nehru to these camps within a month
after the elections were over. I do
not know whether she has been able
to keep this promise.

Shri Tyagl: I may inform my hon.
friend that since his visit to the camp
the Minister for Rehabilitation has
taken some practical steps to improve
the condition of these refugee camps.

Pandit Thakur Das Bhargava: May
I know whether those wretched mud
houses have been substituted by better
houses?

Shri Tyagl: I think he is moving
in that direction; but I do not know
exactly to what extent he has proceed-
ed.

Pandit Thakur Das Bhargava: This
is the sort of thing we have been hear-
ing for the past four years, but with
what result? That is what I want to
know. When we go to these places
we cannot show our faces to these
refugees. They come and tell you that
people live in Palatial houses in
Delhi and they live there in sich mud
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Jrovels, exposed to the burning sun,
the torrential rain and the bitter cold
of the winter. When they say that,
You cannot give them solace be mere-
ly saying that some movement has
begun in some direction. It should
be possible for us to tell these people
that so much hras been done and so
much more will be done in the near
future.

That much about these mud houses.
There are besides, a number of shops
and these have no customers. In the
‘whole of Palwal there is not a single
shopkeeper who is happy for all of
them feel that their income is dwind-
ling. That is no wonder, for there
are more shopkeepers than customers,
.and they cannot make both ends
meet. And what I say about Palwal
4olds good with other places also. If
Son. Members come to know
the actual condition in which
‘these people live, they will all be sur-
prised. When we went round these
.areas in the course of our election
‘work, we could see the great amount
«of dissatisfaction that exists in these
places. In Gurgaon district there are
less customers than shopkeepers in
some places and the condition in
‘which the people live cannot be con-
templated with equanimity. Now the
refugees have come to believe that
there is nothing in store for them but
“Yrustration of their hopes. We heard
lately of the unhappy suicide of a
‘woman because she could not get any
compensation. Waiting for four years
‘she found she could not get any com-
‘pensation and she was unable to find
‘the means with which to live and she
committed suicide. Now, this is not
the condition only in Gurgaon. It is
‘the same case in Hissar and in many
other districts of the Punjab. May I
humbly ask whether these cold figures
can bring any solace to these people
who have been suffering for so long?
‘We want that some drastic steps
should be taken by Government so
that their condition may improve and
improve quickly.

This problem of the refugees in
India, as we all know, has two as-
pects. First of all there is the ques-
tion of giving them gainful employ-
‘ment; and the second is provision of
‘houses. As regards houses, I have
sald that mud houses have been pro-
vided at a cheap cost. That is what
has happened in the Punjab and in
these houses the pepple cannot live
as they used to live in better houses.
Just imagine, the son. his wife, his
mother and father and sisters all hav-
ing to live In one small room! How
it is possible? Indeed, when you go
to these people and see how they
live. you are simply shocked beyond
wmeasure. fn one of the meetings that
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I attended I was moved a great deal
when one of the refugees described to
the audience the fallen condition of
the refugees and added, “As a matter
of fact, this Swaraj was being enjoyed
by the people of Hindustan at our
cost.” In fact, sufficient heed is not
being paid by the authorities to the
claims of thre refugees and to their
demands. I would humbly beg of
the authorities that they should not
disregard the wishes of the refugees.
They should go and study their pro-
blems and do something for them.
The main problem, as I have already
said, is one of giving them gainful oc-
cupation. Whereas Government gave
out that they will establish industries
there. they have not been able to do
so and so the men are not able to
earn a livelihood. In fact they find
it very very difficult to make both
ends meet. If you want to see that
there is no dissatisfaction among the
refugees and if you want to redeem
your promises to them, one thing you
can do is to ask the Planning Come-
mission to take the trouble to go to
these places and study the problem
and find out a solution. Or you can
appoint a commission to enquire into
the condition of the refugees, find out
how they are ‘living and suggest re-
medies or steps to rectify the present
defects. I must say. that if anyone
goes and sees the way these people
live, he will be greatly shocked. I
am now speaking of these districts
of the Punjab; but I travelled all over
India and 1 can say that perhaps the
condition of the refugees in West
Bengal is even worse than that in the
Punjab. But as I am now speaking
on the Punjab Budget, I shall not
expatiate on the sufferings of these re-
fugees in Bengal.

Apart from this, what I found in
Gurgaon and other districts where ¥
moved about during these electfons is
that the local grievances are not at-
tended to by the district authorities.
The one lesson that I learned from
my tours in Gurgaon district is that
as a matter of fact. no real attempt
is made by the authorities or by the
representatives of the public to solve
‘their local problems. And this is
true of other districts also. Perhaps
the problems are not properly repre-
sented to the authorities and the au-
thorities also do not care about bring-

ing about a solution of those pro-

“blems. For Instance. when we were

enacting 4he Constitution we were
told that so far as trade is concerned
there will be free trade all over India,
that there will be no restriction to the
movement of goods or the free inter-
course of trade between one Staté and
another state, There wau as we
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know Article 16 and that article was
taken away—I am speaking from
memory—and Article 274, I think,
was introduced instead. But what
did I find when I toured the Gurgaon
district? From village Beewan you
cannot take any merchandise to the
neighbouring tract and if you want to
take any, you must pay heavy cus-
toms duty. I want to submit that so
far as India is concerned we want
that one person should be able to go
from one place to another, from one
State to another State without any
restriction; and not only that, he
should be able to take things with
him and no obstacles should be plac-
ed in his way.

The Minister of Finance (Shri C. D.
Deshmukh): Did the hon. Member say
that they had to pay customs duty?

Pandit Thakur Das Bhargava: Yes,
that is what I was told. You cannot
send anything from Beewan village
to a village in Rajasthan. Previous
to the attainment of Independence, the
rule was that whenever a person went
from British territory into Rajasthan
or any other State, he had to pay
something. These rules have not
been entirely changed even now.
And so if a person wants to take some-
thing from Gurgaon into a district
in Rajasthan he has to pay some cus-
toms duty. That is what I am sub-
mitting.

Babu Ramnarayan Singh: Customs
for ahat goods?

Pandit Thakur Das Bhargava: I
will send for details. I will give full
details. I promised them that. when
the elections are over, I would gn to
them, find out the full details and
submit them to Government. I found
thése conditions not only in Bima
but also in other places, Buhhar etr.
I was told that people have to pay
such an amount of customs that the
cost to them becomes very prohibi-
tive. So they cannot have any
trade with the neighbouring tracts.
Previously, whenever anything was
taken from the Hissar District to
Bikaner, customs had to be paid.
The amount has been reduced now
but at the same time even now, it is
paid. I think that the hon. the
Finance Minister is feeling rather as-
tounded at my statements. 1 feit the
same way when I was told ail these
things in Bima. I asked them to send
representations which I hop® I will

be able to send to the authoritles con-
cerned.

Shri B. Das (Orissa): This shows
that th® Punjab Administratlon 1s
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not functioning px:operly in spite of
the Governor’s rule.

Pandit Thakur Das Bhargava: [
will not go so far as that, My friend:
can draw his own conclusions about
this, but this much is quite clear that
the ordinary difficulties of the ordi-
nary citizens are not being attended:
to in the Punjab, it must be so in
Orissa also.

Shri B, Das: It is certainly an as-
tounding thing.

Pandit Thakur Das Bhargava: The:
difficulties of the ordinary people are-
not being attended to either by Gov-
ernment or by us.

Shri C. D. Deshmukh: Does the
hon. Member mean to say that these
difficulties were represented to the
Government of the Punjab but were-
not paid any attention to? 1Is it the
hon. Member’s point?

Pandit Thakur Das Bhargava: This
is what the people told me. I was:
given to understand that as a matter
of fact they made representations_to
the Deputy Commissioner of the dis-
trict. They sent applications but
they were not attended to. Thig is
a fact. Anyhow, the matter will be
soon brought to the notice of the
hon. Minister and I hope he will be
pleased to do something in the matter.

Then again, I find that in Gurgaon
village jowar is being given to the
people for eating. In the Gurgaon
District we have never been habitua-
ted to jowar. It is well known that
jowar was never eaten by the people:
of Gurgaon District. We take either
wheat or bajra or even gram or barley.
Barley is not given; jowar is given to
the people.

Secondly, in the wvillages, when
you give them something to eat, it is
always in the shape of grain. The
villagers do not take atta. What.
happened in the election days? I
received communications from a friend
in the Hissar District that he is going
to lose the c'ections. I askel him
why, and he said that Government
was thrusting atta instead of the
grains which people do not want to
take, and that is why he is gning to
lose his elections. The village peo-
ple take the grains, cleanse them and
grind them and rmke atta for use.
Because atta is being thrust on them,
people do not take their rations. My
submission is that vou should know
how the people are feeling and deal
with them in the right fashion. You
do not understand their difficulties.
That is the real difficulty. It is ime



41 The Punjab Budget

possible for these
atta.

Then again, one point which I would
like to bring to the prominent notice
of the authorities is that in these
elections, the refugees as well as the
people belonging to the scheduled
castes have behaved splendidly. I
say “splendidly” because I feel they
have behaved as true nationals of
India should behave. They have
given their votes from the. standpoint
from whichr every true citizen of In-
dia should give his vote, and as a re-
sult of that, what is happening? In
one place, the houses of a number
of scheduled caste people were burnt
down. In many places, they were
not allowed to vote. In some places
they were beaten. I was given to
understand by some people
that some people were beaten in
Gurgaon district in Aurangabad vil-
lage. I went there to find out the
tnuth. People showed me their in-
juries. They were sent 1o the hLos-
Pital. I went to the police station
concerned and asked them tc take
steps. against the offenders. I was
informed that they had taken some
steps. This was good so far as it
went. At the same time, there are
hundreds of people belonging to the
scheduled castes, in some places
some thousands and lakhs, who
have been harassed in this manner.
I say that a Government is no Gov-
ernment at all if they cannot give any
protection to these people. Surely
this is a matter in which the Punjab
Government has to take steps to see
that no harassment takes place. If
these incidents are going to be re-

ated, I think we should say good-

ye to free elections, and we cannot

be proud that we have had free and
fair elections. In the next electjuns,
these people who have received this
kind of treatment are not likely to
vote in an independent manner.

Another matter whichhr was a source
of very great grievance was this.
Many people of the Gurgaon District
gaid. “The previous Government heap-
ed all sorts of troubles on wus, but
we were never under such great trou-
bles as we are now. We cannot
take our grains from one place to
another, even though the distance is
not great.” My humble submission
is that this is a very real grievance
of the people. This inter-district res-
triction on the tovement of grains is
a source of very great grievance to
the people at large. When last time
after the August session I went to my
district, Hissar District, I found that
people were not allowed to buy grains
more than a maund at a time, more
than a maund of bajra at a time.

villagers to take
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Now, there are certain parts of~
Hissar District, thhe barren parts,
where there were famine conditions.
But so far as the nnhari areas are-
concerned, their cotton crop was
very good and many people became
rich. One man said, “I have so.
much money in my house, but I can---
not get any grains.” His difficulty
was that he could not get more than
a maund at a time, even though he:
had ten or fifteen persons in hig.
house. Foodgrains have got to be-
brought from a distance of 20 koses
and you can imagine what the const
of conveyance will be, The diffi--
culty also was that this man could
not do it everyday. He was saying
that even though he had 1noney in.
his house, he was starving. I sent
a telegram to the Punjab Government.
and the Punjab Government increas-
ed the quantity from one maund tn
five maunds. But even that is not.
sufficient. This grievance 1s very
real. One day what happened was
that my car broke down and would
not move and I had to stay for the -
night in a village, which is ¢n the -
road from Gurgaon to Delhi, I met:
the lambardar and patwari of the
village. They did not know who I
was. I did not disclose my identity
so that T might know their real"
feelings. Otherwise they would not
have told me the truth. The pat-.
wari said, “Is this your Government?
Do you call it good Government? We -
cannot bring grain even Zfrom ten
kosas away. We have got money
but we cannot buy grains. What is.
this Government?” They do not un-
derstand the difficulty. My submis--
sion' therefore is of a two-fold na--
ture. 'If you want to keep these con~--
trols, make the people uuderstand-
the reasons why these controls are-
necessary. If you do not, remove-
these inter-district restrictions. This
grievance was repeated lo nme in
hundreds of places.

I do not want to expatlate further
on the controls, for I have already
spoken on the general aspects of the
matter. But the inter-district restric-
tion on movement of grains should
be taken away at once.

I do not want to take much {ime
of the House on the general aspects
of the refugee problem. However,
I would mention that in one place-
in Gurgaon District, I found 180
families stationed. The place was
situated on the main road from Delht
to Rewari. They had been living in
the houses for four yeaxs and had
paid rent to the Government to the
extent of Rs. 6,000. All the same one
day an order was passed allotting -
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- [Pandit Thakur Das Bhargava]

~those houses to other people. I can
understand the argument that they
were not entitled to these houses and
:that others had a better claim. But
what happened to the Prime Minis-
“ter's assurance which was given when
Mahatmaji was alive? He had said
that no refugee would be turned out
.unless . alternative accommodation was
given. These people were not given
alternative accommodation and yet
they were asked to vacate. They took
:the matter to the high court put on
.a technical ground their petition was
.rejected. Ultimately they went to the
_Deputy Commissioner and told him
.that if he gave them alternative
.accomrnodation they would leave their
.present houses. But the alternative
. accommodation provided tor them wgas
.only on paper: it did not exist at all.
There were no houses available in the
-villages where accommodation was
given to them, ‘Lhey said ‘“Show us
the houses and we will go there.” The
. district authorities were so unimagina-
tive that they did not inspect those
_ places where these persons were 10
. be located. One Naib Tahsildar just
wanted to allot these houses to other
. people and so passed the orders.
" Where are these people to go unless
- the authorities acted with imagination
. and solicitude for these poor people?
They will have to be on the streets.
Even yesterday some of them came
to me and narrated their miserable
story. They said that they applied
to the Deputy Commissioner but he
refused to reconsider his orders. I
did not know what to do and I could
only place the matter before the
Government. The present rulers of
the Punjab State must look into the
matter as if the territory was directly
administered by them.

*.12 Noon

I will now come to the conditions
in the Hissar District. As I submitted
to the House three days ago the
conditions are hopeless there. In
1938-39 and the previous famines the
‘Government of the day took care to
see that whenever there was scarcity
famine works were opened for the

- people and care was also- taken to
see that their cattle was protected.
According to the Budget papers,
Demand 29 on page 543, item 54 I find
that Rs. 40,000 are allotted for this
purpose and the budget estimate is
Rs. 3 lakhs. May I inform the Finance
Minister that in 1938 when there was
a famine the previous Punjab Govern-
ment spent 2 crores for the ameliora-

- tion of the condition of the people of

* that district?- The people of Hissar
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organised themselves into a Congress
ramine Comuntiee ana ransported
30,000 cows trom Hissar to U.P.. The
U.r. Gouvernment helped us a great
deal, because it was then our own
government and thus we saved a great
many cattle. At least 7,000 cattle were
preserved and nourished by the
Punjab Government itself. They had
a camp in Hissar., But wnat is
happening now? Lakhs ot cattle have
leiv russar or are dying there like
flies. At that time I wrote a letter
to the Hindustan Times where 1
described the process called
“Baisakna”. I gave them a true
description of the process conveyed by
the word. If any person saw cattle
in that condition he will be moved
to tears. When once a cattle lies
down on the ground out of starvatiom
it lies there for all time unable to
stand and it meets a slow and painful
death, This condition is today
present in Hissar district. If you
saw the pathetic eyes of the cattle
appealing to you for sympathy you
will be moved to tears. Hissar is
famous for its cows, bullocks and
cattle. People love them like
children and when they see their
cattle dying in this manner they
cannot bear it. People come to
goshalas and pay Rs. 10 plus another
Rs. 2 so that they could have the
last sight of green fodder being
chewed by their cattle before they
leave them for ever. They leave
them there without charging any-
thing for their cattle.

As regards the bulls they used to
be allowed to roam anywhere they
liked and have their till. But today
they are dying for want of fodder.
The price of fodder is very high.
What the Government has done is
that if a person applies for a permit
the Government give it and have
reduced the freight. In previous
years the railway freight was
reduced for all people and without
permit a person could bring the
fodder to Hissar. That eliminated
bribery among railway and district
officials. That should have been cwune
even now. Freight has been reduced
so far as the Punjab is concerned but
if the freight in U.P. is &lso reduced
it will be a great relief to the people,
because in some parts of UP. fodder
is cheaper than in the Pumab.
Government should look into this.
Unfortunately nobody has gone there
to see how the people are faring. The
Deputy Commissioner is a good fellow
and a sympathetic man, But what
can he do unless the Government
gives him the money. He has taken
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care to see that minor works relating
to -the Bhakra dam are opened for
them. But the difficulty is that the
.people do not get payment for over
.& month. In some cases the sub-
«overseer would not measure their
work for weeks and would go away
from the place to his headquarters.
‘That is how the people are living.
.For the sake of the election work all
+works have been stopped but hungry
.people are little interested as to who
:is elected and who is not. All the
works were stopped because the
+officers had to work on the elections.
‘The Government should at once open
‘works so that people will be able to
find work and have some means of
livelihood.

In regard to cattle we took the
-trouble of transporting 30,000 cattle
:from the Punjab to U.P. so that they
.could be saved. If you relieve the
;plight of cattle in the Hissar district
.you will also relieve the condition of
‘the people of Hissar and earn their
gratitude. The Hissar people supply
these cattle to all neighbouring
districts as well as U.P. About twelve
dakhs worth cattle are supplied every
year to U.P. from Hissar alone. If
«our cattle are allowed to die,
there will be such a great dearth of
cattle that even if the rains set in
you will not be able to make up the
loss. When the famine of 1938-39 was
«over and there were rains we could
not find bullocks for ploughing and
in some places asses, and even human
‘beings, were used as bullocks. This
.condition. is too deplorable even to
contemplate. I would beg of the
‘hon. Home Minister or the Finance
Minister, whoever is in charge of this
part of the. administration to kindly
ook into the matter and insist on
‘the Punjab Government {0 arrange
for the protection: of those cattle at
sonce because so far nothing has been
done, This is the President’s rule,
rand the Governor’s rule and pessing
~omplaints on other pcriods I mustsay
that they ought to have seen that
Hissar was in the grip of a famine
and they ought to have taken action
but they refused to move. It was
just like the old Government when
they wanted to see people actually
starving before they started relief
work. I remember in 1936 or so a
Government officilal carrying o salary
of Rs. 3.500 or so was sent to Hissar
to find out if there was faminz and
when he saw some girls wearing
'ornaments which is customarv among
married women to wear. he came
back and reported that all was well.
Similarly, now anybody with cyes to
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see can find out for himself that
conditions in Hissar are too deplora-
ble. People are not getting food to
eat and they cannot live for long
under those conditions. Perhaps
Government are waiting .to see if
there are some deaths when they will
take some action. But my submission
is that the time has come when the
Government should move in the
matter. It is no occasion for starting
any enquiries—they should start
relief Work at once so that people
may get some work. The trouble will
last only for a few months because
after all if there are timely rains then
you will not be required to give any
relief except the relief of tuccavi.

. My humble submission is that here
is the time when the Government
should advance tuccavi loans for the
protection of the cattle. Give them
tuccavi loans for buying fodder so
that for the next four months they
may be able to protect their cattle.
This is one thing to which special
atte_ntion should be given. Then
again some relief work in the shape
of cotton-spinning etc. may be taken
up. In the 1929-30. famine some of
us as private people opened some
relief centres where charkha spinning
was provided and_ the officials of
those times were so much pleased
with the work that we did that in
1938-39 they themselves began relief
work through the charkha and I
understand about Rs. 2 lakhs were
spent on that count alone. Therefore,
I. would beg of the Government to
kindly open some rellef work where
charkha spinning of cotton and wool
may be provided to ladies in their
homes so that they may not be forced
to go to other villages to work. So
far a@s the question of fodder is
concerned, there are some fodder
centres opened already. In the head-
quarters places some fodder f{s
available so that if big officials go
round they will find fodder in stock
at the major railway centres. But
that is not enough. The best thing
Government can do is to see that
freights are lowered to such an extent
that it is possible and worthwhile
for every peasant and person
interested to go and purchase fodder
and bring it to Hissar for sale at
cheap rates. If you keep the system
of having to obtain a permit from the
district official and then having to go
to & railway official for a wagon, then
all the relief that you will he giving
will be relief either to the district
official or to the railway offcial but
there will be no relief to the poor
peasant.
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Shri C. D. Deshmukh: How  does
one identity that a person 1= irom
Hissar if there is no permit or
licence?

Pandit Thakur Das Bhargava:
After all,” wnen the todder is to he
brought to Hissar, when the destina-
tion 1s Hissar, it is quite clear. Even
if a person trom outside brings fodder
for selling it at Hissar at cheap rates
Hissar will be benefited. Thege will
be no difficulty as long as you know
the destination.

Shri Tyagl: You also want Govern-
ment to’control the rates?

Pandit Thakur Das Bhargava: If
you could kindly reduce the rates
from Uttar Pradesh. In Uttar Iradesh
there are some places where fodder
is cheap. In the last famine in 1939
fodder was brought from tar off
places in Uttar Pradesh like ohaasi.
The point is that Governm:nt may
have to incur some more expe.diture,
but the people will be relicved only
if they get cheaper fodder.

Shri C. D. Deshmukh: I do not
know much about this without
enquiry, but if a stranger goes and
brings fodder at cheap rates he will
keep all the profits.

Pandit Thakur Das Bhargava: This
can be arranged very easily. -After
all if he brings the fodder there you
can fix the rates of fodder so that
even if a stranger goes and buys it
in Uttar Pradesh—of c¢ourse no
stranger, I should say, is interested
in bringing fodder to Hissar, but even
if he is—you can flx the rates for
sale and let him have his ordinary
profit. I only want that you may
reduce the freight rate from U.P. to
Hissar so that cheap fodder may be
brought to Hissar and people may be
relieved.

But at the same time supply of
cheap fodder is not the only aspect
of the problem: people have no
money to buy it with. Therefore,
my submission to Government is that
as in the days of the last famine
Government should maintain some
cows and bullocks. In the last famine
Government gave subsidies to people
to feed their bulls; it can be done now
also. In those days Government
opened many centres where people
brought their cattle and fed them at
Government cost. This can be done
now also. All these matters are known
to the Punjab Government, only the
Government of India has to insist and

* take pity on the Hissar people and
arrange to do the right thing. The
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officials of the Punjab themselves know-
full well how a famine is to be met
because Hissar is a district where after-
every four or five years there is
a famine, 3

So far as feeding the people is-
concerned, I do not want that you
should give doles to the people. I want.
that work should be given to them.
so that they may work and earn their -
livelihood. For instance, work can be-
given on the Bhakra canals which can.
be dug even now. Previously the way
in which relief was given was that
local johars were dug There is:
another big question and that is with.
regard to supply of drinking water.

_During the last famine drinking water

was not available and in some cases
people had to bring it from eight miles.
distance; they had to go eight miles
to and eight miles fro so that the:
whole day was spent in the business
of getting drinking water. There was
scarcity even in the railway centres
and water was brought there in.
railway wagons and people used to
flock there and get a matke each for-
a family. In some places the wells
which were already deep had dried up-
and no water was to be found. It ig

‘rain water alone that can give us the

supply and when rain fails we have:
this difficulty.

[SHRIMATI DURGABAI in the Chalr].

The difficulty is so much that some-
one suggested that it cannot be tackled
at all. So far as it is possible to tackle.
it, I hope Government will make all
efforts to see that the right thing is:
done. These famine conditions are-
there for several months. We wrote-
to the Government and I em gfad to-
say that our representative from
Hissar Mr. Achint Ram has taken the:.
trouble to organise a Famine Com--
mittee there. He is taking all steps
to see that some relief is brought. All
the same, my humble submission is
that unless the Government take it
into their heads and consider that as
a matter of fact the situation is one
which calls for immediate relief, no
relief will be brought. After all. what
the Deputy Commissioner said was
that he will arrange for relief works
to be opened. But if reliet works are
opened, the amount of wages which
a worker will get wiil be much less.
This is another misfortune, according
to our antiquated and outmoded
Famine Code. If you declare a place
famine-affected, then it becomes your -
dpty to see that not a single person
dies. He is allowed to remain alive
and die a painful death in the end.
If you apply tne Famine Code, jhere
will be much n. re difficulty. Even
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today, in these works which the
Deputy, Commissioner has opened
without declaring the place a famine-
.stricken area, [ that the
wages are 15 annas. It 15 annas are
.given, it is something. But if you
declare the area tobe tamme-stricken,
_you will perhaps pay only six or seven
annas, and at this wage I understand
people will not be able to take
advantage of these works. It is
Aimpossible for a person to have ftwo
.meals within six or seven annas a day.
Therefore, I suggest that you do not
take recourse to the Famine Code. [
am rather afraid of this Famine Code.
.As soon as it is applied, the trouble
is enhanced rather than diminished.
Either you scrap the present Famine
Code and substitute another in its
Pplace, or if you want to bring relief,
do not declare it as a famine-stricken
area but declare it as a scarcity area.
In the scarcity area, these works can
be opened and you require them only
for four or five months. If Providence
is kind to us, we shall have plenty ot
rains and will not require relief after
.some time. Therefore, in the coming
four or flve months, if you declare
it a scarcity area and take such action
as is usually taken, you will be doing
the right thing. But for (iod's sake,
do not decrease the wages. Do not
bring them down to five or six annas.

We do not want the application of ~

the Famine Code. We would rather
be without it. If you give Re. 1 or
Rs. 1/8/-, it will be all right. Other-
‘wise, the trouble will be that in my
askmg for the declaration of this area
to be famine-stricken, I may be doing
& very great disservice to those
people. (Shri Tyagi: Is Rs. 1/8/-
the wusual rate for  agricultural
labour?). It is about Rs. 1/8/- and if
you give Rs. 1/8/-, people will be
grateful to you, Even you give
taccavi loans, they will be able to pay
back the loans when the harvests
become good. We do not want any
person to beg of you or to take any
money without doing work. We want
that you may be pleased to give them
good wages. Even if you can give
them a loan, you give the loan and
‘take back the money afterwards
‘when the harvests are plentiful. This
is the condition of the villages and
the cattle, and unless you give szome
velief on the lines indicated by me,
they will not be able to live.

Now, what about the cities? In
the cities, there is nothing but frustra-
tion and disappointment. There |is
mno work. The shop-keepers are sitting
idle, with their hands folded. They
are not doing any work. There is
no trade. There is no industry. There
is no life practically. You will recall
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that when there was estrangement
between Pakistan and India and we
sent our forces there, the ordinary
man was so terrified that he did nct
think of any sort of business at all
If you go to any of the cities now,
you will find nothing but disappoint-
ment written on the main gates—
nothing but frustration. Everybody
is in a helpless position. I may, how-
ever, say that if you give relief to the
villages and to the cattle, we shall
be more than satisfied. Even if you
do not give relief to the towns' people.
we shall say, “All right, these four or
five months we shall somehow put up
with and look forward to Detter
conditions when there will be relief”.
But immediate relief is necessary for
the villages and cattle.

All the same, when you consider the
condition of Punjab as a whole, you
cannot escape the conclusion that
Punjab is in a state of great suffering.
To say the least, the old scenes in
Punjab when PunJabis took better
food and put on better clothes than
the rest of India have gone. They
have gone with the partition. = Now
Punjab is in a state of great suﬂering.
The industries and handicrafts are in
a hopeless condition. Nobody feels any
hope that better days are ahead. You
have to rehabilitate not only the
refugees, but you have to rehabilitate
the entire condition of Punjab if you
mean business. In the coming four
or five years, Ihopethe new era which
we have promised to these people wﬂl
come in, and things will
better. As far as budgeting is con-
cerned, I measure the budget only in
terms of human relations. If the
people are better, if the labourer gets
more, if a cultivator gets more, if all
these people are more satisfled, then
I can say that the budget that we are
presenting is a good budget; other-
wise, I for one have not been able to
delve through these flgures and
understand them. I am sorry to say
that conditions as they are now are
most unsatisfactory and what is
required is a sympathetic solution of
the problems.

wren wfed Tm : qrAET st Y,
¥ I GG FaAE 9T TS AGH
A F oAHeT AR fammr # s}
ArqT A 9geT Farw W) faw 7 qg 47w
gon i s AR w1 W A e
gr /€Y, wife 99 & 1 AR qQ|
fis a=dt a@ &, W AEAT qET WY
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[ ®=r afam 21 )

fomr & R @A gEgw wER fF
ot & 7t fafred W Al §
g F XM | @ o gred | fao &
e oy 5 AT ¥ o) gee @
o 'S FE § §9 wawEr o g
ar 7E, ¥fFT Tawm O fAR #F
Az AR 7 I ge fF A wa
g &, & 7 ag dwer fear fFoqw
¥T Sow AfEE | R W
fafreze argw @2 awad § o @
INT & fF +7 77 9 I7 &Y aFq
® g 78 #T &, W 9o F Y,
T = I & g A T qg dEer
foar 5 & 9@ =g T TWER
®T 3 X g & & T wraAe wew
7% fafred o w7 3o B &, &t
# R 7@ 9 @ T AN q@ G
o %X a9a ¢ | WieT & 7 a8 dEer
e f5 & =< I so &Y fegwa
Ryl w3 g |

Ty A agaw Fg g fr
i  (Governor) TSw@ #
wT@ga  (condemnation)
% fou wgf @2 gon g A 7 7 *
¥ foq @w g § 5w A
Qg F gawar § f qg 9 q9=
¥ fafreey 7 s sfadz (Presi-
dent) &RE & & (rule) I,
W} W ¥ FH A TB T A w0
N wUE g HR wEw ¥ A,
qw S GoE F SR WY AT
BT T, TE 2@A HT A § | WG
¥ am & &1 ox I (law and
order)¥ daT g A ¥W ¥ *wW W
W sqww ga § ag ag § v e ox
wrRT W $Owq (condition) HT
we § faw o & A oaiw § @l
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9> ¥ AR aF (worse) T TER 1
o qF #7 ? & a1y A weS o
5@ qfwm  (partition) g &y
qff w7 wa ax (border) T
g @rn 3 A7 w5 9w gow A=y
T8 &, 7gt W faanfedY (security)
# fewoa & fou ga wm W,
| g TE ¥ mgd A ad P
# 3 IT ¥ Fgr 7 9 7@ ¥ TEA
# 7T I | qG TR @ q H{
TR ¥ dw Ao g wE ¢
# R 3T ¥ Fg A0 I W R A
| ATATE &, g w@asq fues T @,
AT g @ FT I I A I9Y 19,
NI AT I FAITI TR IAAFET P
TF THFY FIE IFAIT  Toag A
YA gY 7@ @I g fE M miw &
=T hdl g Y, g wrg qar &
wEt M AW ¥ T W whd q@r
qft, 7gi a% f& swsr TS ® oA
THT AET qTr 97 | free 9 e o
gl ) fafeed &1 o @ oS §
fr Ot groa @ g o foat fF o
fedi F agi Y T o€ &

st aqfy @ feAY A SR wamew
a1 foqr grm o

ool afqg TW 99 Iq ¥
wee fafaet g & o= ¥ wmw
IR w1 €%, qR feer
faeht fiF agi 9% Tar g gorr o agh
Iy AR R IR A ¥ W
fe g0 B T | R J 99, Ay
R Fg F A M, IT I TR
R I & T 4T Fiv fa@ WX 99 W)
N T ™

ary TAAREY g W g A
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THE FT I AW F I AT =M@
a1 |

sT™ giew TR J1Y T8 24T g
g g afed 1 @Y @) IE A
qEAT Y I FT TG S T, 99 W
# 99 U9 ot 4@, st /@ s}
AWM FT Z@T a FT foar, g
3 g1 @ IgT T@rE AT I A
& M M T ag 7 T | A
TTATST @IS 4T | I ATAH & a9 T
@ g AR W@ FFEwIaq e qd-
¥ aTEa 71 &9 &, AT FES § 1 T
T ST T, G faege agw g
w$ | 97 B g0 ag ¥ s v, e
& Rax Ik g, fedr s AT M@,
fedt w1 3o fear T 1 Ay W
g fF 0T o= R T e
g | I W B9 9T W W, AR
afs A qg A smEw 1 # A
AT gTEd F1 a fxar i G arem
g€ & v o ot 1 QEY AT Ay Y
sefr o § o A g€ WA &
L, T 9 TG J [H FT G0 g1
W ¥ 3o ] 7 0F ae e A
wrga S fear ot e A @
] A9 @1 @ e o@ A gdide
U ¥ € &, FW A FW 0 W @AW
@ e ff smowr o) faer, o
g 3 =W (action) ¥ w@ § 1
oF f&w qEr, & e R, i faw,
Wi few, z@ fomr o), Sfew Q@ A
wit sfeer 7 f6 9w arg) o W
g a1 | wfrewdt & & wifearde (Par-
liament) # ¥=x § aw w@e
MR fir o ¥ g s wf s
oY 3 @R W =@ e g ? e
& fos  (relief) & foofed &
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w f&dw w3 (Relief Com-
mittee) @ €Y, TAAT «TEX A 1.
mAFATmar FiFa g fe
dF ag # uw a fqar av IF
F wanfem® | T e &, are smar
q7 3fF & ai #v acknowledge
s qfewe g, ® 3 fedr s
NagaR A fearar | s@AITH
T FEIT | TF qTH a1 S qaig g
m® @ IR wam faar e fel
FfreTe a1 X fear & | 39 @ e
onit 7 g8 w7 fF g ged %8
T8 &, security & W TN -
agt & T qgy &1 F * gy R e
TR A @ amaT AT g1 F A
qdv# (personally) %7 fF a7 -
T # sEY, # awt sE AR AT AT F
7g ACHIW IAL FIA A FT T4 L
g 9w fege e § T @
@ 78 g9 § | T AeE v ¢
fir e ST g1 S¥X 3§ W7 e
AT & arg A frar, GHEATRAR -
w7 qfeww A1 | A F GF AT
% qg gow & 1 A0 et & e
#1 | fodt argw amix A o TWo
atfe (A.S.I) ®, go e amfo.
smix ¥  g¢ steaw (Head
Constable) #, 8% wieww T
3 & wsreaw (Constable) ®Y 1
wicdaw g A aan § o A A
% AT & ST TUE AAL KT TE TN
¢\ AU waew gAY T W@ &
TR ) I R W A
¢, qfaw o ag &1 e G
(fact) 7g & fr ad for ok a¥
® ¥ wbem (dacoits) -
® & 1 I T HTH ¥ T 4T v
7y cwdana  (explanation) ¥
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[ wrer afar Tw ]
g 5 zore ] o aga Tl WY
Irfir @ 4 | ¥ 9F agm 9
¢ 4fr gfoq odmm 7 wf gf A
wiey o IR A TEmw-
& (I expected many dacoi-
ties) 7@ S 7 FE>TE (con-
solation) far fF sr=er gam fF
TiE A weET T HR faw a9 g
FT &Y T AT | F I FY G TG
FEAT, IEA qH W A AF
FE A AT FEAT § ar Sfade
HIEA HT Fgl, I AW av gHAT
A A §, qg AV W BT T AT
¥ AR &, s & o A aga fedfe-
fedmw  (rehabilitation) & art
® od FC FTE g |

aft = fa7 gu o W fear
an qr fr sfeeser (practically)
A Y I qrfe ¥ o9 € w8
fdfafedz Y 13 & | & gwwar g f
gt 0% gT AW fowr alia s ARE
%Y 7g wfoet & ot & fF qumr s
fetfaferz &1 ™ & il ad)y orfem-
Az 0 gw or & g faar omm &)
3T F I a8 TR WSS a®)
¥ oY € fF @ oA T e
¥ 5 aredt e A @ AT ST H
¥ g5 o el & q sAuwT-
afrs Qfeer & 1 97 F am Fowed
“F zat @Y M@ fF 9wy e famr
TG FTH g | I F Aol A7 Aw-
o0 gtk &, e fear T fi 2 e
~Hferwree, ¥ oam fegfafeefes
(they are satisfied, they are

rehabilitated). g & f&
Y gEAfaE ® (economic
.condition) & | ¥ & f& 7
<Y xar fear mné wq et w1 faar
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mé'mﬁml‘ﬁmm
& & T a3 I A HrarErd w7
W o wf ¢ e 2 g A
fdfefoifes | S g o af
goa fF ag T A v &) o
I A TE F R W AR g
T TG T F7IL | T FATR TT FAT
g dae qBY g @ % frar
JaT € fF g avHaw ¥ @ ™
g1 fegerm & srmard & w19 frav
st & i @9 sedt ag ¥ &) gfat
¥ 98 guwd g 5 e e ame-
faai & W@ @ F g wsdy
awg Far far | qsfry sra srafiray
&Y wgd A qA1ar TA7 IFT OF TH
gy oy #1580 F Afadt sradr
@ ¢ AR g faar wmar & fF ST &Y
ara faam wam &, ¥ da e Fedfaddfze
@ IY T AE q, I9 F 9K TG FH
F@ F fou ag F91 Ay § @ &5
& fou gt gamz F ggd &
IT F f R § whgmare & ag
IF F el W AT gWR 99 A
2 W aFw oI § aR faw
FQ ¢ fr wt adf fasar & 1 & fazdr
fomar g f& @i & wat fxar g
& g fear strar & f waar 78 &
ag I & 3T Fe & i fedt sfes
¥ gt & T 7E) frear | feedy wfagae
HTEY wAT WA &, T AME T
# ¢ 1 o wga & fr fedfafede § m
21 AR F AR 7 ag a@ w7 T
¢ fr aq juo ¥ @ dse (Claims
Act) @, ¥ afcwrd (verify)
@ WEANI9F aR AW
(Compensation)fear srawm 1 forg
"y g faw 4w gom a1 @Y < A
W firarz et wf off &7 4o AR



787 The Punjab Budget

1’y ®) | &} 3| TR w91 R oy
3 Y gre & fagre w0 @ @, @ F@
ar fik &Y A oY & @ fo 4, wwy
FH &N | I T AIGA IS qRET
g 4, IR wwr fr Q@ aw wfa-
g <@ fEar T § 99 F R Y
T T FIH W FC SN | KA wgr
#1E qT ALY I FTA AeAY &Y A | AT
AT A {]uo F FAT | [W Y FF @I
fer aré fx ¥ e fedmat (by the end
of December) @& % g strae |
>fer i < o w7 3w T
W @ & | o W A R s
f& o7 Tl smafral ® v oo ¢
fom & fou sg1 T fr g fedfafede
M 1 2R¥e AW, {R¥C AT,
RR¥R A, T fR4o W YT qAET
€, 87 1’4o IWU, & 4} PR
TET, QYR AT AT §, FAR TN FAT
A ? qare fvqr s ww &1 w7 T
¢, @ rare fear wmar € avd o &
FOa Fov9 afKwTt gU &, %8 T o
e ¢ ffaf?em & mr & 1 s
Y & fF o e W fdfufeRe
&< fagr mar | afY @ gi e
q § arg o @1 affpdnaa gar g
e Tt fgars ¥ ey I=aTeT #% O,
&1, 9 forge dfadferw  (Simple
Mathematics) & &m ¥,
T FTE BT FHTY O AW ¥ A
wrE gg Y et IrE o &F w9 g )
frarz &t fas @ g Y el § ok
o @ TR ATH & | AT TR T
g 5w @ aren & e amefial
®Y qOTAT AT & I F @A F qFMEY
N og goa & 5 S fF mwml &
9 @A & 1 e qE o e e,
ORI F waX IEd, ToA &
400 P S D.

»
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s e | ot & fga & e
T8 OF agE A qaa @, A agt @
am & fog mr, da fogeft (re-
fugee)q | & agt o1 FT &1, ST K
aFE R TR 4 f5 d wmroaas
IR & OF T T IET A
ae ff § T 9y =T areY amex
frre o s w2 ¢ fr fedfafe-
2o & v § 1 7y groa ¢ fdfafe-
U ®Y | SR WY gOT AL G
qHTH AT Y T FT F FE T HEg
% T & f5 Jorw & g A fedfar-
foz @t M3, # qvwen g fv oy faegs
qarfaa adf 8 1 sy g SR fF g
& wT g%, e arfax a9 gwrE
w4t fowrx g1

s & aw ¥ fwd A g
o W

f@am & 37 & A § wwTar §
o gt w77 ¥ oy Feores wiet amrd
Ty § S w1 AW e g foar
£ o x@ famfa™ 7 {23 (interest)
FAT AT B AT AT AX ofr A wH
qr | TS T § THIR § §F 7 99
g 7 QM g1 woft awEY Ay
fF 99 a8 T W T IO @T, A
R A ag qam a1 5 { a7 @
a7 7t 91e ! & 7 A fear fE oagr
N T g A A § waw wg
W ¥ 38 war fas wrg Ay & agt
T AR A AT 4w ¥ am
gt | ww o Afed f e F #@a
T GO § T d T AEgE gl
Fos #13 & a3 A FET B WA
& fou | 37 ARG 5 w2 T3 TW
¥ a3t §.-% ® A1 a1 T 487 1y
ges adr ! & gge feodt wfirme
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{ = wfew ]
¥ frer R qur fr owmToge &
IR Fg 5 qee agw W fafed
| e aew ¥ faer | 3g OF oRY
@ 7@ &, Jar fr ag s T A
A ol wwT, Agr W W e
g dsi Ngeg ag g fr =
N FA A g @ agd
e 91 & ¥z @l & wwfeq e f
WMAWE I W @A D
foare T & T AL AR T T
§ 1 z> 7z fer foraer w3t &
fou o1 a1 S § A w7 {
W AW IR W TGS
¥ fed Fwag (Common sense)
Y AT | AT AT T E AL, o fro
¥ AT Ty RT ¥ | A g A g
frawa ¢ f 39 & fogdnw(wagons)
# fw | 0w & ¥ feg g g
zqar @S fomm 7 & 9@ @ &av
% faoel | @@ & fog maeT agw 7
s e g T ged g 1 IR
wgr fe & fagdr fogam o< &1 & )
T 7 &7 & T A foaw ux faw
@ & O SR FO T qQY
gz ¢z a1 g1 79 ¢ afqw (The Go-
vernor says that he does not
think there will be any remedy
for it. Corruption is so ram-
pant and oa so firm a basis) 1 &
= | A e ST A e 1 &R
XY AT A 72 AT go dyo ¥ Hvaw
+fr 8, & 99 &1 w1 fra o € ) Ay
wra fegr a1 frart & e @
P g §, T 9T I9 I OAGHS
q¥ AT & | THT FT ¥ A€ G9HQ §
fie € &7 ¥ A< e | ¥few ag A
wtmﬁwﬁmﬁrnm
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I 0w firar & qra *Y agw g
¢ o fr w1 i Hie & FES
AT 1 99 & 9 &qv Af & wife
afm 7R ¥ 9w & qw s A
§ @ g a dO & foq W A
o1 @%ar § | &) 9g AE Hfewe N
T & wWifs Tv 8w § I W
N 99 fram & & ¥ (g § A& g
g | fFam & g B swet
& &1 T # 9§ TR A P
T feae & & o7 X AW 99 § g
F oo qwar § 1 oY §F awehw W A
fraemesr w3 1 ¥ #Y @ 7@ e
*T v § fow ® fr aweliw &Y
g AR 7 ez agw &/ wey B amw
TR F1 @ g o Afwd Gy
fe qaa w1 @ & ) AT A F o
fedt goamem | & I w7 fr R
faw & &0 st (It will be
very costly) 1 sfr¥z grge w1 agt
9T & & IR qamw e & T sk
LA S S o
 fam & 30 1) | FR @ g
FraA @ agr e fF & @ -
#qz F v W g A FE TOT A
a8 & | ag Fwwar @ fF ag e
A forg gt § | 99 Y 17 A ag=Ar)
wier fex T 7@ @0 & -
#Fz w@i A D IW F A 59T W 0
grar | Fe ™ & Z fgr (what is
that to him ?)1 & & maiz srEA MY
w1 fr fafew woie 7 750 & aw
feare & & &€ AT wAT @«
qT, A9 T T FG, q IEH B-
wrar, s we  fr g @
aqe fefae, «f wic fra g
g @t fefie (I cannot give
you any upper limit, I can-
not give you any lower limit).
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dfe sTEC qE wARw ;W) qER
& wry Ay gere wan fxar §

s afey Tw: & N oF fadara
(citizen) g1, & 37 Y T TAH
aff qrm A # 3 v fr oag e
& ofr ar 7t | @ & ] qor fiF T W@y
wT gy § 7 IR v, af faw
e & #rz (I will meet the
need) | #AFTYr g |

Shri J. R. Kapoor (Uttar Pradesh):
The need will be met. Then what

more is required?

s wfax wr . AT av o A
NI N @ arr ¢, O ¥
¥ ot O & awely & oY ¥ A B
FHr & A g F A F W Y awchr &)

N A R wTwaer 7g ¢ e faw
™ & gy (This is the
attitude) | & SAege & |AN M T
TN Y aFAT & | T @A AT AT & |

WH e & 7 T qET ¥
fre #T #q1 & S ® s far
a7 WifE 3T N aga g T & )
# A Fgr F 97 ¥ %% award 9
IR W@ ara A1 foar ) fee &
fodt s § freT AR & 7 37 Y
g qI o (suggest) i AT
71 ff 37 ST A W T T FW
Hfd | F7 fedt wfaga< agw faw &
T wifs & a1 0 39 & oy
gfers a1 @t I TEwl & srafed
(priority) efr, srafedt amaw 2,
safd R R @ig AW
Rl § ¥ agF wafdy a=T ¢
# ar 7 | ¥few % foq worgdy Y
fr 3g = & foq woar &gt & ax
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WEEFHH @ I A S
% T HTH FIQ@ § IT H 47 @A
famar | 3f I SR #Y sy 2y
v faear & e gt AT WY
gromar &1 # } qor @ fedt sfaemg
qTEE A qaeT fr $fiT & qg® IR
g7 97 fF o< 39 & g W F@mr
AT A A T@ W T F@T G0
A & R 37 § w71 F qg v A
T QA Iq AL AT AT I AT F&
ar FET T W@ &, W e 7w
g s Afgd | A SER wE fr
dz @y wiwex T faw aF 1 &} wy
fr o gz §F @ F A Aifad @
qg Y TR W 7T AR Qv
R s FA@sw N sR &
forg e A€t § 1 oY 7 @ew g T
fosae few & qra A o T
g

foT & & TaiT agE & w7 fr qgt
X @t §¥3w (handloom) & 1 78
AR E I AR AT TR AT
A & I A ST AER | IR B
At fr it ) a9 qfews &1 SR
qreTar 5 aumw g3 Awd A
femte & agy g aqr w7 qy §
wIR ffEsHafr g 1 #3337
wg 5 oo @ ¥ fou sifan Hifd
fis ¢ St ®Y g fad aY o afeeat
g § SA A s @1 AR T Y
afgzat W@ aife o S w §
T % HT FILT AT FT A% | A7
ST 79 AFT AP & | IR 5y fE
afgeat @t ax # I@h @y T
N a3 aw afgzar «F | T gt
A Faw & 7 § 1 wieg awgd &
& gawan g fie ag woqd a9 €@ AT
CL ol
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Mr. Chairman: May I ask the hon.
Member whether it is necessary to
describe in such great detail the pro-

r _ ] FIOA 8, BT T FAL AT IR, &Y
ceedings of the Relief Committee meet- N
e e T T o o o
budget. Waﬁwénwﬂ%m
ol & 7 & | fow e § e
FIEE g | AW & N e feay §
agl 77 @ & fF a8 oF W & aong
30 YT & oW FoU | @Y F wT w7y
wow ¥ aR # qg owgar g
fs feaht oot g€ &, v a® @
T fif fs Gifer @ o e
™w & BT IJ1F I (Everything is
all right in the State of Denmark. )

oot view @ & @ @@ & A
NS ATEAT a1 | WifF § Fr@r av
fr agr 1€ WY s A Qo e
I AT AR F A A F A wFW

Mr. Chairman: The hon. Member is
at perfect liberty to speak on it. .I am
only suggesting whether it is necessary
to describe in such great detail the
proceedings of the Relie Committee
which has met there. Instead, he
can spend his time more usefully on

other aspects of the budget.

oo wfww TR 3@ ¥ OF AR
sredwe  (aspect) ® T® WM
oo § 1 wg @ s H AR F )
# smma T W) F ] agt fed
wfere ¥ qur fir Far o fed o
e ¥ i dan el vwe & aFAT
N A I G A @ | W T Y
5 agr hwe | A gF AR 9
TFAT TR T & & Fwm = @
g fedt wfam s § 5 #rw
¥ gxow & ¥fFw ag Q@ T T
we |

ofm g1 o & 5 ag 3o
w1 7 gE gt A g T e Wy
frft wtr & s RO v
A AT aF Yo TIW AT M T ¥
RO TG AT E | I W o
B w2, # A ¥ qear § 1 ooF faR
¥ gal faR @ ag FTa o e )
s fewl ®Y Ag% #7 aey ¥|r & ar
W IR e ag & fe aww wgwar
®TT & | 9 IF AT &Y T A D
& @ g7 A g AT A g W

st @l ;. gy @ afam w1 awan
EfF g Twm gem 9 fA F
TR WA MRS ARG
g7

wTer wfew o ;o oA Wy
AT § TIRRT FQAT 97 A &) A
argET o 6 wftw q F€ | F wgar g
fF e W& TR F we F agi g
AEgER § a8 god § ) g TR ¥
& | ag o T faear § 1 e
g At feauifafafsdr (responsi-
bility) ®f ™ @ ™ @ §,
WA A O fier ) A A

off fauit: B FgA T ATOT 4%
g fr awe 3R A oY ¥ W qwd
o foad oot 95 oft § o o>
ag? .

et ey TW: 3g @ a9 sreEY
A I § | S AT & J 9% dart
FQ G a1 a9 W T wE oA @
AT X ¥ W 7@ @Aw faer F<aw
a1 | &z & AW® Fawaw (That
was normal question) s am oy
A arax (normal answer) § o
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st go QYo WA : €F *T Y AT
& T, F9 F7 A o I f T
o aerd

e wfqa TR ¢ aga qaeE, 7
A LI | 7T F TF QA Al FT AH
AR qt FAT ARAT § | TR X
R & a F FZ TH | 7T FAN ¥ AR
& 9 g7 agt T 3 FT FFF § A e
fafirees amgT L) 78 23 § fr wal
T % A WFY, w07 97F A ¥ @-
#z ¥ forde FUFL o12d | Q& IR
W HFAT TR FY JA & 3P gt
¥ e 5@ | g IF F@W T
e agi ¥ fazdy 7 ) faoly & 1 QY
A T AGA (AT IR § AT 7 A
2 5 3 adl a6 ) 3ar wY, uF fawwq
T8 & w¢€ ford €

ua ¥ go et (Industries)
¥ qarfess S oF carie qF FWATE |
A qgafor gt st e oft F s
fr waaw IR0 IGA AR @ B R
FW ¥ fou AT Ay 79 NF @R e
W A A T o ¢ 5 oaRew
et (Cottage Industries) wr
s (encourage) fFar w7 |
W qrA¥ & 74t aF SomT & soEr
3 g I 1| XY gF SR @ a-
i ¢ fF 9 aF doE & IR AW
FFI TGN BT FRT EWeAT
" (Directorate for Cottage In-
‘dustries) 7 FATdT 7 aF FW
T Tvar 1 gwley ¥Q e ua:
g F 72 Fream? oY o @ 78 any
wifF 147 A 3, Tafeg et &
fay &Y Bir {weiw A =ifgd
W O @t gaEe  (float)
T ¥ foq q9ga ena wRT IRy
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T AELRRE A9 A A & Jogt
AT gF 1 o g e wifiea
BTEH 93 A AT qF A% FIT %
AN | AR Gy A @
HUA K T HW@ § A IT F fraw
# 43l A g #F ard qfy v
aff | T B A ¥ Al W
ava | WIS AT AT T FT AIET
TARRE T A1fed |

T @ ¥ wydwa (education)
Y I w7 g 1 ol AR rafw
wregq fafaeex args 3 wawrar, wrg

‘ggex (circular) frwem, f

I Y nft sqwa gam fF o am
o I @ g fr agene § & g,
wreror @ 1 AR fae & ay ama o fn
7Y wg fr T8> Tg AT €@ AT 0T
N oW aod ¥ & NF | 7g A agt
AgE wgA § @ @ ¥ AgE 9 Aw-
ax § fF g7 was dfwedr (Royal
Family) & 1 oY x@ 3ge &t amn
oy fd | ¥few @< ot W N
B | ¥9 aFT §9 q q a7 A8 &
e darg & 1T qg AL AFT A
twn afag | g W Qw M
FIOV &, UF a7 wrow &, 9T ad
WA GO FIAT § S TF G F FIOA
> gq & | %@ I ¥ ¥ e
fenfirwae feigque § @@ g
1 o g e At IR o ag I
qfr Y WA #Y frz gy & | oW
A & JAT AT 3 3 foar, U
7 & 3 (A g F 2y v oz A
e Y Qe faqr, 49 R 4@ A A
foar dR wgw A aEW W AR
faqr | ¥4 Q@ I19 qiF F AR ERN-
oo ¥ R a9 17§ § @ fae
qg WA #Y frz awdt § 1 g
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[@rer sifwa <)
wifre oot aw & e e
fagT oTT | ¥ A F7 AW TH T £
& & A g ' i, QIR 9.
#F @ A g @y @ g W)
v @@ I @ Ehgew 1w
ffrd, g om0 Aifd 5 o3
ferfidTes (&egu 'w & |

WY AW AW FATH FTOA, FARA FIOW,

oz w1, & FRS F qEW AR
T Y T A Y Y AW 9T w7
qTA 39 & few § fremar o awar €
9 ¥ %9 99 ¥@ A 7 wifw fifed
fir g i @ & form 1 =T
durq # A qwmw fegeam § o
# g A fisar

o5 afew ToFa 1 asgat WY g
@ w ¢ & e wig & di
# war | aY dEwweR Y gt @ | e
g ¥ ¥ a0 @ afaw Ay | ag
t v @ & s b MY @ @,
FRW ST &Y AT &Y | e o Ayt
wim @ g 5 & faer v g
e A &, snarow & forew o oW
o e & aY afew qopew W Rl
# I 1 AW FT AT 47 | € F wwl
¥ qur fF qgt oX few T a@ @
a &g fr el T frech o wfeg
oA | e feww § W AW
TOTT R F AW, FE qE o
¢ | Wiy W@ aF a9 Jaeg
& o ¥w avg ¥ o € fir forw
ag ©¥m (students) Twd anfe
Tade F1 T i fed @R
e g o N &Izw @A qA ITH
Wt 7T TR @A |
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sw # dfeww [feddz (Medical
Department) & wmfees wgw -
£ e | foroely fawer & wg
mmgﬁ;m“ﬂoﬁo
¥R R g ™ o foe
g &k I xfee & fou
W org T ¢ 1 O f A At o
qume & & 1 o Wk e Ao #o
¥ wot ¥ i § R el ® afeer
¥ A @ forw axg A Tew v
¥ g g § 9 axg @R &y
wefie w7 # @Y & | 3 gaar &
fs wf7 @1 fafer 5w w1 aofew
¢ ™ T 9 qemwm w0 aE & 0
foz oft ag srar § @ 9@ W FEY &
fs s=o1 Q@ 7 ax ofaw & o
@ # gawan g fr dfers sdmm ot
5 & dfews feqdde a1 QN
wift w7 wfg@ & 0w amafaa)
Y e ¥ Aag e w0

¥q ¥ §T AT T N T,
A A F AN FAE AT
swie Far g fF oew g el
R wM | 4o WE & fAme
Ao T Ed Qg e A
s f5 @ feadt [ A e
firer T @ @ gam o

(English translation of the above
speech)

Lala Achint Ram (Punjab): When
I was thinking today over the advisa-
bility of expressing myself on the Pun-
jab budge!, the possibility that it
might prove useless crossed my mind.
It was so because I thought that when
my friends or I point out anything, the
hon. Finance Minister might promise
to convey it to the Governor who in
his turn might leave it to the new
Ministry, the formation of which is not
far oft. Realizing fully well that tak-
ing up the valuable time of the House
will not do any gocd, [ have decided
to take the floor. 'The hon. Minister
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of Finance is very sympathetic to-
wards us. I hope and trust he wiil do
all that lies within his power. This
hope has encouraged me to speak. It is
true that if any modifications are to
be carried out, the Governor might
leave them to the new Ministry.
Nevertheless, he can carry out
certain things himself, so I have
decided to make a few remarks.

At the very outset I may make it
clear that I have not taken the floor
in order to condemn the Governor's
rule in the Punjab, nor have I stood
up to say that the Governor is bad.
I feel that the suspension of the Minis-
try in the Punjab and consequently
the President's rule has resulted in at
least one advantage—and that is the
Congress has survived in that State.

But we have to see how far the peo-
ple of the Punjab have benefited from
the President’s rule. Let us consider
the law and order position, for exam-
ple. My own experience has been that
so far as the area in which my village
is situated, is concerned, it has worsen-
ed. After the partition it so turned
out that my village was on the border,
almost 20 miles from Amritsar, and
the inhabitants asked me whether they
should migrate to cities in view of the
fact that they had no security of life
and property and that both of these
were in danger. I advised them against
migration to urban areas, saying that
as we were free men, having got in-
dependence we should not leave these
areas even if it meant loss of one’s
life. About 15 or 20 doys back I re-
ceived the information that a dacoity
had been committed in my village. This
was the first incident of its kind in
living memory. Such a thing had not
happened either undzsr the  British
rule or during the last four years of
ministerial rule. The situation has
worsened very much these days.

Shri Tyagi: People may have earn-
ed a lot of money in this period.

Lala Achint Ram: Maybe, they have
earned a lot of money since you be-
came a Minister. Well, I received the
information that the dacoits came to
the village and asked the Patwari tn
lead them to a certain house. On his
refusal to do so they tied his hands
and feet and then made for the house
concerned.

Babu Ramnarayan Singh: The de-
coits should have heen arrested ond
then brought before these gentlemen.

Lala Achint Ram: Go ahead if you
want to interrupt. As I was saying,
the dacoits took the Patwari forcibly
to that particular house, where a mar-
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riage ceremony was to take place,
The women bolted the door from in~
side. The dacoits Lroke open the door,
shoi and killed one woman. It hap-
pened at 6 P.M. and at a time when-
there was President’s rule in the State:-
When the dacoits entered, many wo~-
men fainted. The decoits removed!
the ornaments of the women, robl
and beat them and maltreated thems-
in various ways. The dacoits went"
to the voof of the house and fired in
the air in order to scare away those-
who may have intended to come to'
the rescue. The loss as a resulf

the dacoity is estimated ut about Rs.
50,000/. I sent telegrams to the De=
puty Commissioner, Amritsar and the
Governor, informing them of this in-
cident, which, so far as I remember,
never took place even under the Bri-
tish rule. I went cn waiting for the
acknowledgement of my telegram and
any action being taken on that for tem
days but to no avail. I am a member
of this House, and if even I am not in
a position to elicit- a mere acknowled-
gement, what will be the response if
an ordinary.citizen sent such a tele-
gram? The Governor appointed a
Famine Relief Committee, a meeting
of which I also attended, When. I re-
minded the Governor about the tele-
gram I had sent, he told me that it
was difficult to acknowledge such
telegrams and that he had forwarded
the same to the Deputy Commissioner.
What could I say in the face of this
logic? Some people were robbed and
all that was done was that the tele-
gram was forwarded to the Deputy
Commissioner. Some time back peo-
ple had complained to me about lack
of security and had wuanted to migrate
to other areas, but I had advised them
against it. 1 personally apvoealed to
them to stay in th2 village; I myself
stayed there. A whole village was
looted and that is the sympathy it
evoked from the Governor. And this
has happened in Free India. This Is
the law and order position in that
State. I know of another case con-
nected with getting a house vacated.
The Deputy Commissioner issues or-
ders to an A.S.I. who in turn orders
the Head Constable througzh whom the-
order is transmitted to the Constable-
who does not carry out the same:
This shows the real state of law and
order in the Punjab, By this I do not
wish to condemn the Governor's ad-
ministration; it won't be proper. But
the fact remains that cacoitles are
beroming more frequant and the num-
Ler of dacoits is increusing. When this
was brought to the notice of the Gov-
ernor, he explained his position by
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saying that he had expertad more
dacoities, - than had actually taken
place, because of the pre-occupation
of the Police with «lactinns. e con-
soled me by sayving that whole of the
village was not looted and the loss
amounted to only Rs. 50,000. I do not
blame him; he may he right in his
own way. It is the President who is
to blame, if at all, bzcause it is he on
whose orders the admiaistration of
the State is being *un. So much for
the law and order vosition. Now I
come to some aspects of rehabilitation.

A few days back it was claimed here
that practically all the displaced per-
sons: from West Pakistan had been
rchabilitated. I think that the hon.
Minister of State for Rehabilitation.
Shri Ajit Prasad Jain, is informed from
time to time that all displaced nersons
have been rehabilitated and that in-
formation is passed on to us in this
.House. But the Government is fully
aware of the fact that there are about
25 lac displaced persons in rural
arcas, of whom 19 lac¢ have unecono-
mic holdings. The Government seems
to think that only rogistering their
names and filling in of the columns,
can enable them to claim that the dis-
placed persons have been rehabilitnt-
ed or satisfled. They do not have an
eye on the economic welfare of those
whom they claim to have rehabilitat-
ed. A person may be without any
means of combating his illness, but
he is sald to be “rehabilitated”. No-
body cares to know how he is making
his ends meet. Besides the two and a
half million displaced vpersons who
came to rural areas, and equal num-
ber came to urban &areas. Whenever
Shri Raj Kanwar asks a question on
the floor of this House, he is told that
all displaced persons have been reha-
bilitated, and the news is splashed
across all the newspapers of the coun-
try. The world gets the impression
that the Government of India have
rehabilitated five million displanred
persons. Two and a half ‘million dis-
placed persons are claimed to have
been rehanbhilitated in urban areas, but
the fact that a small room accommo-
dates a score of people is overlooked.
Then they have to go round with a
begging bowl! in their hands for loans
to start something which may provide
them with means of livelihood. Peo-
ple, even from Faridabad, only a little
distance from here, come to us to com-
plain that they do not .get loans.
When I write a letter to the authori-
ties requesting loans to be given to the
displaced persons, I get the reply that
there is no money. The Deputy Com-
missioner has no money to distribute
in the shape of loans, he asks you for
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money and -you tell us that all the dis-

laced persons have been rehabili-
ated. About compensation it has
been said that under the Claims
Act, 19050, the claims are being
verified, which will be followed by
-payments of compensation. When the
bill was infroduced in the House, a
period of two years i.e, 1950 and 1951
was provided for the receiving and
verification of claims. At that time
I had objected to it and was told that
though verification will take less time,
two years’ period had been stipulated
as a precaution. The then Minister of
State for Rehabilitation, Shri Mohan
Lal Saksena, told us that all the work
connected with claims would be finish-
ed within that period. I withdrew my
objection on the assurance that the
work was to be finished early. But
that was in March 1950, and I was
told that the work in question would
be finished by the end of December
of that year. Try to imagine the
plight of the poor wretches who are
being claimed to have been rehabi-
litated. The Act was passed three
years after partition in 1950, and now
in 1952, Shri Raj Kanwar is told in
reply to his question that about two
and a half lac claims have been veri-
fled and five milllon people have been
rehabilitated. Only half of the total
of half a million claims have been
verified. If the work goes on at this
rate, by simple arithmetic we may
work out the time the rest would take.
The period fixed for this work is near-
ing its end. We can imagine what is
going to happen. Those who have
been rehabilitated. have to live in
houses which look as if they were in-
habited by rats and vermin. Go to
Hoshiarpur or Jullundur to see the
plight; T have just returned from
Hissar where a refugee gentleman in-
vited me to dinner. His house was
very fllthy, with two ovens and with-
out any drains to carry the dirty
water. This is rehabilitation, as it is
so loftily styled. Considering all these
I am constrained to say that it is un-
true that displaced persons have been
rehabilitated in the Punjab; such a
statement i< not proper. Why do you
not come clecan and say that you can-
not do it? Why hide the truth?

Now I shall try to place before you
the third point concerning the relief
work. My hon, friend Shri Thakur
Das has just referred to the famine .n
Hissar. I have been elected the
Chairman of the Famine Rellef Com-
mittee formed there. As such and
even otherwise it was my duty to in-
terest myself in this matter. 'The Pun-
jab hag been under President's rule
for the last five or six months. Only
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.day before yesterday when the Punjab
Budget was to be presented here, I
was in.a fix to decide whether to re-
main here or leave for that place.

thought that nothing important is to
happen here and if, on the contrary,
1 go there I may possibly get some
money for relief work. -So I went
there and met the Governor. Now
just imagine; Hissar is in  grip of
famine since long and the Governor
has gone there to see things with his
own eyes only now. Had there been
the President’s rule in its true sense
could you ever think that such condi-
tions would have been allowed to
persist? First of all I saw the Deputy

Commissioner and asked him about .

the situation prevailing there. He
told me to see the Governor and this
I did. That is a very small thing. As
Babu Thakur Das has just now told
you, there is scarcity of fodder in that
area. The situation there is that
cows and bullocks have nothing to
empty their bowels because their
stomach is already quite empty. It is
not a stray case to which I am refer-
ring, This is, in fact, the general
situation prevailing there. Formerly
this district was famous for good
cattle but now it is in distress to the
same extent. . Let me now tell you
about the arrangements for the fodder
supply. They lack even ordinary
common sense. Fodder is being im-
ported from outside—from U.P. or
Madhya Pradesh. First of all there is
difficulty in getting wagons. Until ten
to twenty chips are tipped you can-
not get any wagons. Even the Gover-
nor has admitted this fact. He sald
that he would write to the railway
authorities but there is not much
hope of improvement. The Gavernor
says that he does not think there will
be any remedy for it. Corruption is
so rampant and on so firm a basis. So
wagons cannot be procured as money
cannot be tipped. Then how will
fodder be imported? What happens
even to the fodder which is eing
imported from UJP. and Madhya
Pradesh? That fodder is brought only
upto the railway stations of Hissar
and Bhaiwani, Here the octroi
levied on it unnecessarily adds
to its cost. Only by doing so they
think “we have done our duty.” But
this does not come to their mind how
this fodder will reach a farmer who
lives at a distance of twenty or thirty
miles. The farmer has no money ow-
ing to the failure of rains; he has no
work and consequently no income. In
these circumstances how can he buy
fodder for his bullocks? Hence it is
not a practical solution, for the fodder
cannot reach the mouth of the bullocks
automatically. The farmer has no In-
come at aii. How can he bring fodder
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from Bhiwani or Hissar and feed his
bullocks. Only the man who himself
teels the difficulty can well realize it.
I asked the Governor tp arrange for
the distribution of the fodder on the
basis of the food rationing and to open
fodder depots. To this he replied “It
will be very costly”. It is the Presi-
dent who is ruling there and under
his rule cows and bullocks of the
whole district are dying like anything.
But the Governor says “It will be very
_costly”. If under these circumstances
the farmer says “Damn this Govern-
ment” then there is nothing wrong in
his doing so. He thinks that the Gov-
ernment is not for him. Because he
does not get the fodder sop he cannot
praise the Government even if it may
be our own. What is that to him?

I pointed out to the Governor that
during the last famine the British
Government spent two or nearly two
and a half crores of rupees in Hissar
and asked him what he was going to
spend. At this he remarked “I can-
not give you any upper limit and I
can't give any lower limit”.

Pandit Thakur Das Bhargava:
Rupees forty thousand have been
sanctioned for four months.

 Lala Achint Ram: I was merely a
citizen, I could not see through what
he said. I wondered whether he would
glve something or not. .I asked hir.
what he wanted to do. He replied, “I
.will meet the need”. At this I felt
gratified.

Shri J. R. Kapur(Uttar Pradesh):
If the need is met what more is re-
quired?

Lala Achint Ram: Your need can be
met by meals, by a small quantity of
gur, by water and even by air., What
I mean to say is this that this is the
attitude of the authorities. Can this
attitude satisfy the people, is a ques-
tion which we have to consider.

Besides this I asked the Governor
to provide v-ork for the people because
they were in a very bad plight. I asked
him also to get roads built by them
and this he noted for consideration.
After this I saw the Deputy Com-~
misgioner and suggested ten roads
which should be built to provide work
for these people. The Deputy Commis-
sioner, was somewhat hesitant In hiz
mind for he could not say ‘no’ to rae.
So he fixed priorities for the roads,
priority No. 1, priority No. 2 ete,, ete.,
Out of these ten roads two have come
under priority No. 1. But he too was
helpless as he had no resources at his
disposal. Anyway some work is going
on. The people who work on these
roads nowadays are pald rupee one
and annas four per head. But actually
they get annas fifteen only and a
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aut of annas filve per head is levied
on them. When 1 asked the Deputy
Commissioner about it, he explained
that in the early stages of the famine
they offered to do this work on lower
wages in case it was got done by them.
At this I pointed out to him that he
would have been justified in levying
this cut, had the supply of canal water
begun in this area. But as these are
the days of famine so this cut should
not be levied. To this he replied “Let
the contractors do this work”. I in-
sisted that he should himself do this
work but should not levy the 25 per
cent. cut. Then he answered that he
was not ready to do this work. Such
is the hopeless condition prevailing
there. We are helpless. Whom should
we approach and complain?

Then I brought it to the notice of the
Governor that so many handlooms
were lying idle there. If yarn could
be supplied to them, people would get
employment. He replied that it was
dificult for him to supply yarn. He
told me that all the provinces were
stating their demands after greatly
exaggerating them which created that
dificulty. I asked him again to try
to get yarn so that the handlooms
which were lying idle there, could be
put to use. In case yarn becomes
available more handlooms could be
brought to give employment to _the
people and to get cloth prepared. Peo-
ple there are out of employment at this
time. To this he replied, “Let yarn be
available first, then handlooms will be
required. They will be brought then”.
But to get yarn is not in his power.
He is quite helpless in the matter. I
think you can solve this difficulty.

Mr. Chairman: May I ask the hon.
Member whether it is necessary to
describe in such great detail the pro-
ceedings of the Relief Committee meet-
ings? I think the time can be more
usefully spent on other aspects of the
budget.

Lala Achint Ram: I myself was not
willing to speak for I knew it will have
no effect here. But if you wish that
1 should not speak, I would not con-
tinue.

Mr. Chairman; The hon. Member Is
at perfect liberty to speak on it. I
am only suggesting whether it s
necdssary to describe in such  great
detail the proceedings of the Relief
Committee which has met there. Ins-
tead he can spend his time more use-
fully on other aspects of the budget.

Lala Achint Ram: I will now draw
your attention to another aspect of
the matter. That concerns corruption.
I went to Amritsar and asked the
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Deputy Commissioner whether any-
body in any court could get a copy of
the record without tipping. He was an
honest man. So he said “It is very
difficult”. Today the Governor knows
that corruption is rampant. The De-
puty Commissioners are also aware of
the fact that corruption is prevalent in
courts but it is not being checked.

But we know they do not take any
action. It is an open secret that no
entries can be effected in the village
records, without tipping Rs. 50/- to the
Patwari. I put it to you as to who is
to mend this state of affairs. Corrup-
tion is prevalent from top to bottom.
At present the whole of the canal de-
partment is corrupt, and if one wants
to have water from the canal, one can-
not do so unless one pays Rs. one or
two hundred. Corruption is rampant
everywhere, go to the courts, it is
there; approach the canal authorities
for canal water you will find it there;
go to the Patwari, it is there; you will

nd corruption in every department
you may approach. What is after all
going on at your Ration Depot? He
gives us only 37 seers of rations in
place of a maund. I tell you how much
corruption there is, and you should
not be complacent and think that
everything is all right in the state of
Denmark.’

Shri Tyagl: May I just enquire whe-
ther all these things have cropped up
within this short space of time dur-
ing the Governor’s regime or they
existed previously too?

Lala Achint Ram: I expected this
very thing from you and for that rea-
son I did not want to speak. 1 say,
Sir, this is the condition in every de-
partment under the Governor’s rule.
Under this very Governor’s rule, water
is not available there. That is how
you are now trying to shirk your res-
ponsibility, in fact, there is nothing to
worry about it.

Shri Tyagl: What I mean to ask is,
whether the practice of giving bribes
for securing copies of the records is a
new one or was it there even former-

.

Lala Achint Ram: You are well
aware of it. When you used to sit on
these benches, you used to say this
very thing and received back this very
retort That was the normal question
and now this is the normal answer.

The Minister of State for Rehabili-
tation (Shri A. P. Jain): He has been
put to test; now you would also be
tested likewise.

Lala Achint Ram: Welcome! I would
be glad to take the test. Now I would
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submit a point or two more. I have
done with the subject of corruption.
Now about the Ioans, when we raise
this issue here, the hon. Deputy Minis-
ter readily says that they cannot grant
the loan, unless it is recommended by
the Government there, that they are
ready to grant a loan, a loan of rupees
two or four hundred, but a recommen-
dation must be secured from there.
He is right, but no recommendation is
available at that end. In this way two,
tour or six months elapse, and they
are helpless in the matter. There is
no way out, for the difficulties are
numerous apd not one.

Now I would submit a point or two
in respect of the industries. My hon.
friend Shri Thakur Das has stated that
unemployment is really widespread
and for removing it the crying need is
that the cottage industries should be
encouraged. Nothing has been done in
this regard except some pious declara-
tions. I would make a small sugges-
tion that the problem cannot be solv-
ed unless you set up a separate Direc-
torate for Cottage Industries in Pun-
jab. My submission, therefore, is that
it is not possible for you to establish
major industries as ours is a poor
country, hence some small industries
should be set up with a view to help
the poor. It would be better if you
can set up separately a small Directo-
rate of Cottage Industries which may
float these industries. Unless we begin
to think on Gandhian line, our con-
ditlon will not be ameliorated. The
big industrialists think in terms of
tens of millions, and they cannot think
in terms of hundreds or thousands.
They cannot care for these petty things.
You should, therefore, establish a
separate Directorate for this.

Similarly, 1 want to refer to the
issue of education. Just now our hon.
Prime Minister has stated, he has
issued a circular to the effect that he
has felt that the caste considerations
are very much prevalent in our soclety
—that one is a Jat, a Vaish or a Brah-
min. It just struck me that I shouild
ask him to do away with this _caste
distinction himself first of all. He is
known as Nehru, which makes all the
Nehrus feel that they belong to the
Royal family. You should therefore,
give up affixing this surname ‘Nehru'.
Well, let us leave this for the time be-
ing. The mast important thing at pre-
gent is that we should ponder as to
how this poison manifests itself in the
Punjab. There they have got a_Jat
College, a Vaish College, a Sanatan
Dharma College and other colleges on
these lines. In this way the whole of
the Province is divided by such deno-
minational institutions. When our
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caste feeling cannot be abolished.

you have seen that in these elections
the Jat voted for the Jat, the Vaish
voted for the Vaish and the Brahmin
for the Brahmin. When our children
are receiving their education in the
institutions named after the castes,
how can this caste feeling be rooted
out? We have not yet made any
endeavours to abolish these things. If
we begin our efforts now, these things
would some day come io an end, SWf‘.
in two or four years. At present this
evil Is on the increase, and, therefore,
you should now issue necessary ins-
tructions to abolish these denomina-
tional institutions.

If your children continue to study in
the Dev Samaj College, Sanatan
College, Jat College or Vaish College,
how can this feeling of caste cons-
ciousness be rooted out from their
minds? At least now we should make
an effort to end this evil which we
have experienced during fhe elections
}ndt_he Punjab and in the whole of
ndia.

Now, we are also making experi-
ments about basic education in the
Punjab. I visited the centre at Gur-
gaon. The Headmaster was there. The
most important thing about this basic
education is that it includes spinning
and cottage industries. But when the
students or the teachers there do not
put on khaddar, how can basic edu-
cation be successful? I was astonish-
ed to see this fact. When I asked ‘he
students as to why they had gone
there, the reply was that they had
gone there as they were unemployed.
They only think in terms of seeking
employment, they lack the true spirit.
You should, therefore, devote your
attention to this and impart such a
type of education which the students
may be able to grasp, so that the Gov-
ernment funds may be properly spent,
and the time of the students may not
be wasted.

Now I come to the Medical Depart-
ment. You are aware of the difficul-
ties in this respect. You know the
number of the T.B. patients—ten thou-
sand are on the waiting list and there
are no beds for them. Similar is the
condition in the Punjab. Today a
number of people are suffering from

. B. and if any one seeks
admission in a hospital he has
to face so much difficulty as if he was
searching for a job. He has to find out
which of the Ministers is acquainted
with him. He has to make an
approach in this manner, Still he is
told that he would be admitted after
two months. So I think that in the

children receive education in them, the
Now
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‘prevalent conditions, the Medical
Department should make an effort to
gsee that the poor people are able to
get medical relief easily.

1 do not want to say anything more;
I think this will suffice and I hope (hat
you would look into these mattérs.
Every minute of the speech costs Ba.
50 to the exchequer, and I do not
know how much I have spoken and
what ‘has been the cost thereof.
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T gAX e go HAv & (e
Tt aw @y § wite St AT
YT FIL@AT & Foeq § qg 9 & G4
a9 % @ § A gt e W
¥ @ gr A wow w1 daw fwar §
T & g AT G €, G 4 FH
qaedraen <@, at ar W ww o
firar o &, 99 & $5 7 §3 ATHT
Y forraw Ty & § v A oA el
iy & for ag Agt % o awar
Iq ¥ azae Are T4 graw ) WA
TH FW ®) ag & fFg 9o, R4
g qwgl (A Ry ¥ A A
WA WA ST 9T FIq FL W@ § )
A ¥4 gq A A1 15 w1 Ay
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[ qo o 4 ]

TR & a9 9% @ § T 57 Y 79
3y v ) g0 W @ ) 7 AvveT
Q% 757 fewraqes i aE  qwer
a1, WifF @ F wf e qg TG g
w1 5 g Q’*W LIS 3
orfeft A & adr sk & g
AMER § W F @ QR A
St T @ § W forw ald & -
FHA I PO E, w9 A WY w
fewrad dar g€ & 1 s 3 wdeETe
F AR F fr wgr a1 fr agt ) oA
T e o wr g, & qwmar g fp
9 &Y Kiwer aoq § 1w §
WM 33 1 g7 3 gad @
TFE & Hw frar a1 | a5 e ag
3 % g8 a1 froft wrcandt =7 @ @
o7 & @ w22 ¥ s wifedy s
& AT T | @ A Qe
Toea § 1 & 5 & 97 A SAHE
gfwaa & q1er @1 79 faar 91, 99 ¥
IE F agh o AN s ok
ST < §, a8 wed afafw & afd
=mE a1 @ § R i g § i
a1 TFOTHT 1% ¥ W AT A o
o & ff 5 oAy dew &
foq &1 wgwTd awiml ® wow
&R ¥ forq g8 wvar faar g forg &
Tt T Wi s o @
I3 oz e %9d A AT A @

A TUE oY AT §W AT & A

FT 4 g afew 37 AT 3 oM q¥ §
=} gawaT g 5 €@ g qgme ¥
w7 Y wE @ e g,
g W T | qw wlEER F
@ 7 ¢ 5 w1 amz §F agl o¢
AET 71 Yo §, arX w eI g
ST e § mar &1 o agr oT fewea
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7z & fiv gar< ar Ty & X A &,
& ame ¥ 7 a@er g, e
vg qfar ¥ § w7 F aX F gav
der gomm & i 97 & ford ot geawrfieat
ward ot 97 & s F I
TR T G A Rt A1 37 7
FATAT AT G qE F-qANT F S(IF T
grm gl fed o AT e wEmae
FAF7de NT A gz awiry wf fF
gW Tt X @R 7 77 AR AR
F7F @ & @ 39 fawra v gy
g gwEmT, FE T oF IRART N
At wlrae & qgar §, I9 & foq
VIR FT 949 W@ § faFry dar
gri & 1 T Wt FNFT fF gw F3f
9% Yoo HFM HIT FNT A1 I 9T
Yoo qfiaTx I A7 qaTd AIAR, IT X
feg e & FTar O | TN
A agh 9T AR I AR F TR
Y arT queg A AT | A X AL I
9N ¥ qFHT qA Y AT & A
N yT JF FoT FhT 77 73 § AN
WAFIF ot Edrgfrav d
AT IF SN Y AL 0F 0 XL
oA femelt & e Tgy §, AT AL 9T
I FQ § AN 497 T f,
agr T @[ AET

AN agr F AINT &7 TFHT F S
¥ & fod & 7 ¢F gad @fta g
wifF 78 ST AN F FT A 1L
ARCERE sulb ECEE i (KR E(ECE ]
f& it agr 9T fE1ar os31 M
WARR  FAGAR aF@r § | AN
feeelt & o St aefie w1 AW @
WMy e &3 7 ag frar fe
qeftg a1 e ST q% F 3F A ITHY
gm o fr sl § @t T g
ofe o aF IT N oA F
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QIR 7 7™ I a9 % ag ot w7
TR eEFIFAI TN @
HRFR qr agt o wT @, wIEw oA
¥ ag 8 w7 S W@ §, ¥ W) qg
I TTRY QX @R AT A IT Ay
g=fiw 3R ftw @1 aF & 3% v afw
ag o A< AT FA7 FI AT IR
qfare a A9 @ X I o fewwd
T § &% | o) g, o a8 FaTe
ger i o BT AT AT R
wgt g 97 &1 T q@ ¥ e ]
ol o Fw AT S At @ A
a7 fe 99 & 3z w1 oft gAw
o Tfed | ggr w7, TR R
w1t gB WAt g fed, fa
qarad & 9% far g2 foq gq 1 o
Tz w1 % g fF5 ¥ frg awg @
agr st 9 g 1 X wwar g
f§ 4 7 @ awewm N F g
0% ¥ ©F Tefraa ® R Eg-
frﬁé&aw Ffaee  # e1re TE
ZC a7 A ¥ FfOw N A FW Y
w9 A g8 AR faamm § o awar av
T F A frar ) A e & A v
free gt g1 aY 99 & fod ga HifT
FT EHY & ) X ¥F G 7 qq@Er
argaT § 5 wgt g=ee e g amEHy
Az § S & fod g v [ AR E
FAM A sT § W foi
fewpa o afy dar g1 9T F 0 Ew
I FAGI RN W AR Y T FR Sl
sfeg F@ &, A7 aE @ aHF ¥
fag & 97 *fagi oY - fzgst & #d
WET T &, @@l T g

wit a7 w1 v fr feifafedas
& 7y qg 75 & fr 39§ TR R
s} ¥ e ¥ fgmr 9w | 7 R
& qr & §} sa o A g
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frifefedzm  (rehabilitation)
& At 3g & 5 o Ay www wE &
g, AT feqr arw, 39 4 wfafsaa
¥ Wafew dur 3y FW AR ERY &
3I7 & dgr Qe femr g 1 Afe
T a®T gy qafew  afi §f 7 )
N @ ... )

e wiwa Tw ¢ dfFT a7 FFAT
fir a7z ffafode 1 m § &R
qaw ¥ § W OFT qAIT AT qIAT
g

st go fo %A : F IE AT HIAT
argan g 1% fdlt & q@ oa gaer A
N AF A amE AT AN .

e afada Tw : &F fr & A
qwT |

oft go fto s ;R WX
@ AXE ¥ AT ¥ W A &% wIw
% aFar & 7 geEl qA@ q€ X
@ m fr frad sl fgiafee
€ wd, & 3 ghe 9w w1 oA faa
fe ¥rTwé fr ag g fr frad
fegfafede gu ok fFad  aff aga
qhwe § wifF s d g fr -
fafordara FaT & € &1 FITC FAA FA
¥ fr frg gz aF @° sl &y
faradr (recovery) & ama T W
%) fegfaforde frar o o8 geame €T
) TR A I @
fie o wrzfagl §Y aFET & AT,
T s e @, fardlt 1 F R
T qE FR & I e fr ooy
aee § ew ffafez g md &
& frer a3 ¥ €8T %) woTT 41T frd
gl 4 SEAT SIET I W 6
aem g 1 d o e & ag o Aoy
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[ =t qo @Yo & ] X
amgar § o sme # Tod § w9 sl
fdfafedz =i §r 1 g & ¥ 5
fore §, o aTgw afvwdt  arfER
¥ I & I HY I G T o
TN | TFI 7 97 99 ITT @S w4,
MW wor A A
IR 1 54 fGar 77 | I 7 99
1 3iF wHTe fwar, daere fear
AR st gt Y FOET W 9
MR ENF oA § FF ag oF A
R IS TF I a5 (G aee
™, AET qy T G A
frgafeis afi gon adite 9@ A 99
W T gE gOF ¥ aua fwar
N A T Y AR gEATE, A
AR & W]/ ¥ avacd afer 94
¥ awa g, fr few g2 a7 Al
9T et B DarEr &, foady AT F
L 97 A1 qIaT § HT I 9T
qIT Faar § | wgr a7 feziatodaa
FT WA §'9q FT Tl ARETAT FIAT
[T AW §

g tRARw fag  (fEg) ¢
# oF am wW oweer g R PR
sefgt ®1 wet & o 7 f2r ad
A7 fagd s 1 QT foa
war, fRad amiadt wY w9t faan
T, §AT TA OET fRATA O TAARE
Fom g’

it go dYo A g T TAAA=T
T ¥ us aafew fawear § 99
®1 oF F & wT F a9 A g,
98 # 3 B AR §, AT Wy
fgaa w7 I3 & 9T AT

sft mw F1a Tz v o v oo
® HRT (TLA AT AR AL ITHF T
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suFEias @ifcer (uneconomic-
holding ) & 1 zorm g @
AT W % | FE wWER

RmgeH R fF qow &

g7y fear war fos fear @
T & & 9vg< | JHIA N I aw
IFXQQIFT qAG§ TEUF  AEGR
o7 §, 93 7§t awd;, faw A awdr
Fq oft 78 I &, T AL T|@
T TANE A AG A wA O
aft 3 1 ¥R g G awat
§ X dom F g AR
w1 e g8 war war § fe o &
qrg afraft dmg § g9 us® oA
@ I7 FY I W) A7 NarE g &
wE AT

T whew m fom Y 3+fry
& 3T FT AT OFHLC ¢

st go fro WW : FT A AT
TAF A & A 37 F feAT W FHL
FE qaw 4 & JALT FATT A,
a1 1 7@ FAear § | TS FRAAr
qr&rad a3l Areg a8 & 05 944 a4
grag o srd ITFFITRN
IT & A0S w0 A9 Frarg frar
NTITH Y T srzfaat & qm
IF@ § wAgHEWAT  Hicww o,
AT agy agi 9 W & | g FATAHS
gfcz ofr 94 w1 w7 afi a1 @
gaiar A frasiay g, Nfwfeaa
feg 7ai 77 FU Y, A3V E AR
a7 {34 &0 A wrE wge A ar
sqifF agr 77 @ co W & Dfsen
fegrgear ¥ FITAAQHATAF § 1 ATy
gFARE AT wTIEEfTE e
w1 gma W § 33 gfafelmw A
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T g & | ag 1w A ey
8 ¥ e g v 5w %Y gw fry 9w
T AR A ST 37 Y e 9
¥ IR uEENT dfier & &wr
7 flfafelr 4 @ e
IR B TW AT qT FT §HT § O Ay
TIF T awd &) T §
WA AR AT IW goq J 5O
7Y g Far | A aY qe Fr aifw o
o & sz SR E fr G sk sk
O A T At e w9
§ arefaal &1 gt ) O fore B
Wt A gFEmfrE fifcer @1 3T a7
TR qW N YaArEd F AT ACAC
sfva T argw A W fF A< O
T @i frs W, @) g A goE &
7 5, gy g7 § T e
(quasi  permanent) feg-
fafeces & g o= e | agt @ 7
F oy B gEmiaE fifes
Tl Y 1 gfF A wfw oA
LHELER IR DR o R ik
g 9% samar ¥ sar welw QY )
R TFT W ey omar ¢ f6 o &A-
Tamfas gfcer ff § | ST dom
F ot 0% oferac il ™ ag
Tgi 9 et and I AT w7 ¥ 6l
73 | 9 g e AT ST Ay QR
¥ oy mar, qonfadf & el &
femr T W A W
YemAE F FTUR I EA HE TEET
& g weraT 411 qR=AY qore & AL
Y wo, ¢o &Y &Y ifesw sgEHiAE
o | FE A gL T AACHHD
™ |

TR qg AU A F IR E |
g & o w1 qae § A qew A
400 P. S. D.
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T3 1% I gF11 1 N §8 A gww
Fa, g5 Ffw aw ¥ @ qwdr
RIS

(English translation of the above
speech)

Shri A. P, Jain: Madam. unfortu-
nately I was not present here when
the speeches were made; but my col-
leagues passed on some notes to me
regarding the things that were talked
over, on the basis of which I want to
submit something now.

While making a complaint Pandit
Thakur Das said that the refugees re-
hablhgated in Palwal and Gurgaon
were In much trouble, and no satisfac-
tory arrangements were made for them.
He turther_ said that the refugees in
Palwal resided in torn out tents. This
is within my knowledge and I am so
sorry that they—the refugees at
Palwal—had to live in tents for four
years. But this year we have made
arrangements, for their accommoda-
tion; have given money to the Punjab
Government, and the latest informa-
tion I have is that all the houses are
complete now: most of them who
lived in tents have been habilitated in
those houses. One hundred houses
more are under construction which
will be complete during this financial
year ie., up to 31st March, and thus
the refugees living in Palwal tents
will get houses to live in.

Another thing the hon. Member said
was that there was no arrangement of
small handicrafts in those camps. I
cannot understand which camps he
refers to, because, so far as the ques-
tion of ordinary camps goes, ose
have been closed in all parts of India
excepting the eastern portion. There
are some places which were camps
previously; now they ceaseto be camps
although refugees are still residing
there. Those can only be called re-
fugee colonies where they live; but
they have to earn their livelihood out-
side. At such places we have establish-
ed works centres where the work is
still going on. 1 do not think it to be
necessary to provide a work centre
in every colony because the refugees,
like other people, earn thcir own live-
lihood. 1 shall, however, look to this
matter. and also. if need be, we shall
establish more work centres since we
earnestly desire to provide work for
those who are without it, and provide
some more for those who have no
sufficient work to do.

Babu Ramnarayan Singh: All he
said about, was that one Charkha
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[Babu Ramnarayan Singh]

(Spinning-wheel) per family be dis-
tributed.

Shri A. P, Jain: That was said about
famine, which is a different thing al-
together. Another thing he said was
that in Taura one hundred and fifty
persons, who had been residing in the
houses for the last four years, had
been removed from there without
having been provided with any alter-
native accommodation. The policy
of this Ministry is that an established
family should not be deprived of their
already occupied accommodation un-
less some other provision is made for
them. Likewise happened in the
Punjab, where most of the refugees
doing labour etc., were first rehabili-
tated in the houses; but when work on
the basis of quasi-permanent settle-
ment started in the Punjab, an obs-
tacle cropped up that those of them
who had been allotted land, needed as
allottees houses also. However, those
who were not allottees and had pos-
session of the houses with permission,
had to be removed therefrom because
a cultivator needed a house in the
area he had his farm in. Neverthe-
less, the refugees who had been re-
habilitated previously in the houses
had got to be removed as we needed
the houses for the allottees under
quasi-permanent settlement. We also
sent Instructions to the Punjab Go-
vernment that no people should be
temoved from their places until they
were allotted some other accommoda-
tion. While on my visit to the Pun-
jab I got some complaints from some
places which I removed. I had a talk
with Pandit Thakur Das. and I came
to know that some Naib Tehsildar had
allotted the houses, which had no
existence, perhaps. At present I am
not in a posgition to say as to how
far the complaint is correct, but I
would assure him that I shall look to
it and try to remove it.

While speaking on claims Lala
Achint Ram said that out of five lakh
claims decision had so far been given
regarding two and a half lakhs only.
This is almost correct so far as the
figures go, although I found that till
recently over two and a half lakhs
of ‘claims had been decided. Its pro-,
gress at present is very encouraging
ax only two days back I found that
one lakh and 87 thousand claims all
told were yet to be decided. The rest
have been decided, and even from the
remaining lot about five or six thous-
and claims out of about twelve or
thirteen thousand must have been de-
-«clded. To this date one lakh and
eighty thousand claims, remain now,
out of which sixty or seventy thousand
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are Land Claims, and two or two-ande
a-half thousand must be factory
claims. Claims—of factory and land—
are treated separately by a different
section meant for it. The remaining
claims, however, must be between
1,20,000 and 1.15,000 in number. These
claims cover a larger number of part-
ners, and, as such, it will take compa-
ratively more time to decide them.

But, so far as the number goes, a
large number of claims has been de-
cided; and if it is supposed that
claims between 2,50,000 and 3,00,000
in number have been decided, then it
follows that 1,15,000 to 1,20,000 claims
are yet to be decided, because the
claims regarding land and factories
are being dealt with alongside. Our
progress has been considerably satis-
factory, although we are not convinc-
ed of the speed with which we decide
the claims. Whatever work is done,
in fact, leaves 9 room for further pro-
gress and at“times it is said that a
better one could be possible. We
have appointed 270 to 275 Claims Offi-
cers who are carrying on the work at
their places. I' understand that they
are working at a good speed, ail least,
to my expectations. It was a serious
and obstructive job igasmuch as none
could say that each laim was defini- -
tely correct and iappropriate. Genew
rally speaking, the method of deciding
the claims, and the procedure of the
concerned department has, at least,
given rise to some complaints. The
hon. Member while referring to Fari-
dabad said that no loans were given
there. I believe his information is in-
correct. At Faridabad we provided
employment in a diffecent manner.
There we have some private factories
through which people earn their
livelihood. In this connection furnaces
are worth mentioning.

In the beginning they were indivi-
dually given some smaller loans; but
now the handicrafts, too, are being
started by Co-operative Societies. Only
recently the Faridabad Developmen§
Board had made a request that some
money be given for ordinary mainten-
ance of these Co-operative Societies,
so that fresh handicrafts could be ins-
talled. They made a demand for 15
lakhs of rupees, which we not only
sanctioned but also paid out to them.
I understand, the hindrance in the
means of their livelihood will disap-
pear with this Governmental subsidy.
The present position at Faridabad is
that houses have been built in a con-
siderable number and construction
work is over. Now with respect to
about 1,000 or 1,200—I can't be exact—
persons a question arises regarding
the time required for the installation
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-of handicrafts and the number of
people to be employed therein. It
“will not be to their entire satisfaction,
4t is feared. So. when I got the sug-
.gestion from the Faridabad Develop-
ment Board that we need build some
smore houses at Faridabad., I did not
“think it to be proper, because in that
case we would be confronted with the
~question of providing employment for
-each such family. Supposing, we-
‘build 500 houses more there. then, in
‘that case, we shall have to provide
-employment for these 500 families.
And it is. therefore, we did not like
“the idea of building some more houses
‘there. We had permitted the construc-
‘tion of a small number of houses
-which are almost complete now, and
1 laid down the condition that those
‘people only would be rehabilitated in
such houses who resided in Delhi,
-earn their livelihood there, but want-
ed to establish there with their fami-
‘YJes. Even for removing the difficulty
regarding their employment I made
another scheme as these people were
well versed in the art of house-build-
ing. Just go and look at the people
at Faridabad. You will see how be-
-autiful and grandiose a place they
have made of it now. About the con-
structional work carried out in Delhi
I have. however. decided that the con-
-tracts to the tune of twenty-five to
thirty Jlakhs of rupeeg shall be ~iven
to those who live in Faridabad, so
that their livelihood 1s maintained till
they find some other alternative in
Faridabad itself. I gave them con-

tracts to the extent of 4 lakhs, and I ,

myself saw them working at Kalkaji.
The more they go on making pro-
gress. they shall have contracts worth
25 to 30 lakhs, so that they have some
more work to do and are able to solve
their difficulties by earning more for
their families. Not only this much.
The auestion arises as to where they'
should be accommodated when they
come to Delhi. While we give them
-a relief by providing the work of build-
4ng construction, I think, we should
make arrangements for their accom-
modation also. Sanitation, bath and
other things for them without any
compensation or payment from their
side should also be looked to. You
can look for yourself how they get
Yacilities there. I believe, I have tried
to solve this problem in a proper way,
‘with due humanitarian consideration.
T did all that could strike best to my
mind. We can. in fact, make an at-
‘tempt for some better course, if pos-
gible. Here I may submit to the
House that we are making efforts for
‘the employment and upkeep of twenty-
five to thirty thousand people settled
‘there now. It is but natural that obs-
tacles and discrepancies do arise. We
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shall try to solve those as well in &
way that no further troubles or de-
fects are given rise to.

Some hon. Members just said that
rehabilitation did not mean simply
providing small trades or- works
to the refugees. I have always
been of the view and I still hold that
rehabilitation means giving proper
place to live, and providing adequate
employment, suiting the capabhility of
the persons concerned. But such a
thing is not always possible. Of
course, we try......

Lala Achint Ram: But to say that
they have been rehabilitated and are
quite comfortable gives wrong im-
pression. '

Shri A. P. Jain: I want to submit
that it is my hon. friend who has mis-
understood me and that it is also my
hon. friend......

Lala Achint Ram: ...who has une
derstood him correctly.

Shrl A, P. Jain: If my hon. friend
continues interrupting like this, it
will be difficult for me to go on. I
was asked several questions as to how
many persons have been rehabilitated
and I always replied that it was very
difficult- to say how many persons
have and have not been rehabilitated,
becauge it is not an easy job to deter-
mine a standard to know as to how
far a poor man should recover from
his losses and how much should he
be compensated so that he can be
called a rehabilitated person. The
determination of this standard is the
main difficulty. Therefore my state-
ment was that so many persons were
provided with houses and so many
were given lands wherever they were
available. I never said that so many
persons were rehubilitated. Everyd
body knows how the scheme was im-
plemented and how many persons
were benefited by that. I might also
tell my hon. friend that as a matter
of fact money can never rehabilitate
a person. I can give you 'a recent ex-
ample. A gentleman who came from
West Pakistan was granted a loan of
seventy-two thousand rupees. He
spent all that money while there were
persons who were given only one or
two thousand rupees. These people
made a proper use of their money,
started some trade and now they have
been gradually increasing their capi-
tal and thus earning a good Income.
I think these persons who got only a
thousand rupees have rehabilitated
themselves to a certain extent and the
man who was given seventy-two
thousand rupees was not rehablilitated
because he wasted the money in dif-
ferent ways. So, neither money nor
mere employment can give any idea
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about rehabilitation. We have to see
how a person settles himself, how he
strengihens the roots of his economic
life and how he makes himself inde-
pendent and secure. To get a correct
idea of this real rehabilitation is very
difficult.

Babu Ramnarayan Singh: May I
know whether the Government has
any record as to how many persons
were provided with accommodation,
employment and how many were
granted loans?

Shri A. P. Jain: A bulletin is issued
by the Government every month. I
will send a copy to the hon. Member.
It contains all information.

Now, some hon. Members said that
the persons sent to the villages were
allotted uneconomic holdidgs.. He
meant that such a thing had happen-
ed in Punjab. On many occasions I
have stated here the basis on which
land was allotted in Punjab. Land,
so far as its area is concerned, is a
Hmited thing. It cannot be increased
or decreased in area. Of course, if it
I8 not made use of, its value goes
down, but certainly the area of land
cannot be increased. Therefore, the
basis of allotment in Punjab has been
that a person holding not more ‘than
ten acres of land in West Punjab was
given three-fourth of that land here.

Lala Achint Ram: What is the fault
of those people who are getting less
land here?

Shri A, P. Jain: If sufficient land is
not available here, the fault lies with
the Almighty because land cannot be
created by society or by a human be-
ing. All available land was allotted.
It is beyond my power to create more
land. Three-fourths of the land which
they had in West Punjab was given
to them out of the total available land
here and a large number of people in
Punjab had uneconomic holdings and
the same thing is here. It was not
their fault that they had uneconomic
holdings, nor the people of this part
of the country are to be blamed be-
cause even here in India eighty per
cent. of the holdings are uneconomic.
Therefore, this problem of economic
and uneconomic holdings is not one of
rehabilitation alone but of the country
as a whole. I want that this should
be solved but if one is only to say
again and again that they have un-
economic hqJdings. it would not help
in their rehabilitation. There can be
two ways to solve this problem. There
"was a good deal of talk about it in
Punjab, but nothing can be done in
such circumstances. I would like to
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inform my hon. friehd Lala Achint
Ram that it was my opinion and the
opinion of others also that howsoever
small a number of peopie might be
able to get land but they must get
economic holdings. But the suggestion
of Lala Achint Ram, which he em-
phasized again and again, that four
to flve acres of land should be given
as compensation could not be put intw
practice. So we allotted land in Pun-
jab on the basis of quasi-permanent
rehabilitation. We did not give eco-
nomic holding to anybody there. As
land was available in Bikaner, we gave
eight acres to thirty-two acres of land.
Thirty-two acres of land, I believe,
is not an uneconomic holding. But re-
fugees in Punjab were consulted in
connection with the methods adopted
there. Whatever was done was in
accordance with the wishes of the
Punjabis. There was no other way on:
the basis of quasi-permanent settlement
except that. In West Punjab also 70
to 80 per cent. holdings were unecono-
mic, Those very people got unecono-
mic holdings here. This is beyond
my power. It is a problemy
of the country which can only he
solved on the basis of the country as
a whole. But I must say that every-
thing that was within our powers and
that we could do was' done.

The House then adjourned for Lunch
till Quarter to Three of the Clock.

The House re-assembled after Lunch
at a Quarter to Three of the Clock.

[SHRIMATI DURGABAI in the Chair.]

Sardar Hukam Singh (Punjab): T
have also decided to participate in
this discussion, though I feel like my
hon. friend who spoke first, it is a
make S$hift arrangement only for a
temporary period till a representative
legislature holds its session and takes
up the problems earnestly. Till thean
we have to agree that things might
be carried on as they are and we
have to authorise the Government as
at present constituted to continue to
incur expenditure as it comes up.
But I think certain remarks in this
connection are necessary and I would
like to offer them.

We are all agreed that Punjab has
suffered the maost during Partition.
The whole economy of the Province
has been shaken and it has not been
able to recover from that tragedy so
far. The best portions of the old
Punjab have gone for ever, at any
rate for the present, and the standard
of living for the people has been
lowered to a very great extent. I
would like to read an extract from
the White Paper as to how the
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administration of this Province has
been carried on so far. On page 33,
in conclusion it is .said:

“The estimated amount out-
standing as loans, from the
Centre, taken by the Funjab,
since Partition, is Rs. 59,62 lakhs
on 1st April, 1952. This' is no
small figure for a State with an
annual revenue of Rs. 16 to 17
crores, and this figure is likely to
80 on increasing _till the main
Projects, particularly  Bhakra-
Nangal, start bringing @a return.
The State has already had to
resort to the expedient of paying
interest on the Bhakra-Nangal
and Ferozepore Canal loans from
the Capital Account, thus putting
itself in the position of horrowing
to pay interest, and paying
interest on interest.”

The position as it stands is not a
thappy one. We cannot say that the
State is carrying on satisfactorily.
The nominal surplus that has
sshown is a manipulation of figures:
otherwise it cannot be called a sur-
plus budget.

My first submission is that the
«Central Government should see that
this unhappy state, which has suffered
the most among all the states of the
Union, is aided by subsidies and grants
and that they should not continue simp-
ly advancing loans, because that State
would nqt he able to recover frorn the
distress fro#iwhich it is suffering at
present., ' .

Théh 1 'fake this scheme of grow
more fond, for which there is a pro-
vision of 63 lakhs for the next year.
‘Of course there iIs an increase of 10
lakhs whieh is a welcome feature. It
will be remembered that the old
Puniab was the granary of the whole
India and I can assure this House
that cven now it can serve the same
purpose. provided this grow more
food scheme is handled more tactfully
and in a practical manner. Even
now the Punjab can grow enough
food and spare for other Provinces
but there should be greater aid under
thiz scheme. which we have taken in
hand. Particular  attention should
be given to consolidation of holdings
and the sinking of percolation wells,
beeanse =0 far we have not diverted
our attention in that direction. Other
irrieation methods have been tried
but the small holder or tiller wants
ready remedy such as irrigation by
well. Last vear it was taken in hand
but not on an extensive scale.

Then taccari or subsidies should be
given to the real prower of food and

¥

npt to landords who utilise them for.

other purposes. These taccavi loans

\
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or subsidies should be given rather in
kind than in cash. If cash is given
it is usually spent for other purposes
than the purpose for which it I8
meant.

Then the next thing I would request
is that easy loans for development be
made available to the real grower be-
cause it is seldom that he gets the
aid; he is the real prodicer and not
other persons who may hold or own
the land. So far I can say that this
‘Grow-more-food’ campaign has exist-
ed more in propaganda in the air
than in practical working and pro-
duction in the soil.

The second question I want to take
up is this expenditure on the capital
at Chandigarh. I am afraid this is
an experiment which this State could
ill afford. It is remarked here that
we have advanced very far now. I
am sure my remarks will not be
taken seriously and I know that
Government is determined to go om
with the work. It is also added here
that the Planning Commission has
approved of it. My fears are that
this experiment would not prove suc-
cessful and huge sums of money
would be wasted as we have done in
some other schemes as well,

Connected with this new capital,
closely connected with it is the
present headquarters at Simla. It
1s put down at page 23, to make a
case for Chandigarh, that—

“Apart from this, however, the
location of the Capital at Simla
involves the people of the State,
who have business with Govern-
ment, In continuous discomfort,
and expense. Government itself
tends to be regarded as aloof and
out of touch with the people. It
has been found in practlice that,
whenever there is any administra-
tive matter of complexity or
controversy being put through,
it becomes uecessary for Govern-
ment personncl, at the highest
level, to mnve down fo the plains,
which, in turn, further diffuses
concentration of Government
effort and personnel. The location
of a large number of senior and
superfor staff at Simla also
involves considerable and conti-
muious increased expenditure.”

The conclusion is that the ad-
ministrative capital is very essential.
But it has been stressed and urged
here many a time that it was a
necessity—not tqQ remain at Simla but
to move down to the plains. It was
a luxury which this emaciated and
truncated State could not afford at
any time. But it was taken up and
that luxury was enjoyed by certain
people who perhaps thought they
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would be better in a cooler  climate;
they now need that atmosphere, they
have adapted themselves to such a
temperature that they are loath to
come down to Amritsar, Jullundur or
Ludhiana. Even now they have
found out a new place much nearer
the hills so that the -heat of Punjab
might not scorch them. I “submit
with all humility that this has also
upset the economy of the present
Punjab. If Pakistan could keep its
capital for its Punjab at Lahore only
fifteen or sixteen miles away from
the border, there was no justification
why we should be more afraid of
their invasions and run away from
the border. If we had kept our
headquarters at Amritsar, Jullundur
or anywhere else nearby, certainky
even rehabilitation would have been
much easier. People have spent
crores of rupees in making use of the
rehabilitation benefits which our hon.
Minisier was talking of this morning.
If these expenses are .added together
you will be shocked to learn that the
gains that these people have got per-
haps do not even amount to the
expenses that they have had to incur.
It is said that because of the inter-
national strain last year we have had
to incurscertain expenditure which we
hope better relations with Pakistan
this time would not obliga us to
incur. I should also hope to see it
but what is the real cause which
creates this panic? If the
Government had sat near
the border people would not have had
the necessity to run away from the
border when relations were strained.
Now they look up to Delhi so that
whenever relations become strained
everybody runs towards Delhi, every
trader looks up to Delhi and runs
this way. Nobody 1is prepared to
invest any money in those districts of
Ferozepore, Gurdaspur and Amritsar,
Now when it is intended that the
administrative capital should be at
Chandigarh I assure you, Madam,
that it would not prove successful.
The economy of the State would not
be restored it this mistake is nnt
rectified by taking the headquarters
nearer the border where Government
can sit and work seriously and create
confldence in the people that it is
there to defend the people.

I now come to the third point,
rehabilitation. I cannot minimise
what has already been done. 1 do
appreciate. the efforts of the Govern-
ment, but really speaking if the pro-
blem is taken as a whole I am sorry I
JYiave to remark that it is not what
‘ought to have been done, what was
desired; much has not been done,
much remains to be done. My

3 r.M.
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friend made a remark that the hold-
ings are uneconomic. Certainly that.
is not an ordinary thing. They have
not been rehabilitated and so they
cannot stick to those wuneconomic:
holdings and we have to find out.
ways of how we can give them addi-
tional land. This matter should not
be thrown away simply by saying that.
the land cannot be extended, that it.
is not rubber which can be stretched.
I say that the land is already there. I:
am told eighty lakh acres of land are
awaiting dewelopment just now. Why
not assure these displaced persons-
who have been ruined and give them.
the preference? The country has.
got its freedom and Punjab has suffer-
ed; I should say Punjab had to pay
the price. Why should it be that one-
portion—whether it be Punjab or
Bengal—must bear the whole burden .
when the whole couniry enjoys the
fruits of that freedom which we all
value so much? We cannot get any-
thing out of Pakistan by our negotia-
tions and through these treaties. We-
are not prepared to pay out of our
own pockets, we are not prepared to
tax our citizens. Then what is the:
remedy? Should these poor people
alone be brought under distress?
Should we say that because 80 per
cent. of the holdings in the country
are uneconomic and we' should change
them, therefore this method of social-
ism should be applied first of all to
these . poor displaced persons because-
they were displaced from their hearths
and homes? Is it the proper time
when such an experiment sheyld be-
applied to them? And if it is a
wholesome measure, if the country
can advance by that method then I
suggest that the way in which it can
be easily done and, in which rehabili-
tation also can take place more easily
is that it should be acted upon im
other areas as well. We have pro-
vided a good amount for the Bhakra
Dam here. We should concentrate
on that, instead of taking up all the
schemes which we cannot complete at
one time. This is the most profitable
one. It can be completed in a
shorter period of time. It is sure to
bring us more profits and irrigate
vast. lands. It would supply water
to areas where owners have holdings
of several hundreds of acres. It was
decided as between the States of
Punjab, P.EP.S.U. and Rajasthan that
in areas where irrigation will be
done as a result of this scheme &
betterment fee should be charged in
kind or according to the practice
hitherto prevailing in Punjab. When
we find these big landlords tn whom
we shall provide water are left un-
affected, then we are made to think
about it. Their lands have now:
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become more valuable. An acre
worth Rs. 100 before is now worth
Rs. 1,000 Would we not be justi-
fled in getting lands from them in
place of the present proposal, namdly,
that we should get cash from these
landlords? 1f we get lands from
them—and we have ulready decided
to charge a betterment fee from
them for the water—then there would
be sufficient land available for distri-
bution to displaced persons. If we
have our minds on this, then the dis-
placed persons. could be rehabilitated
very easily. The rural rehabilitation
" problem would be solved and the
other problem of socialisation would
also be very much appreciated and
geople will feel that it has heen en-
orced in other areas as well and to
other persons as well and not merely
to displaced persons.

One more point and that is in
relation to the Governor's rule in
Punjab. When it was decided upon
in this House, I welcomed it. I
thought it was being done to rqsgeve
a Ministry which was inpopMar:
which was corrupt. Therefore, 1
was the first to welcome the
Governor's rule. But now, I find
that it has not proved a boon to
Punjab. My  hon. friend here
remarked that whether it has brought
good to the masses or not, it has
certainly saved the Congress. I
certainly agree with him  that
Governor’'s rule has saved the Cong-
ress, and this automatically implies
that it has drowned the other parties.
How it has done that, I need not go
into here. (4n Hon. Member: By
suppressing other parties.) He
quoted the Governor himself. He
said that when he brought a dacoity
to his notile, the Governor was
surprlsed that there had been this
acoity. He feared tha
policel was engaged emause the

conclusion
which we come is that if the pollct-:
is not there the dacoities are less. If
that is so, it would be better if the
police were removed from that pro-
ce. Perhaps, their presence is
;esponszble for these dacoities and
oricthis lack of law and order about

nor himself. I can onl

the recent elections have ybeaecxlzd vf'l;:t
The Congres; has won them, so far
as the counting of votes is concerned
but the Congress has not won the'
confldence of the people. All parties
in India still repose their faith in the

18 FEBRUARY 1952

The Punjab Budget 802

ballot box and still hold the same
method to be the best saviour of
democracy, but only an impartial
Commission can find out what has
been done in Punjab and only such
a Commission can assure the country
of the things that have happened
there. I cannot go into those details
hére. The inviolability of the paper
seal has been proved to be fraudu-
lent. There was no sanctity about
it. I have got that seal intact and
I can prove that wilhout damaging
the seal the box could be opened.
In spite of the decision that the Elec-
toral Officer of the Punjab has taken
recently, if a ballot box is brought
here I can open it without injuring
the paper seal. @We are advised that
the defeated candidates or parties
should go to the election tribunals,
but my position is that if in fact
this House 1is convinced that there
was no sanctity about this seal and
it could be opened, and if it is also
convinced that: there have been
cases of such malpractices and irre-
gularities, then we should not stop
here and wait for the results of those
election petitions. That would be a
wastage of the money of this country.
I think it is only proper that a Cum-
mission should be appointed. The
whole thing should be gone into. The
allegations should be sifted and
enquired into and if it is true that
there was such a tampering of the
boxes and other malpractices indulg-
ed in, then elections should be ordered
de novo at least in that unhappy
province where the Governors rule
is prevalent.

faere Sqein ;AT Ao WY
g7

W T ey o, gt

frere dwotn @ Afed

Ty cranrerw fag 0 qoma W
a9z agt o 3afeda gAT )| qow &
%O gIeg o9 ag &) feafy & a &
AT IO A g H U
R W A Y 3w Ao T ) o T
qa gas g ) 90 yp wfa o e
T 8, Fo Fw o far & St
FEE N W g 1qFam ¥
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- Ag® Wt gg wasr w¢ fis gq & 9T
wafcr qgawT g ) §EY § TR FE HT
- FEET §

. (English translation of the above
- gpeech)

.

Mr. Chairman: You want to speak?

Babu Ramnarayan Singh: Yes,
Madam.

Mr. Chalrmam: You may speak.

Babu Bamnarayan Singh: The
Punjab Budget has been presented
here and some of the Members from
Punjab have spoken about the condi-
tions obtaining there. Shri Jain
has also . said something in reply.
When I listen to all these speeches,
sometimes I feel a little satisfied, at
other times I feel pained, but some-
times I am amused also. I was very
much amused by one thing. When
my friend Lala Achint Ram was
saying that corruptien and hribery
prevailed in every department, our
friend, who used to sit among us
and talk to us very enthusiastically...

Shri Naziruddin Ahmad (West Ben-
gal): Who was he?

Babu Ramnarayan Singh: He s
my friend Tyagiji. Well, he coun-
tered this with the question whether
this bribery began after the Gover-
nor’s.rule or existed before that also.
-Now 'what is the answer to
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question? I cannot say what is the
implication of his qgestlon.

Shri Tyagl: What I meant was
that it did not prevail after the
Governor's rule or because of the
Governor's rule, but that it existed
before that also. However, it may
23 that things have not since improv-

Babu Ramnarayan Singh: Very good.
I myself felt that he also believed
that corruption and bribery was a
legacy left by the previous regime,
for which he was not responsible and
“to remove which was not his joh.

Shri Tyagl: This is
meant.

Babu Ramnarayan Singh: Then

not what I

what else can it mean? It does not.
make any difference whether it
existed before or not. Shri Achint

Ram sald that at one place 2 kisan
had stated that if Government could
not relieve their hardships, it had
better be set * fire to (scrapped).
That is why I ask: If corruption is
to continue as before and Government
cannot remove it what is the good of
having such a Government? In
that case, just as an hon. Member
said, there is no need for maintaining
a police force. Everybody in the
country has {o consider this thing. I
would ask the gentlemen, who now
occupy the Treasury Benches, or
have become Ministers and Parti-
cularly I would ask Shri Deshmukh,
who controls the entire wealth of
the country, that if the {iraditions
that existed during the British
regime are to be maintained as be-
fore, if bribery is not checked, if the
sufferings of the people =rre not
alleviated and if all the things which
existed under British rule are to
continue, then what is the use of
having this Government?

Shri Naziruduin Ahmad: Then end
this Government. .

Babu Ramnarayan Singh: 1 some-
times feel that it would be better if
such a Government did naot exist.
Pepple would say that there is at least
some law and order under this
Government. But I say that this order
is no order. When a body is accepted
as the Government in the world or say
in this country, and it is a big thing,
it means that we surrender and
entrust our all to it. We surrender
our lives, our property, our all to
this Government and we keep nothing
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for ourselves, Unless that Govern-
ment is honest and strong, how can it
protect  our life and property?
Government here means the duty the
Government has to perform. If the
Go_vcrnment goes  on idly, without
doing any work, what is the good of
it?  Shri Deshmukh has presented
the Budget. What does it contain?
On the one hand, there is income and
on the other, there ig cxpenditure,
This means that Government exists
for its own sake, and not for the sake
of the society, or for poor people or
for the people who have been dis-
placed. Government is meant for
the Government itself, for Shri Nehru,
for Shri Deshmukh or for the
Government servants, No, Sir,
Government is not meant for this
purpose.  Shri Deshmukh is a very
clever Finance Minister., He is in-
charge of income and expenditure,.
He suggests ways and means to
Increase the wealth of the country
and he suggests what taxes.should be
imposed. That is a very good thing.
But foremost thing he has to gee
to is to reduce the expenditure of
the Govérnment. ~We remember and
Shri Tyagi, also remembers that
when he was on this side of the
House, we used to call the British
Government * robber Government
because of its huge expenditure.
That expenditure continues exactly as
it was before. . If this is not so, let
Shri Deshmukh declare that a reduc-
tion has been effected in it. -

Sardar Hukam Singh: It has in-
creased.

Babu Ramnarayan Singh: Yes, the
expenditure has increased. I ask
Shri Nehru whether the epithet which
we applied«fo the British should also
be applied to him? Should we call
him a robber or a good and honest
man? A good man would not have
incurred so much expenditure. You
have to consider whether you are not
guilty of doing the same thing, for
which we criticized the British.

Mr. Chairman: Have you read the
Budget?

Babu Ramnarayan Singh: Madam
Chairman, this question of yours is
highly improper. You have no right
to ask such a question. You have
only to listen io what I say. 1f I
say anything which is Improper, you
can check me. But this does not
mean that you can speak anything you
want to from the Chair. You have
fo such right and you ought to know
t.
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Mr. Chairman: 1 wanted to ask
whether you have known from the
Budget as to why the expenditure has
increased?

Babu Ramnarayan Singh: Every
Member, to whom papers have been
circulated, must have read some-
thing about the Budget. And I
would say that the Budget you speak
of is not worth reading. As I said
before, it contains income on the one
hand and expenditure on the other, .
which means that Budget is nothing
but robbing and distributing. Rob
the people and distribute the money
among the people who work for the -
Government. What else is there in
the Budget? How much of the
income of the Government is spent
for econstructive purposes?

Skri C. D. Deshmukh: Is he speak-
ing about the Punjab Budget or the-
Central Budget?

Shri Naziruddin Ahmad: Both are .
alike. -

Babu Ramnarayan Singh: He has-
put a nice question. It encourages :
me to believe that the India Budget,
he would present after the Punjab
Budget, would be much beiter. I
congratulate him for that. In it he -
should indicate as to how much money "
he takes from the country, how much
he spends for the country and how -
much is distributed among Govern-
ment servants.

In any case, you must reduce the -
expenditure. This s your duty. I
have to repeat it again and again, be-
cause it is a very important matter,
I may tell Shri Deshmukh that at
Karachi, in a meetling, which he per-
haps did not attend, but which was
attended by Shri Satyanarayan and
Shri’ Tyagi. we passed a resolution to
the effect that after the departure of
the British. when we are free, no
Government official, or person in the
administration, shall he paid a salary
higher than Rs. 500. Shri Nehru was
a party to this resolution, but has it
been given effcet to? It is some-
times claimed that the presea{ Govern-
ment is a Congress Government
based on Gandhian principles, but
how do such huge salaries fit in
with these principles? ’

Is there any special feature in the
Punjab Budget, which makes it differ-
ent from the Central Budget? The
Punjab Budget also has the same-
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kind of loot which is contai
~Central Budget. > eon ained In the

.You would excuse for the diver-
sion. But I would appeal lo you to
-explain your views in regard {o our
-commitments before the Congress, the
-country and the world.

Mention has been made of the

Hissar famine and my friend Shri.

“Thakur Das beautifully expressed the
fact that during the British regime,
whenever there was a famine, they
(the British) tried to provide liveli-
hood and food for the people. He
also said that at that time the use of
~Charkha was encouraged in ' every
home. Our friend. Shri Tyagi
specially did propaganda in its favour.
He is a very courageous man. He
~used to propagate the use cf Charkha
by beat of a drum round his neck.
But ever since this Congress Govern-
ment came into being., what have you
~dome in connection with the Charkha
movement? Why is it not started
again at this time of famine? Our
Finance Minister will be in a better
position to appreciate what effect
will it have on the economy of the
«country, if Charkha is plied in every
home in the country or in the Punjab
side by side with the mills or other-
wise and if people no longer remain
idle. Even if Charkha begins to
-ply in every home of the Punjab,
everybody would find livelihood and
there would be plenty of cloth. It
would have a very beneficial effect
on the economic condition of the
people. Even if one province estab-
lishes this cloth industry, there would
not be so much clamouring for cloth.
You also know that if our country
becomes self-sufficicnt in the produc-
- fion of one commodity, not only will
it bring down . its price, but it will
affect the prices of other commodities
also. You, of course, know all these
things, but you do not take any steps.
I am sure if Charkha plying is started
in the Punjab. wherever there is
famine, it would be very beneficial.
It would yield an income of at least
five to seven rupees per m™month per
person, and it will have a very good
effect on our economy.

It has been said that many dacoitles:
are being committed in Ferozepur
“District. The Governor has given a
fine answer. I am afraid you will
also be ashamed of it. He is
satisfled because the number of
dacoities has not been higher than
that. I feel very much ashamed to
-hear such things.

Sartiar Hukam Singh has demanded
wthat a Commission be formed to
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enquire into the alleged irregularities
in the Punjab elections, though he
has not cited any instance in this
connection. I read in a newspaper
today that some people in Bihar have
also passed a similar resolution. The
Punjabis should be grateful because
the Congress has been saved _there
due to the Governor’s rule. Today
I am not a Member of Congress, but
I may tell you that I am second to
none in wishing well of the Congress.
The good of the Congress lies in the
fact that justice should be done and
the interests of the country should be
looked after. I ask whether this
survival of the Congress is a matter
for pride? It would be so cnly it
this leads to the betterment of society
and mitigates the sufferings f the
people.  Otherwise not. What is
the good of it, if with the passing of
Government into the hands of
Congressmen, the partition is repeat!
there? Congress rule will be &
matter of pride only when the ople
of Punjab come to believe th® their
dificulties will be removed and there
wil be no injustice to them. It
will be a matter of pride only if the
people in the remotest of villages and
the poorest of the po ome to believe
that there will no longer be any
injustice to them and that their diffi-
culties and troubles would be removed,
If this does not happen, and i
Congressmen begin to quarrel among
themselves for prestige angd power,
neither the prestige of the Congress
will be enhanced nor will the people
be happy.

Madam Chairman, I would like to
say one thing more without taking
much of your time. I would like to
impress upon you that the Congress
leaders including Pandit Jawaharlal
himself, who has said so much against
communalism, should not convert the
Congress into a caste. Already there
are many castes here, and there are
as many party factions as there are
castes.  Therefore remember that, if
you have the grod of the country at
your heart, you should not merely sing
the praises of the Congress, but you
should win over and consolidate all
the forces in the country and make
united efforts to strengthen it. Until
all the forces unite and all the people
co-operate with each other, the country
would not prosper. It would not
benefit by the victorious emergence of
the Congress party over any other
party. I would, therefore, appeal to
everybody in the country and to
Pandit Nehru that efforts should be
made for mutual co-operation. In this
lies the welfare of society.
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Shri C. D. Deshmukh: In addition
to being Finance Minister I am still
& representative of the Punjab and
therefore I listened with particular
interest to the observations that fell
from the half a dozen friends that
‘have spoxen so far! At the outset I
would deprecate one tendency in the
speeches and that was to criticize the
Governor’'s own utterances. It is ra-
ther difficult for. the Governor to
defend himself. That Is to say I
draw distinction between what the
Governor said in private talk and
what orders were passed.

Lala Achint Ram: It was not a
private talk; it was an interview.

Shri C. D. Deshmukh: I mean an
Interview but an interview where
things are not committed to paper.
It is somewhat difficult in the time at
my disposal to deal with it.

ww qwArea feg: AT SR
fede Hiforr

[Babu Ramnarayan Singh: You de-
fend him.]

Shri C. D. Deshmukh: And I do
not think it was really necessary to
point thé argument which the hon.
Member had in view. The argument
was that judging from the instances
that had come to his notice there was
deterioration in the law and order.
Well, even if the Governor said what
he is alleged to have said, it simply
meant that judging from the trend
of events he thought thgt ‘here would
be greater incidence of acts of vio-
Jence and, therefore, although it was
a matter to be taken care of and bhe
had put it in train he was relieved to
find that reports of this kind were
not too frequent. I think that is all
that he intended to say.

Lala Achint Ram: Will it give any
satisfaction to the man who is injured?

Shri C. D. Deshmukh: It may be
that at this time the police were en-
€aged elsewhere.

Lala Achint Ram: Incidents.
were incidents: not one.

Shri C. D. Deshmukh: The incident
that was referred to by the hon.
Member was one.

Lala Achint Ram: I referred ‘to the
other dacoity also.

Shri C. D. Deshmukh: That was
“not referred to by the hon. Member. °
I have not got it here.

Lala Achint Ram:
that.

There

I did refer ¢o
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Shri C. D. Deshmukh: I think
many of these matters can be dealt
with without any personal reference

to the Governor.

The next point that I was coming
to was Rehabilitation. I was undes
the impression that the reply that
was given by my hon. colleague was
generally satisfactory to hon. Mem~
bers. In spite of -this, a puint was
made by Sardar Hukam Singh that
much remains to be done. Well, in &
general sense it is true that much
remains to be done for displaced po-
pulation. But, much remains to be
done for the country. Tle pvint made
on our side was that the question of
uneconomic holdings is a «eneral
question for the country and however
keen our sympathy may be for the
displaced population, they could not
expect that .the solution would be
found in their particular case of a
dificulty that has plagued us from
the economic point of view for nmany.
years.

A suggestion was made in this res-
pect that betterment levies which are
levied from large lahdholders could
be distributed among the displaced
persons. That simply means that ins-
tead of meeting the capital cost of
the Bhakra-Nangal Project out of such
betterment fees, the money should be
distributed to private persons.

Sardar Hukam Singh: I did net
say that. I have been misunderstood.
I did not say that cash should be
distributed among the displaced per-
sons. I said that the land should be
distributed.

Shri C. D. Deshmukh: The sugges-
tion was that instead of getting cash,
you recover land. Either you re-
cover cash or you recover land. If
you recover cash, you can buy land.
The significant portion of the sugges-
tion is that this land, which is equi-
valent to cash, may be distributed
among the displaced population. In
the ordinary course. such 1and, evem
it it was land or cash, would go to the
State and it would be used for redu-
cing the canital cost of the Bhakra-
Nangal Project to the State. There-
fore. in essence the proposal is that
several crores be recovered in the
shape of land and utilised not for the
State and not for lightening the burden
on posterity in Punjab. but by distri-
bution to the displaced persons.
There, again, I say that that is a some-
what impatient desire to be fully re-
habilitated even when tne problems
i{s a problem that is common to the
rest of the country.

Sardar Hukam Singh: ¥or a Pun-
fabi, it should be acceptable.
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Shri C. D. Deshmukh: Even a Pun-
jabi should be quite alive to a sense
Justice.

Sardar Hukam Singh: You repre-
ﬁ: the Punjab; therefore, I expect

Shri C. D. Deshmukh: I am sorry;
T regard my responsibility as a re-
presentative of the Punjab in a way
which would be more in accord with
my responsibility to the rest of the
country. )

Sardar Hukam S8ingh: You are not
a displaced person.

Shri Kamath (Madhya Pradesh):
g‘:'t ‘1ls a Punjabi by adoption, not by

Shri C. D. Deshmukh: I am greatly
concerned about the development of
scarcity conditions in certain dis-
tricts, particularly Hissar, Rohtak and
Gurgaon. From the enquiries I have
made during the interval. I am”in-
formed that the Punjab Government
have been in intimate contact with
the way in whieh scarcily ss dovelop-
ing since the failure of the last Kha-
rif crop. While that Government
has not considered it necessary so
‘far formally to declare either scar-
clty or tamine conditions, necessary
preliminary action in the wey of both
positive help and to ensure that the
further needs are met as and when
necessary, has been taken.

The first difficulty that appeared

these areas, a difficulty to which
reference has been made, was in re-
gard to fodder for animals. With a
view to relieve shortage, Government
Introduced a system of importing fod-
der at concession.railway freight. By
this means importers are permit-
ted to bring fodder into these - areas
from surplus stations both within and
outside the Punjab State. It is true
that this concession can only bhe ope-
rated on the basis of certificates is-
sued by the Deputy-Commissinners.
As I suspected, the object of this
restriction is to ensure some degree
of control in the actual distribution
of this fndder to owners of needy
cattle and to prevent a dissipation of
the concession into profiteering. The
Puniab Government has appointed a
whole-time Fodder Adviser to deal
with fodder problems. particularly
with reference to making available
supplies from surnlus stations. The
price of fodder following these con-
cessions has come down, I am infor-
med, from .Rs. 7 to 8 a maund to
.Rs. 4 or 4-8-0 a maund. A point was
made that sometimes the fodder is
at the railway stations many miles
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away. I can only undertake {o tran-
smit the complaint to the Fodder
Adviser in order to see whether he
could not devise some remedy ZIor
making fodder available irom a closer
distance to the poor cultivators who
need it for their cattle A sum of
Rs. 2,39,540 appears in the Supple-
mentary Demands now before Parlia-
ment—it has been passed—for fod-
der concessions during the current
year. A further sum of Rs. 200,000
has also been provided for the same
reason in 1952-53. 1 mention these
figures because the hon. Member who
complained has not apparently been
able to read all the contents of the
Budget.

Pandit Thakur Das Bhargava: In
these books that,I have, Rs. 40,000
has been set apart.

Shri C. D. Deshmukh: I am coming
to that. That is not for fodder.

Pandit Thakur Das Bhargava: Fort
famine.

- Shri C. D. Deshmukh: For fodder
takkavi and also advances to those
in need of it, a sum of Rs. 2.41,000
has been provided in' the Budget for
1952-53. I shall come to Rs. 40,000.
With regard to providing work , for
those in need of it, action has also
been taken. This has not so far
taken the form of opening rellef vorks
exclusively for famine purposes, but
to expedite the starting of work on
various schemes already contemplated
for the affected areas. The cons-
truction of *the Loharu Road, and
Ambala-Hissar Road has been star-
ted under the supervision of the Pub-
lic Works Department. Earth work
in connection with the Bhakra main
canal and its branches in the Hissar
district ‘as also the Grow More Food
works schemes have been {aken up
in advance of the normally contem-
plated date. and are now operated
through village labour co-operative
societies organised by the Deputy-
Commissioner. In this way, an op-
portunity for labour has been provi-
ded to those ;h need of it. An attempt
has also been made to dispense with
the normal contract systems so as
to ensure that the villagers most in,
need of work are actually given an
opportunity of taking it up.

There were two complaints made in
respect of this. One was that the
rate was too low and the other was
that Bills were not passed for months
together by the Overseer. I am sorry,
I have no information in regard to
these complaints, and I can only for-
for In-
vestigation. With regard to the rate.
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it is quite possible that it the work the light of the prevailing circum-

is done through the village labour stances, It is not right to assurme
co-operative societies, it is part ¢f the that the rate that is paid should be
sacrifice of the distriet, so 1o say, for equivalent to the market rate be-
the canal system to receive low cause then these works cease to be
wages. Indeed, this is part of a scheme test works. That is the point that I
which has been recommended by the want to make, I am not justifying
Planning Commission to the Punjab any rate, 6 as. or 8 as. hecause I do
Government and I belleve it is going dot know the conditions under which
to be recommended in due course, to it is paid and 1 do not know if a man
other States. The idea is that the can or cannot live on 6 as. in the
same amount of money pro- circumstances prevailing to-day in

vided for in the budget could be made
to go twice as far, if the villagers the Punjab,

would voluntarily and spontaneously Then mention has been made of
give of their labour. That method the advisability of opening cotton and
has been tried with great success in wool spinning and weaving centres,
small pockets and in small areas especially to help women who are
where there are favourable conditions unable to take advamtage of ordinary

like good leadership and enthusiasm labour facilities. I am glad to be able
on the part of the people, and it has to say that a scheme for this purpose is
been calculated that.... la,l:e?dg gnder the ctonﬂ?ientiil(lm of the
Pandit Thakur Das Bhargava: May njab Government gnd will be put

- into operation shortly. But whether it
1 respectfully point out that this ray will attain the blissful end that Babu

be tried in favourable circumstances A
where there is no.famine and we will Ramnarayan Singh contemplates is
more than I can say. He expects every

have no objection. . It is indeed itl man and every home in the Punjab
good thing for P cople to glve thelr should have a Charkha and each

labour voluntarily. But in times of
family ought to be earning Rs. 5 to
famine thre idea should be to pay them Rs. 7 per month. And If this were

t.o blllt"rflore go that they may be A bl.e( 30 geé sp;ea?e in the hrestt t:f India lc{
‘ oubt whetlrer enough cotton wou

Shri C. D. Deshmukh: T am not be available both for the handspun

Justitying it. I am only saying cloth and for what is turned out in

that before the indications of the mills. In other words, the pnro-
the famine became quite clear the blem has been excessively simplified
Planning Commission had circulated by the hon. Member. However, that
this and their calculation was that is not a very practical point because
if such labour is furnishred, then the no effort of government can ensure
canals in the Hissar district would cost the consummation that he has in
Rs. 4} crores instead of Rs. 6 crores. view. As I have sald, in general Go-
A new feature is because of this gene- vernment is in full sympathy with
ral reduction in the cost of the canal this proposal for the use of cotton and
and the total cost of the Bhakra pro- woo! spinning and weaving and the
ject, they would have to pay smal- establishing of centres for that pur-
ler sumg by way of Irrigation dues pose should spread, and any practi-
in the future. Whether any adjust- cal scheme that is put forward by
ment is needed now is a matter, as I anybody will receive assistance even
said, on which I cannot throw any from the Finance Minister on a gene-
light because I do not know In the ral all-India scale, not in connection
first place, whether the hon. Mem- with the Punjab particularly.

ber’s figures are correct or whether :

they are up-to-date and whether any Then mention was also made of the
change has been made. I imagine meagre budget provision under the
that it would be necessary to remem- head ‘“Famine”. This provision does
ber that what is paid to a man ought not correctly indicate the extent to
to be able to enable him to hold body which government has already taken
and soul together and it is that prin-, action or proposes to take action, It
ciple on which the Famine Code has is. T understand. customary in the
been drawn up. If the hon. Member Punjab, for urgent needs, because the
says that the Famine Code ought to extent of the amount cannot easily

be revised, I agree that it ought to be assessed In advance. to be met as
be revised if this principle 1s not ap- occasion demands. from the Punjab
plied properly in practice. All these Contingency Fund and such withdra-
works> are called test works because ' Wwals from the fund are subsequently
you are bound to take the very mi- put to the Legislature for approval.
nimum level at which this object can §ii. Therefore. the hon. Member iz not In
be attained. What that level should . a position to criticise what is going
be is a matter for investigation in to be provided for the relief of fa-

WOPSD. mine.
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[Shri C. D. Deshmukh]

With regard to industries, it has
been stated that these are generally
in a poor way in the Punjab. The
conditions in that State have, I am
free to admit, been very greatly han-
dicapped by the effect of the partition
and its proximity to the border. Gov-
ernment are conscious of the need for
improvement and have, at the mo-
ment, under consideration the ‘estab-
lishment of an Industrial Finance
Corporation for the State, in accor-
dance with the law which this Par-
liament passed in the last session.
But hon. Members will understand that
the decision with regard to the set-
ting up of such a corporation must
await the re-establishment of the
usual popular government. With re-
gard to the industries for the displa-
ced population, I think sufficient has
been said by my colleague.

Then there is the question of the
restriction of movement and purchase
of foodgrains in some areas. I under-
stand that these restrictions have been
operating in order to ensure maximum
procurement of foodgrains. I also
understand that besides the day to day
responsibility for feeding the whole

opulation of rationed towns, the Pun-
ab Government also undertakes the
feeding of all non-producers and under-
Froducers in rural areas when grain
s not available from village sources.
It has not been possible for me to
look, at the time at my disposal. into
the question of how far the particular
restriction was fully justified in this
background or not. But I think it
will be conceded that if the procure-
ment is to be put through successfully.
some degree of control in the free
purchase, storage and sale of food-
grains is inescapable, so that the only
point that remains is whether one
maund is the proper limit or whether
it should be raised, having regard to
the distance from which grain is to be
procured and so on. ‘These are mat-
ters which can be agitated from time
to time and I have no doubt that the
record of this discussion will be avail-
able to the new Punjab Government
in order to enable it to review the
whole situation.

I think, that I have covered. gene-
rally, the points that were made in
the speeches of the hon. Members.
There was the point about customs
duties. But the position is that under
the integration agreement. the States
in Rajasthan are allowed to charge
octrol—not customs—to the extent of
the customs levied by them previous-
ly. and this will last for five years
after the commencement of the Cons-
titution. Well, some time has already
:!Iapsed. and so that is the explana-

on.

18 FEBRUARY 1952

.

The Punjab Budget 83¢

Pandit Thakur Das Bhargava: And
so am I to understand that nothing
can be done in this matter?

Shri C. D. Deshmukh: No, it is part
of the Integration Agreement. It s
part of the financial settlement
between the Part B States and the
Centre.

A great deal has ' been said ‘about
the elections and the way they were
conducted. The allegations are of
such a vague character that I find it
very difficult to deal with them. I
doubt whether this is a matter which

‘arises in connection with the budget

for the current year. It was un-
doubtedly relevant- as part of the dis-
cussion omr the President’s Address,
but I do not believe there is any pro-
vision for electoral expenses in ‘the
budget.”

Pandit Thakur Das Bhargava: What
about the law and order problem, the
problem of the protection of minori-
ties, of the scheduled castes, etc.?

Shri C, D, Deshmukh: Law and
order as related to the conduct of elec-
tions, is a special subject. Anyway,
I confess, that I am not in a position
to say how far these allegations are

- correct, and my business would be

to say that they are incorrect.

Pandit Thakur Das Bhargava: On
what basis?

Shri C. D. Deshmukh: The onus of
proof rests on those who make the

allegations, not on those who ‘deny
them. ‘

Shri Tyagi: Those who are success-
ful in the elections know it better.

- Pandit Thakur Das
Therefore I have said it.

Shri C. D. Deshmukh: The in
that has been made is that it “po no%

Bhargava:

worth while driving people to. the

Tribunals.

Pandit Thakur Das Bhargava:
is a different matter. e That

- ‘Shri C. D. Deshmukh: This is a mat-
ter on which the House advisedly
decided to have Tribunals. Obviously
this {s a very unsuitable subie¢t for
discussing in the House, a House in
which Members have special interests.
Just as there are special interests' for
criticising the Government, there may
be interests who want to defend the
Government. L

Shri Kamath: Vested interests.

Shri C. D. Deshmukh: It is found
by the Tribunals that there is some
truth in allezations of this kind, I
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should imagine myself that any Gov-
ernment which cares for public opi-
nion will consider those allegations
seriously.

Shri R. Velayudhan (Travancore-
Cochin): Not this Government.

Shri Kamath: The May Govern-
ment—Government which will be
formed next May.

Shri C. D. Deshmukh: There was a
about the Punjab being made the

point in Sardar Hukam Singh’s speech?
granary of India and enough money o

not  be spent there. There again, it
is a cg:a of the Punjab representa-
tives taking a parochial view and not
an all-India view. The complaint of
the South is—I do- not belong either
to the South or the North—that toe
much is being spent on the North,
North including North-West, North-
East and the North proper, and the
East also, Orissa. I just want to give
some figures about the sinking of these
tube wells. Each tube well costs
about Rs. 40,000 and irrigates about
400 dcres. If you have a thousand
wells, you have to spend about Rs. 4
crores and these wells would irrigate
about 400,000 acres, from which you
might gzet about 125,000 tons of grains,
80 that in order to make any impres-
sion at all on the food situation, you
would want to indulge in a vast deal
of expenditure, and in view of our
commitments already on some of the
major river valley schemes, it is not
possible to spare the amounts that are
necessary, even if the objective were
to be agreed to that Punjab. should be
made ‘tge granary of India. As a
matter of fact there are many other
parts of the country which would also
claim,to be made a granary.

Shri Kamath: Madhya Pradesh.

Shri C. D. Deshmukh: Madhya Pra-
desh, very nice area. It should also
be made the granary of India because
it grows rice. Moreover, we were look-
ing to the Punjab for being the sup-
pler of medium staple cotton, be-
cause we expect that when Bhakra
Nangal is completed, with the turning
of all non-perennial irrigation into
perennial irrigation, Punjab would
grow all the medium staple cotton
that we want for the country, and I
think, that would bring much more
wealth to the Punjab than the sink-
ing of tube wells.

Then, there was some reference to
the capital. I understand that the
matter is more or less decided. I
will certainly take notice of what has
been said bere now, because the
matter keeps on coming up again and
again. Local administrations decide
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on these schemes and whenever they
consider necessary, they come up to
the Centre for some sort of assistance
in implementing these schemes .and
that gives me an opportunity
for reviewing the whole issue, and
I undertake to put these arguments
before them, the argument advanced
by Sardar Hukam Singh to ascertain
whether the people of the Punjab
really are satisfied that they do want
a new capital at Chandigarh.

4 P.M.

There is one last point and that is
about the ethical basis of the budget.
The hon. Member used very hard
words and after he was questioned
both by you, and myself, we elicited
the information that what he was re-
ferring to was the scales of pay. This
is a sort of hardy annual which keeps
on coming again and again. This
resolution was passed, I think, before
1937, when the first Congress Gov-
ernments came into power.

Shri Kamath: 1931,

Shri C. D. Deshmukh: In 1931,
When the Congress Governments
came into power in 1937, they came
to the conclusion that the resolution
was not practicable, This was found
even at that time in 1931, when prices
were falling, when the value of
money was very high, when the
world was in the throes of a depres-
sion. Five hundred rupees -those
days could buy a lot. A man wi
had five hundred rupees those da
was somebody in the world, Today
he is nobody.

Pandit: Thakur Das Bhargava: This
amount ig ridiculous.

Shri C. D. Deshmukh: Even then,
they had to pay about Rs. 1000 to the
Ministers. They were given allow-
anoces, were allowed motor cars, bun-
galows in the hill station, bunga-
lows. i the. headquarters, servants,
furniture and so on. We calculated
;hat,btlhe toltal emoluments on a com-
arable scale amounted to three tim
that was then taken. tmes

Babu Ramnarayan Singh: May I
ask one question? How do millions
in the country live on a smaller

monthly income than Rs. §00?

Shri C. D, Deshmukh: It is always
the case. We are now referring to
the gmoluments of Ministers, and 1
do not think there is any country in
the world which has that kind of
equality, not even the U. §. §. R., who
started the theory of equality but
who_have never been able to achieve
;‘t. I think thaththe ideas that we

ave are somewhat. difficult of
brought into operation, being
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Shri Kamath: Utopian!

Shri C. D. Deshmukh: I do not like
to use the words which my hon.
friend used. He used words which
were almost unparliamentary, They
bordered on that. I really feel, that
in- present conditions it is not possi-
ble to fix the scales of pay at the
level or anywhere near the level whicly
the hon. Member has in mind.

. Babu Ramnarayan Singh: We can
increase the pay in that proportion.

Pandit Thakur Das Bhargava: It
comes to about Rs. 2,000.

Shri C. D. Deshmukh: It comes to
Rs. 2,000 or Rs. 2,200. It should also
be remembered that the rate of in-
come-tax is very much higher now
than what it was when that resolution
was passed.

Shri Kamath: You must reduce ihe
salary or allowance of M. Ps. as well,

wer wiew oW o swaw
fafree argm & 41 g & At &
fs fFar & 1 & ad o S §
A feawr & 47 wg© av fF TR
qTga w1 goa o faf ff 37 T
ot g o9 T ] | TP A T agw q
oq Sty @ § | Tk aEw aa
TR e § | 99 qg TWIT FQ &,
ReE ¥a §, TR g, aw &
fires qrg ol ¢

He is the man whom we can see and
talk to. If I have violated any consti-
tutional proprieties I feel very sorry.
Personally 1 feel very grateful for all
that has been done but I was putting
forth the point of view of the public.

[Lala Achint Ram: Just now the
Finance Minister hag referred to my
remarks, I was thinking in my
mind, the Governor is not today in
the position in which he was when
the ministry functioned. Formerly
he was the Governor of the State,
but now that State is under the Presi-
dent’s Rule and the Governor is mere-
ly his agent. Now he holds Darbar,
accepts credentials., delivers speeches.
Whom should the people approach
for the solutions of their difficulties?

He is the man whom we can see
and talk to. If I have violated any
constitutional proprieties I feel very
sorry. Personally I feel very grate-
ful for all that has been done but I
was putting forth the point of view
of the public.]

Coal Mines (Conservation 838
and Safety) Bill

Mr. Chairman: There is no motion
before the House and there is noth- .
ing to be put to the House.

Shri Kamath: What about the cut
motions to the Demands of the Pun-
jab Budget?

Mr. Chairman: This ig only a gene-
ral discussion.

COAL MINES (CONSERVATION AN
SAFETY) BILL—concld, -~

Mr. Chalrman: There is no amend-
ment to clause 2.

Clause 2 was added to the Bill.
Clause 3 was added to the Bill.
Clause 4.—(Establishment of Board)
The Deputy Minister of Works, Pro-

duction and Supply (Shri Burago-
hain): I beg to move:

In page 2, line 23, after ‘“the ?lea-
sure of the Central Government” in-

sert “for any period not exceeding
five years and shall be eligible for
re-appointment.”

Shri A. C. Guha (West Bengal):

As the hon, Minister has incorpora-
ted practically the purpose of my

-amendment in his own, I do not want

to move mine.

Shri Kamath (Madhya Pradesh):
Did Mr. Guha give his amendment
earlier or the Minister?

Shri A. C. Guha: I gave my amend-
ment earlier. Though the Minister’s
wording is different from mine, I
have accepted his amendment and I
do not want to move mine, as his
lantguage seems technically more cor-
rect.

Mr, Chairman: In any case the Mi-
nister’s amendment appears earlier
than the hon. Member's.

The question is:

In page 2, line 23, after “the Plea-
sure of the Central Government” in-
sert “for any period not exceeding
five years and shall be eligible for
re-appointment.”

The motion was adopted.

Mr, Chairman: The question is:

“That clause 4, as amended,
stand part of the Bill,”

The motion was adopted.

Clause 4, as amended, was added to
the Bill,
Clauses 5 to 7 were added to the Bill

Clause 8.—(Imposition of excise
duties)

Dr. M, M. Das: (West Bengal):
J have tabled a large number of
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amendments but after due considera-
I move only one, No. 14:

In page 4, omit lines 19 to 21.

Shri Nasiruddin Ahmad (West Ben-
gal): On a point of order, these
amendments are like correction slips,
The usual form is that such and
such words be omitted. Instead of
that the proposal is: “Omit lines so
and so to line so0.” It is difficult to
follow the purpose of the amendment
and the hon. Member should make it
clear as to what he wants.

Dr. M. M. Das: In the notice I gave
for this amendment I mentioned the
words which are proposed by me to
be omitted.

The amendment proposes to omit:

‘“the despatch of the coking coal
i3 made under the orders of the
Board, although it was not speci-
fically indented for by such
person.”

Shri Kamath: How will the clause
read after being amended as pro-
posed by you?

Dr. M M. Das: I want the omis-
sion of this clause. According to
the provisions of the Bill only two
categories of consumers will be en-
titled to use metallurgical coal with-
out payment of any additional duty.
These cateﬁoriea are those who really
need metallurgical coal to carry on
their industries and secondly, those
fortunate ones who will be very
kindly permitted by the Coal Board
and they will be supplied by the coal
Board with metallurgical coal, al-
though they do not require it for
their purposes. This clause which
my amendment seeks to omit gives
the Coal Board the power to supply
metallurgical coal to a rson with-
out payment of any additional duty
although that person ma{ not require
metallurgical coal for his purpose.

[PANDIT THAKUR DAs BHARGAVA
in the Chair].

This provision is neither fair nor
justified. I am afraid that this clause,
it not omitted, will give the Coal
Board an opportunity to bestow their
patronage upon persons they may
like. Moreover the power of the
Coal Board will lead to an indiscri-
minate use of metallurgical coal and
defeat the purpose of preventing waste
which  this
the hon. Minister will accept my
amendment.

Mr. Chairman: Amendment moved:
In page 4, omit lines 19 to 2L

Bill seeks to do. I hope’
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Shri Burigohain: I am afraid I
cannot accept this amendment because
it sufzests the deletion of the whole
sub-cluase (b). The purpose of put-
ting this in is, as I said in my open-
ing speech, that at present still about
a million tons of coal are consumed
for non-essential purposes and we
cannot possibly suddenly stop that—
it can be done only gradually. Even
about such use of metallurgical coal
the Committee suggested that it
should be spread over a number of
years and at every stage only a cer-
tain percentage of reductions will be
effected. In view of these difficulties
we cannot accept this amendment.

Dr. M. M. Das: I would like to
know one thing from the hon. Minis-
ter, He said just now that the re-
duction in the indiscriminate use of
metallurgical coal will be effected in .
a number of years. Is there any pro-
vision in the Bill which will execute
this purpose?

Shri Buragohain: The Coal Board
will control the whole tiring and will
effect this reduction by stages after
taking into consideration all factors.

Mr. Chairman: The question is:

In page 4, omit lines 19 to 21.
The motion was negatived.
Amendment made:

In page 4, after line 24, insert:

“(3) All notifications  issued
under this section shall be laid,
as soon as may be, before Par-
liament.”

. —[Shri Buragohain]

Mr. Chairman: The question is:
“That clause 8, as amended,
stand part of the Bill.”
The motion was adopted.

Clause 8, as amended, was added to
the BIill.

Clause 9.—(Imposition of customs
duty)

Dr. M. M. Das: I beg to move:
In page 4,—

(1) in line 28, omit “or brought"”;
and
(i) in lines 28 and 29, omit
“from any place outside India”.
Mr. Chairman: Amendment moved:
In page 4—

(i) in line 28, omit “or brought”;
and

(i) in lines 28 and 29, omit
“rom any place outside India”.
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Shri Buragohain: I am prepared to
accept this amendment, Sir.

Shri A. C. Guha: I would like to
point out one difficulty. The word
“imported” may mean from any coun-
try outside India, but here “India”
has been defined in clause 3(g) in a
limited sense. You may remember
thrat it was pointed out during our
discussion earlier that coal might be
brought from Jammu & Kashmir and
“import” will not cover that contin-
gency and that therefore the definition
of India in clause 3(g) has been put
as follows:

‘“India” means the territory of
India excluding the State of
Jammu and Kashmir’.

Dr. M. M. Das: I do not under-
stand what my ‘hon. friend, Mr. Guha
says. If he thinks Jammu and Kash~
mir State is outside India then the
term “import” would serve the pur-
pose.

Shri A. C. Guha: But the techni-
cal term ‘“import” would not cover
bringing anything from Jammu and
Kashmir. Mr. Karmarkar would be
able to say something on this point.
Coal coming to India from Jammu
and Kashmir would not be consider-
ed as “imported” coal.

Dr. M. M. Das: But “India” means
all the territories within India except-
ing Jammu and Kashmir, that is so
far as this Bill is concerned Jammu
and Kashmir are not parts of India.
Therefore, the word “import” is quite
suitable here.

Shri Buragohain: In view of ,what
has been said by my friend, Mr. Guha
wes prefer to leave the wording as it
is and oppose the amendment.

Shri A. C. Guha: I think Mr. Kar-
markar will say something on this.

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): The
hon. Member’s point is accepted.

Shri A, C. Guha: It is not whe-
ther my point is accepted or not—we
would like to have his opinion.

Mr. Chairman: How can he compel
the hon, Member to express his opi-
nion? Any way he has indicated his
opinion.

Shri A. C. Guba: I am sim K-
ing for his opinion. ply as
Mr. Chairman: The question is:
In page 4’_
(1) in lne 28, omit “or bro ”
o ught
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(ii) in lines 28 and 29, omit
“from any place outside India”.

The motion was negatived.

Mr, Chairman: The question is:

“That clause 9 stand part of
of the Bill.” -

The motion was adopted.

Clause 9, was added to the Bill.
Clause 10, was added to the Bill.

Clause 11.—(Proceeds of excise
duties)

Shri A, C. Guha: I beg to move: :

In page 4, lines 36 and 37, for
“Payment to the Coal Board of a sum
equal to net proceeds of excise duties”
substg;ute “Payment to the Coal
Board”.

My idea, as I pointed out on the
last day, is that it should not be made
a statutory obligation of the Gov-
ernment to hand over every pie to the
Board. The fund collected as excise
under the provisions of this Act will
form part of the Consolidated Fund
of India and the collections should go
to that Fund. Government should.’
have the discretion to use either them-
selves or through some other machi-
nery a portion of the funds exactly
for the purpose for. which the cess is
being collected. Our past experience
shows that the funds were handed
over to the autonomoug bodies and
there was nc control either of the
Parliament or of the Government,
There was also no audit. When I
pointed this out, the Finance Minister
gave me the assurance that they
would revise this position and they
would make provision whereby the
fund collected will be part of the Con-
solidated Fund of India, That is why
I want that it should not be statu- .
torily obligatory on the part of Gov-
ernment to hand over the entire
amount to the Board.

I beg to move my second amend-
ment:

In page 4, line 38, for “equivalent to"
substitute ‘“not exceeding”.

It is up to the Government to de-
cide how much money should be given
to the Board. Government may find
some other agency which may use a.
portion of the fund for the purpose
for which the cess will be collected.
Therefore, I do not want it to be made
obligatory on Government to hand
over the entire fund to the Board, This
is the purpose of my two amendmdnts
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and I hope the hon. Minister will ac-
cept them.

Shri Nasiruddin Ahmad: I have a
difficulty with regard to this clause.
It has been printed in very heavy
typee. 1 want to know whether
any particular emphasis is meant.

Mr. Chairman: It is the printer’s
devil who is responsible.

"Shri Buragohain: The first amend-
ment of Mr. Guha is not strictly neces-
nr;. 8till, I am prepared to accept
both of them.

Mr, Chairman: The question is:

In page 4, lines 36 and 37, for
“Payment to the Coal Board of a sum
equal to net proceeds of excise duties”
substitute “Payment to the Coal
Board”.

The motion was adopted.
Mr. Chairman: The question is:

In page 4, line 38, for “equivalent to”
substitute “not exceeding”.

The motion was adopted.

Mr. Chairman: The question is:

“That clause 11. as amended,

stand part of the Bill.”
The motion was adopted.

Clause 11, as amended, was added to
the Bill.

Clause 12.—(Money received by
Board etc)

Shrt A. C. Guha: I am not moving
my ' amendment. I am glad to see
that my purpose has been served by
the Government amendment which is
put in more technical language. My
“purpose was that the whole fund
should be audited by the Comptroller
and Auditor General of India and
should be treated as part of the Con-
solidated Fund of India.

Dr. M. M. Das: I beg to move:

In-page 5, lines 23 and 24, for “at
prescribed intervals by the auditors
appointed in this behalf by the Central
Government” substitute:

“by the Comptroller and Auditor
General of India. who shall submit *
the report to the President and the
President shall cause it to be laid
before each House of Parliament.”

My amendment is self-explanatory.
{' hope the hon. Minister will accept

Py
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Shri Buragohain: I beg to move my
amendment which is No. 29.

Mr. Chairman: I think I will first
place Dr. Das's amendment before
the House.

Dr, M. M. Das: If my amendment
falls through. may I know whether
my hon. friend’s amendment which
means the same thing will be permit-
ted to be moved in this Housé,

Mr. Chairman: That question does
not arise now. I shall ind out the
position from the hon. Minister,

Shri Buragohain: In view of the fact
that I have practically taken every-
thing from my hon. friend’s amend-

. ment, I would request him to with-

draw his,

Dr. M. M. Das: The hon. Minister
is going upon his words, as I found
on a previous occasion. I want to
stick to my amendment. I am not
going to withdraw f{t.

Mr. Chairman: Then I shall place
Dr. Das's amendment before the
House. Amendment moved:

In page 5, lines 23 and 24, for “at
prescribed intervals by the auditors
appointed in this behalf by the Central
Government” substitute:

“by the Comptroller and Auditor
General of India. who shall sub-
mit the report to the DPresident
and the President shall cause it {o
be laid before each House of Par-
liament.” .

Shri Buragohain: I will move
mine.

Mr. Chairman: Yes. Both the
amendments deal with the some sub-
ject and are almost identical. Both
may be placed before the House and
the House may choose.

Shri J. R. Kapoor (Uttar Pradesh):
Perhaps, the more aopropriate course
would be to put the Deputy Minister's

‘amendment as an amendment to Dr.

Das’s amendment.

Mr. Chafrman: That is not (lone.
The hon. Minister may move his
amendment.

Shri Buragohain: I ber to move:

In page 3, lines 23 and 24, for “at
prescribed intervals by the auditors
aopointed in this behalf by the Central
Government” substitute:

“by the Compbtroller and Audi-
tor-General of India at such times
and in such manner as he deems
fit and the report of the Comptrol-
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[Shri Buragohain]

ler and Auditor-General of India
shall be laid, as soon as may be,
before Parliament.”

Dr. M. M. Das: May I ask your
ruling as to whether both these amend-
ments can be placed before the House
together?

Mr. Chairman: They will be dis-
cussed together, if anyone wants to
speak on them. But they will be
voted upon separately.

Shri Kamatly; And Dr. Das's will
be put first.

Mr, Chairman: It is for me to de-
cide.

Shri Kamath: I only want to know
on a point of information which one
will be placed before the House first
for vote.

Mr. Chairman: I shall now place
the Deputy Minister’'s amendment
before the House. Amendment
moved:

In page 5. lipes 23 and 24, for ‘“at
prescribed intervals by the auditors
appointed in this behalf by the Central
Government” substitute:

“pby the Comptroller and
Auditor-General of India at such
times and in such manner as he
deems fit and the report of the
Comptroller and Auditor-General
of India shall be laid, as soon as
may be, before Parliament.”

Shri J. R. Kapoor: I would like to
ask you, Sir, whether it would be
proper in a legislation like this to
bring in the name of the President.
My hon. friend Dr. Das's amendment
says that the report shall be sub-
mitted by the Auditor-General to the
President who shall cause it to be
laid before each House of Parliament.
1 do not know how far it would be
proper to lay it down in a piece of
legislation that such and such a thing
shall be the duty of the President.

Mr. Chairman: There are many
articles in the Constitution which en-
join that duty on the President: I
do not think there is anything ob-
jectionable in it.

Dr. M. M. Das: I have taken the
wnrding of the amendment verbatim
from the relevant article of the Con-
stitution,

Mr. Chairman: I have now to de-
clde the order in which these amend-
ments are to be put to the House.
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My attention has been drawn to rule
No. 86 which reads as under:

“Amendments of which notice
has been given shall, as far as
practicable, be arranged in the lst
of amendments, issued from time
to time, in the order in which
they may be called. In arranging
amendments raising the same ques-
tion at the same point of a clause,
precedence may be given to an
amendment moved by the Mem-
ber in charge of the Bill. Sub-
ject as aforesaild, amendments
may be arranged in the order in
which notice of them is received.”

Dr. M. M. Das: I would like to
know whether it is mentioned in the
rule that if the amendment of a
Member in charge of a Bill comes
later, even then he will be given pre-
cedence, .

Mr. Chairman: That i{s what exact-
ly is meant by the word “precedence”.
Discretion is of course. given to the
Chair, but it has to be used in the
spirit in which the rule has been
made. Therefore, I rule that the
amendment of the hon. the Mover
of the Bill may be put to the House

first.
The question is: -

In page 5, lines 23 and 24 for “at
prescribed intervals by the auditors
appointed in this behalf by the Central
Government” substitute:

“by the Comptroller and Au-
ditor-General of India at such
times and in such manner as he
deems fit and the report of the
Comptroller and Auditor-General
of India shall be laid. as soon as
may be, before Parliament.”

The motion was adopted.
Mr. Chairman: The other amend-
ment is now barred.
The question is:
“That clause 12, as
stand part of the BilL”
The motion was adopted.

Clause 12, as amended, was added to
the Bill. :

Clauses 13 to 16 were added to the Bill.
Clause 17.—(Power to make rules)

Shri A. C. Gubha: I beg to move:
In page 7, for lines 21 and 22,
substitute:
“(e) determination of the fund
to be handed over to the Board
out of the excise proceeds”.

amended,
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In view of the changes made in
«cléuse 1! this amendment becomes
very necessary, I hope the hon.
Minister wi'l accept it.

M:. Chairman: Amendment moved:

In page 7, for lines 21 and 22,
zsubstitute :
“(e) determination of the fund
to be handed over to the Board
out of the excise proceeds”.

Shri Buragobain: 1 am afraid 1
«cannot accept this amendment, It is
difficult to ‘*‘determine a fund”. I
4o not know what exactly he means
by it. It is certainly vossible to de-
‘termine the net proceeds of a fund
and provision has been made to that
«effect in clause 11.

Mr. Chairman: I would bring to the
notice  of the hon. Member that
‘whren a change has been accepted in
sclause 11 and the word ‘“equivalent”
has been substituted by ‘‘not exceed-
ing” the question arises whether it
‘will be usctul to determine the net
proceeds for any other purpcse ex-
«cept for payment to the Coal Board.

Shri A, C. Guba: As far as I re-
rmember, in our formal discussions,
this amendment was acceptable to
Government. This is merely a con-
sequential change and 1 think the
"hon. Minister will re-examine the pos-
sibility of accepting this.

Shri Buragohain: I am afraid this
‘is not a consequential change. Here
we are discussing about the rule
making powers of Government. The
rule making powers will provide for
‘the determination of net proceeds.

Shri A. C. Guha: If the hon, Mi-
‘nister is not in¢lined to aceept it, 1
withdraw it.

The amendment was.
withdrawn,

Dr. M. M. Das: I beg to move:

In page 7. lines 27 and 28, omit “the
‘intervals within which, and the manner
in which, such accounts may be
audited”.

In view of the acceptance of the
amendment (No. 29) of the hon.
‘Minister this amendment of mine is
a consequential one.

Shri A. C. Guha: Now that the
Comptroller and Auditor-General has
been authorised to audit the fund.
he will do it according to the rules
framed by him. I do not think Go-
vernment will prescribe the; intervals
at which the Comptroller will audit
the funds. That is for the Comp-
4roller and Auditor-General to do,
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Shri Buragohain: We accept this
amendment. These words may be
omitted because the matter may be
left to the Comptroller and Auditor-
General,

Mr. Chairman: The juestion is:

In page 7. lines 27 and 28. omit “the
intervals within which, and the manner
in which. such accounts' may be
audited".

The motion was adopted.
Shri A, C. Guha: I beg to move.
In page 7. after line 35, insert:

‘“(i-i) recruitment of officers and
staff to be appointed by and under
the Board;”

The purpose is that Government
should frame the rules for the re-
cruitment of officers to be employed
by the Board. So long the practice
was that the Board was making the
appointments according ‘o its own
discretion and there was mactically
no control by the Government over
these appointments. A similar pro-
vision has been made in the Indus-
tries Development Board also and
I think Government should sadopt
this nrinciple that for all autonomous
bodies the Government should have
some control over the appoiniments
so that there may not b¢ free play
for nepotism in these Boards and su-
tonomous Bodies. As far as I rerol-
lect the hon. Minister was agrecable
to. accepting it and T hepe ne  will
now do so,

Mr. Chairman: Amendment moved:
In page 7, after line 35, insert:
“(i-1) recruitment of officers and

staff to he appointed by and under
the Board;”

Shri Buragohain: We ran arcept
this amendment with this minor
change that the words "“and under”
mav be dropped from it. so that it
will read “recruitment of officers and
staff to be appointed by the Board".
“Appointed by the Board” ‘should. be
enough,

Shri A, C. Guha:
jection, Sir,

Mr. Chairman: The question fs:

In page 7, after line 35, insert:

“(i-i) recruitment of officers and
staff to be appointed by the
Board:"”

The motion was adopted.

Mr. Chairman: The question is:

“That clause 17, as amended,
stand part of the Biil.”

The motion was adopted,

T have no ob-
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Clause 17, as amended, was added to
the Bill.

Clauses 18 and lg were added to the
ill.

Clause 1 was added to the Bill.

The Title, and the Enacting Formula
were added to the Bill.

Shri Buragohain: I beg to move:

“That the Bill, ag amended, be
passed."”

Mr. Chairman: Motion moved:

“That the Bill, as amended, be
passed.”

Dr., M. M, Das: ‘lhough this Bill
appears to me to be a very important
and useful measure—so ‘much so
that one feels that it should have
been passed long before—on a closer
examination it reveals many lacunae,
defects and drawbacks which render
this measure almost incapable of
achieving its purpose. Scientific in-
vestigations have proved beyond
doubt that the amount of metallur-
gical coal in the coalmines of India
are very limited and unless steps
and taken by Government to dig out
this metallurgical coal from the mines

to the greatest possible extent and to.

prevent indiscriminate use of this
coal for purposes otner than metai-
lurgical the time will come—it may
be fifty or sixty years hence—when
no metallurgical coal will be avail-
able in this country. Therefore, con-
servation of coal, especiaily metal-
lurgical coal, becomes an imperative
necessity. From a coal mine in which
stowing or filling the vacant space
is not resorted to, only fifteen to
twenty per cent. of coal is taken out.
The remaining eighty per cent. or
more is left behind in the cnal mines
and becomes lost for ever. This is
certainly a colossal loss of the coal
wealth of our country. Hence stow-
ing has to be done comnulsorily. at
least in these mines which produce
metallurgical coal. The process of
stowing involves expenditure and in
order to meet this expeunditure a cess
has to be imposed. A!l these pur-
poses have been served by the pro-
visions incorporated in this Bill.

But this is oniy one side of the
picture. The total annual produc-
tion of coal in this country is about
34 million tons. Out of this 34 milk
Hon tons 14 million tons is the pro-
duction of metallurgical ceal. Out of
this 14 million tons of metallurgical
coal that is produced annu-

and Safety) Bill 840

ally in this country, only 4
million tons are used for metallur-
gical purposes. The rest, namely 10
million tong of metallurgical coal, is.
wasted, By waste I mecan that it is.
used for purposes other than metal--
lurgical for which this superior grade-
of coal (of which we have practically
no reserve) is not necessary. In
this Bill there is no provision to pre--
vent this huge wastage of 10 miilion.
tons of metallurgical coal in our-
country, Expensive processes like-
blending and washing which will.
improve the quality of the inferior:
grades of coal and making them.
suitable for metallurgical purposes.-
have been provided tor in thig Bill,
But our Governmeat has very con-
venlently forgotten 1o incarporate in.
this Bill any provision which may-
even in a future date prevent the-
waste—] mean the irdiscriminate use-
—of this metallurgical coal in this
country. Viewed from this angle, this
Bill is nothing but a-deep hoax de--
signed to hoodwink the legislature:
and the people of this country.

There is another point to which I
ber to draw the at:ention of this
House, This Bill provides for three:
statutory bodies naweiy the Coal
Board, the Advisory Committee and
the Enquiry Committee. Out of these -
bodies, the Coal Bonard is the most.
important, being entrusted with the.
duty of the execution of the provi-
siong of this Bill. But, nothilng has.
been said about the composition and.
other details regarding this Board.
All that the Bill says is that there
shall be a Coal Board consisting of a.

, Chairman and such other Members not.

exceeding six appointed by the Go-
vernment and that the iMembers of”
the Committee including the Chair-
man shall hold office during the plea- -
sure of the Government. The other
matters regarding the uqaalificalions,.
the mode of appointment, terrn of
oftice, remuneration, etc. have been
proposed in this Bill to bhe entrusted:
into the hands of the Government
under the rule-making power, The
case of the othei iwo bodies, the Ad-
visory Committee and the Enquiry
Committee is just the same. 7he-
composition of these bodies, the Ad-
visory Committee and the Enouiry
Committee also has been proposed tos
be entrusted into the hands of the
Government under the iule-making-
power. 1 do not see any justification:
for this: nor do I approve of it, 7The-
powsar to make subordinate legislation-
by Government under the rule mak--
ing power granted by the legislature-
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is a very important one, It is my
considered opinion that this power of
the Government should be reduced
to the minimum possible, After all,
the Central Government doues not
always mean the Prime Minister of
India or the hon., Minister in charge
or his Secretary. In most of the
cases, the opinion of an ordinary offi-
cial sitting in the Centrai Secretariat
becomes the opinion of the Central
Government. ‘Therefore, this House
should be particularly cautious and
careful about the powers that are
delegated to the Government under
the rule making powers. The Coal
Mines Safety Stowing Act of 1939
wwhich this Bill seeks to replace has
also provisions for two statutory
bodies, whose functions are more or
less identical with the corresponding
bodies provided in this Bill. The
Coal Mines Safety .Stowing Act was
passed in the year 1939 during the
British regime. But, even then, when
the executive was far more power-
ful than the legis'ature, the Gov-
ernment did not ask for such sweep-
ing powers, so far as the composi-
tion of these statutory bodies eare
concerned. We find in that Act of
1939 the details of composition of
this Board and the Enquiry Commit-
tee, etc. are given. It is really amaz-
ing how the Government dares to
come before this House with a pro-
posal like this. I must submit that
this lust for power on the part of the
Government is not at all a very
healthy one.

T thank you. Sir, for this epportu-
nity given to me,

Shri A. C. Guha: One word. Sir.
1 am very thankful that the hon. Mi-
nister has accepted the position that
this fund will form part of the con-
solidated Fund of India and will
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be auditable by the Auditor-General. 1
have nothing more to say except this.
The excise duty has been raised from
three annas to one rupee in the course
of one year. I hope . Jovernment
will use this power with caution so
that the goose that lays the golden
egg may not be kilied,

Shri Buragohain: Much of whe$
my hon. friend Dr. Das said does not
seem to be relevant at this stage be-
cause the whole Bill was before the
House and it has also been accepted
at an earlier stage and now only minor
amendments have been passed. At
this stage, I think he should not have
made reference to.all this which he
has done. There is only one more
point which he made about wirch I
should like' to say a word or two. Re-
garding the draft rules, it is the in-
tention of the Government that the
draft rules will be circulated to elicit
public opinion, particularly the opi-
nion of the interests affected, and only
after consulting the various interests,
will the rules be finalised by the Go-
vernment. Besides. provision has also
been made that these rules when they
are flnalised will be laid on the Table
of the House. With these words, Sir,
I commend the motion for the accep-
tance of the House.

Mr. Chairman: The question is:

“That the Bill, as amended, be
passed.”
The motion was adopted.

Mr. Chairman: The Hruse will now
adjourn till 9.30 tomorrow.

The House then adjourned till Half
Past Nine of the Clock on Tuesday, the
19th February, 1952.



